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LOK SABHA DEBATES

IISIT
LOK SABHA
Tuesday, April 19, 1966/Chaitra 29,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Shri D. N. Tiwary,

t AR wenw WERE, W
fooelt ax &, & qWT W I FT
afay 1

st Ho ®o fywat : agr W W
- ]

Shri D. C. Sharma: The whole life
of Delhi is proceeding normally.

Mr. Speaker: Order, order.
called Shri D. N, Tiwary,

et W st W v & sy wen

*1187. &t Fro Ao frard :
1 Wi, wit, arafoe faew aan
WO Fl I q@@ W O wG
f:

I have

(%) v qupsit #Y sTwl #1 7@
¥ A A ¥ G ave ¥ frara-
o §;

(=) &t oy aivET s
¥ Al ¥ QW qur faar ¢ e
gl Y Wi ¥ feat W W @
TR T 91 awR §; Wk
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() afz g, av I TAT FEH

F for & #71 Ao A e
Tawr 7

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). A
statement is laid on the Table of the

House,
STATEMENT

(a) Certain steps have already been
taken to utilise carcasses of animals,
These are (i) establishment of model
training-cum-production Centre for
training in hide flaying, curing and
carcass utilisation at Bakshi-Ka-Talab,
Lucknow, (ii) establishment of an-
other similar training centre in
Andhra Pradesh, and (iii) establish-
ment of charmalayas in gosadans.
Under the Fourth Plan it is proposed
to set up 35 carcass utilisation centres
and 26 new gosadans with well-equip-
ped charmalayas.

(b) and (c). No new suggestion has
been given to Government by the
Secretary, Khadi and Village Indus-
tries Commission. The problem of
carcass utilisation was, however,
recently discussed at a meeting with
the Commission and others concern-
ed. The meeting reconrmended estab-
lishment of carcass utilisation cen-
tres of different capacities. The re-
commendations have been forwarded
to all concerned for implementation.

Shri D. N, Tiwary: May [ know
whether Government is aware of the
extent of animrals which die every
year in villages and towns and remain
uncared for for a long time? They
sometimes carry or spread diseases
also. What action is taken to collect
them and utilise them to the best
advantage?
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Shri Shyam Dhar Migra: It is esti-
mated that about 188 lakh carcasses of
large animals are available annually.
But it is a fact that hardly one-third
of them are properly utilised. Gov-
ernment has already set up a centre
for training in hide flaying, curing
and careasses utilisation of Lakshi-
Ka-Talab, Lucknow:; Recently, we
have set up another centre in Andhra
Pradesh. In the Fourth Plan we have
a programme to set up 35 carcass
utilisation centres and 26 new gosa-
dans with well-equipped charma-
layas. These are the steps we a-e
taking.

Shri D. N, Tiwary: May I know
whether the Government have any
idea of the extent of economic gain
by utilising the carcasses which now
£go waste?

Shri Shyam Dhar Misra: Two or
three years back a committee on uti-
lisation of animal and agricultural
waste “was set up by the Planning
Commission under the Chairmanship
of Shri Randhuwa., That Committee
has cstimated that the annual loss
comes to the order of Rs. 26 crores
from these animals alone. I have al-
ready wmentioned the steps we have
taken.

st fasaa quIm o wWr @
faaoor #&d WEEw F AW e 9T
@ & gan  faar 3 f Y oW ®
35 FewE gfeagawd JeT AR
26 Y MESA QA FET | H AT
g £ 6 T 3 e u o

Nt @wawe faw : 35 wTEE
gfearEv ¥ed @Y S ofedrs
FTEE § T8 94 T 50 A ®o §
T 26 A7 TrEE Y QO T Qv
AT qF TG & AfFT 0F M §
/AT & 1 ||, 25 g9 %o, fow A
AATGETT § 80 TT To W am#y
forfor &

Shrimati Savitri Nigam: Keeping in
view this complicated problem, may I

know whether Government is intend-
ing to set up a separate commission
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for expediting this work? If the
answer is in the affirmative, what

would be the duties of this commis-
sion?

Shri Shyam Dhar Misra: There is no
proposal to set up a separate com-
mission only for this purpose. This
aspect of the programme is taken care
of by the Department and the Khadi
Commission.

Shri Shree Narayan Das: May I
know that the Khadi and Village
Industries Commission and the vari-
ous State Boards are selling chappals
and shoes ‘'made of dead animals’
leather but may I know whether any
assessment has been made by the
Government of the extent to which the
skins of dead animals are at present
utilized?

Shri Shyam Dhar Misra: That assess-
ment is given in the report of the
Committee, which.I mentioned. I do
not remember the figure.

st T QR F AT SR
g f wriat & oY gfcom o 57 A &

FH W & 1 IR gEHAT & FW
T FH T FE@A { F15 Ffoars g |

ot saTRe A : ST & § qaemar

g @gEar W & fag & Efmaw-

Mi3qww §e Faw f&y oo @ &€

X 35 Q¥ AT 9 <9 § @

] g g 2 @y aEoAr

Zfam oY faalt w7 g i &1 I

Y g

st o FT wAr WERd ¥

oW ¥ ag a WY & fF 99, e

oz foeelt & firel qar & gfeomi &

§9 FuT g=TC I 5 qF w1 oawmer A

Jarq Wi W) AE # aet e

FT ARET IAA F w9 X F§ wafa

¢ fam¥  FCo agw A

qEA FT AT IFTL A@E {1 wA

JTHTT 50 e § 99 F foy a4

aif & @M ¥ T W H AW

T qa°E FIN |



11515 Oral Answers

ot AT faw ;a7 I 8 &
fe fel snfet & G oy g @,
AT TET A FaA TIT § gwr & afew
R AW K g 2 fF o anfa g s
IATET BIET WiaAT § gafay owr A
fear @@ | AW O T4 WA A
| Ty R wEmar R
@ & 5 g8 e Fitg T 9 |
gl a% 2fam Jew w1 grw Y
Fraq f&y o @ & W 35 o &=
A I HT A 9 G # 2 faw
JAIRA RO ST HWT #1 wgraar W
uid]

Package Districts of States

+
*1188. Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri S. C, Samanta:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state: °

(a) whether the package districts
of all States have yielded good crop
this year; and

(b) if so, how much production
has been increased in comparison to
last year?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel and Coop i (Shri
Shyam Dhar Misra): (a) and (b).
Complete information about the esti-
mates of production of crops for 1965-
86 is not yet available. It will take
some more time before the required
information can be furnished.

Shri Subodp Hansda: Could we
know the per acre input for the
package programme areas for the
current cropping year which has just
now passed and what was the per-
acre input for all these areas when
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these were not under the package
programme?

Shri Shyam Dhar Misra: It is a
very general and large question but
I will attempt to answer this. Per
acre input in terms of money in the
case of paddy is about Rs. 240 which
was only Rs. 100 to Rs. 120 when 1t
was not covered by the package pro-
gramme. In the case of wheat also,
it was about Rs. 100; it was less. As
regards fertilisers, a statement is just
before me and I may say that in 1960-
61 when this programme was started
the input of nitrogen (Am. sulphate)
in the case of Aligarh, per hectare
was only 2.9 Kg.; now it is 28.8 Kg.:
in Ludhiana it was 13.9 Kg.; now it
is 832 Kg.

Shrj Subodh Hansda: As 1 under-
stand from the Ministér that therc is
heavy input in the package pro-
gramme area, I would like to know
the ratio of input and outout in all
these areas, the ratio. of production.

Shri Shyam Dhar Misra: There were
composite demonstrations in 1963-64
and it has been estimated that in
West Godavari, for exa@plc—l can
give about all the other 13 districts
but I am giving only one or two—for
paddy with an investment of Re. 1/-,
the return was Rs. 1.9; in the case of
wheat, in Aligarh with an investment
of Re. 1/- the return was Rs. 2.7; in
the case of Shahabad, with an invest-
ment of Re. 1/-, the return was
Rs. 33

q""ltomc ﬁ'iﬂ ‘a’m
aweq g fs ag o sdww @7 ¥
g few few 9 & groew fasr o
N ®A vF 3§ gaF Forar aqw
frar | fom =T 9T 77 =7 feat Tar
I foey ag *r swfa 7 fdE
Y Farew ¥ 9@ T ggh § guy
T TN E | I W ZAT At FRE
N wfr F TN w T ogm A
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sty # fod e fawet & | qa
war 6 ¥ @ @ AN H oA
feam wfur S g | T AW
FT 1 T FT I@TEA § I I AT JATE
& qg¥ qar g w9 | 5w fey A&
w71 fr Fwefle TEEE AE d )
FUET WA w7 § WX W AW
Weie § | W BE ;AW BT X
ar & 9§ F A § qa«r q%qr § |

=t o Ato fradt : A yor W1
f& w1 sTow fea T FER W
99 9 foar T sy ffa T A
T &1 gaT a fear m@v

W A SR AR § o
faew are ¥ g & 1

=t wo WTo fyaAw : AF FETAT {1

weaw AEiRd : g |

it 5o ®Wro fyadt : fewmgww

FgemaT & {5 ag o few a@ & g0
2 frw oW & g @ oy Y qaemn

£ 1 & ®1E o 19 A FEaT |
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frim foar 2 fs 3w & fafvw ==t
fadi & @ sw &1 fac fear
e ?

R faw S g, @ e
frawmr gf @ wik foid ot
| WY 399 AT W ¥ I qar
s fegmam & s o=t &,
fomr foei & G &1 W
g IR NEHET 12. 2 7@
G fefew § 22 @z aar &
X §FRT MeTw a@r @i 7.3
e aqr &, 93w fefgae & 18.6
qde q@r Y )

s

B E

ot faum @@ : g8 &9 shuw
fra faet & 99 @ &, feaq s
¥ a9 @1 § W) AR fege # a9
F & fay feaa @ o S 7

it save fas - 3 G fefgwew
AT AT AT NS § | g AW F R
F foq @t aga aww ofgd | g g
AfeeT Fuedt A gu7 da FHW

foar &
Shri S. C. Samanta: Is it a fact that .
in some package districts for want of oW ﬂ'@W R L ’@' IgA
irrigation the production that we qeT o1 |

could raise was less even before this
programme was taken up?

&t fasm waw: @ @ Wk,

FH ¥ FH TFEC A FE AQEAT AT

Shri Shyam Dhar Misra: In the

package district which we have irrf@' \

selected, we have tried to ensure that

by and large the coverage of irriga- W AT ¢ SR F@r fE
tion is better than in other areas. It m ar m \

i3 also a fact that in the district as
a whole, the whole area is not cover-
ed under irrigation. Therefore, the
production is correlated with irriga-
tion and other inputs,

Shri Lilaghar Kotoki: May I know
whether, in view of the urgent need
to increase our food production and in
view of the available potential for
increasing foodgrains all along the
Brahamputra valley, the Government
propose to extend the package district
programme to all the plains districts
in the Brahamputra valley of Assam?

st AR WY W : JEHW AW &
Gy g fael & wied Iyeew
adf ¥ @ v faw oot & Syeew &
I® GE 9T @R ¥ a6
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8hri Shyam Dhar Misra: No, Sir. The
idea is not to extend the package
district programme but the idea is to
extend the high-yielding variety pro-
gramme which is similar to the pack-
age programme about which the lite-
rature has been circulated to Members
of Parliament.

Shri Kapur Singh: Are the Govern-
ment aware that this package pro-
gramme has mainly resulted—I know
about Ludhiana—in paper food which
gladdens the eye but does not fill the
belly and, if so, what action the Gov-
ernment propose to take in this re-
gard?

Shri Shyam Dhar Misra: I did not
follow the question.

Shri Kapur Singh: You may kindly
telp him.

Mr. Speaker: He says that this is
only a programme which gladdens
the eye but does not fill the belly.

Shri Shyam Dhar Misra: I repu-
diate that. I can repudiate it by giv-
ing facts. As a matter of fact,
Ludhiana is one of the most success-
ful package districts where per-acre
production has risen.

Shri Kapur Singh: 1 know about
Ludhiana. 1 belong to that place.

Shrimati Jyotsna Chanda: What is
the yield of the crop this year from
the package district of Cachar and do
the Government know that the de-
mand for fertiliser was not met by
the Government.

Shri Shyam Dhar Misra: For the
rabi crops, I am not in a position to
give the figures. But for khariff
crops, I can say that for 1964-65, it
was 10.2 quintals per hectare and this
Year it is going to be 11.6 quintals
per hectare.

Shri Narendra Singh Mahida: May
1 !mow the main crops grown under
this package scheme, whether rice is
grown more or wheat is grown more?

Shri Shyam Dhar Misra: It is rice
and wheat, but mostly rice.

CHAITRA 29, 1888 (SAKA)
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Shri S. N. Chaturvedi: May I know
what is the advantage in having such
costly pilot projects which cannot be
easily expanded within a able
distance of time?

Shri Shyam Dhar Misra: This has
its own extension, production and
demonstration value. But it is not so
costly as the hon, Member hag alleg-
ed. When I said that we are not go-
ing to extend the package district
programme, the idea was that it will
not be the district as a whole but as
1 already said, we have the intensive
area programme, the high-yielding
variety progremme which is almost
the extension of the package district
programme.

Wt quare fag: SR W oA
N w1 four § fr &= o e
de9 GIw T ¥ faw o o §
o AN I FUT R & g ;w
G E ! A § 4w v W
WO wiwi § 3@ & 5 wwel w weR

ot wmwwT faw: Jgr aw W
ofare & aeqs &, I faq wer
¥ s ¢ 1 fom fae &1 ofar
=T § WX I WIS TAYEH T T
sfaw dxra &Y awdt ff g7 I
R NEY A | ElEQ Aanw Ay
o & 39 faer g7 o

Navigation in Hooghly
+
*1189.Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C, Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:
(a) how far the mavigability of the
river Hooghly from Calcutta to the
Bay of Bengal, have improved;
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(b) the dredging cost during ine
last two years; and

(c) whether any other scheme has
been taken up over and above dredg-
ing operations?

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M, Poonacha): (a) to (c), A state-
ment is laid on the Table of che
House. [Placed in Library. See No.
LT-6071/66].

Shri S. C. Samanta: May I know
how many times and where the modec)
experiments were done about the
better navigability of the river
Hooghly and whether the Water Re-
search Station, West Bengal, was
taken into confidence in the matter?

Shri C. M, Poonacha: The river
training programme, which is a conti-
nuous process, is being taken by
stages. During the First Five-Yeuar
Plan, we did the spur work at Akra at
a cost of Rs. 28 lakhs; during th:
Second Plan period, another spur
construction programme was taken up
at Fulta Point at a cost of Rs. 5
crores; and the third program:me
which has just been completed, was
at Diamond Sands at a cost of about
Rs. 14 lakhs. These are the various
things which are in addition to the
continuous dredging of the whole
river, which is a daily programme as
a matter of fact.

Shri S. C. Samanta: The hon. Mir-
ister says that dredging is one of the
methods. In that context, may I
know whether the old dredgers that
were lying with the Port' Commis-
sioners have been dropped out and
new dredgers have been brought into
use?

Shri C. M. Poonacha: We have as
sany as six dredgers with the Port
Commissioners and one was acquired
—a big dredger, an estuary dredger—
very recently, in October, 1965. The
number of dredgers, as far as the
workloud is concerned, is adequate
and they are working satisfactorily.

Shri Subodh Hansda: It has been
stated that the navigability of ¢the
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river can be improved by three me-
thods and one of the methods is cons~
truction of the Ganga Barrage. I
would like to know in what way this
Ministry is co-ordinating with ihe
Ministry of Irrigation and Power
which is solely in charge of construc-
tion of this Ganga Barrage.

Shri C, M. Poonacha: The Ganga
Barrage, i.e., the Farakka Barrage
scheme, is, in addition to its capabi-
lities of providing navigation upto
Buxar from Calcutta, also a multi-
purpose project. As far as the navi-
gational point of view 1s concerned,
we are in close touch with the Min-
istry of Irrigation and Power in fina-
lising this project and the cxcess
water to be let down from the
Farakka Barrage downstream would
enable the river to maintain a level
which would be permissible for con-
tinuous navigation throughout the
year.

Shri P. C. Borooah: Just now the
hon. Minister said that the completion
of the Farakka Barrage would improve
the navigability of Hooghly. In that
context, may 1 know when the
Farakka Barrage is going to be com-
pleted? We are hearing from papers
that it has been postponed to be
completed in 1970; it was formerly to
be completed in 1969.

Shri C, M. Poonacha: The Minister
of Irrigation and Power hade a spe-
cific statement on the floor of this
House during his reply to the debate
on Demands for Grants in respect of
the Ministry of Irrigation and Power,
in this particular regard.

st Wo &To frawy :

Wt aER o @ 1§ e ae §
f& Hatag ¥ arex WX 9@ FHNT
F W T # sPEE w0 & fag
wr Iy feg § 7 fafew ¥ wemww
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W FF #\ § aOF o W
qra? www & gary @ ey awr 9w
Agifafad aoee o @ R W w
g faaar = gar ?

Shri C. M. Poonacha: In addition
to the experiments that are conducted
at Poona, the Port Commissioners
have their own experiments conduct-
ed continuously on the specific pro-
blems that arise at 14 Bars covering
this Hooghly reach. In that connec-
tion, the studies are made continu-
ously; and often times it so happens
that the problems spring up sudden-
ly; it is not a stated problem for
which experiments will have to be
conducted. The bore-tides are such
that they create problems every day.
which should be tackleq continuously
during the course of the year.

ft NWEA WY WA 2 A ALY
Y ey # feaa T & fam sfa ag
dar fr foor & fear gor § ot
W oad Ry Ty § ek faor &
77 Tee 2 i gt A & A #
ST T8 @A ¥ fag ag smEws
% & T ® ag e T 9w Ay &
It JTgaT § s aig W &
are WY 7 ag feafy a6t @ o T
@ wWifs s SR FEET ¥
A F Jy 7 § ag e o o aofa
LA AL O

Shri C, M. P ha: This question
relates to the bigger problem con-
nected with the Farakka barrage,

The present thinking is that after the
Farakka barrage is completed, we
could have a steady flow of water in
the Hooghly system which will permit
easier navigability up to Buxar, That
is the thinking now and experiments
are being conducted. After the stu-
dies are completed, I think a decision
in thig regard will be taken, but till
then it is an argument and a problem
which ig being studied and put on ex-
periments at various stages.
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Shri H. N, Mukerjee: Since dred-
ging is very costly and a recurring
substantial expenditure involving

even foreign exchange is nccessitated,
and the impact of the Farakka barrage
is somewhat doubtful—when and how
it is going to affect the navigability is
a doubtful factor—may I know whe-
ther in order to counter the coming
in of silt from the sea, investigations
are being conducted on the continen-
tal shelf of the Bay of Bengal and
schemeg made to set up breakwatcrs
and dykeg at the sea face in addition
to locks and regulating gates higher
up the river, and if so, could the hon.
Minister give some indication as to
the plans in operation?

Shri C, M. Poonacha: This particu-
lar problem was studied, and after a
gooqd deal of thought, the final decision
that hag been taken j« to have an al-
ternate dock system at Haldia. So,
Haldia i3 in fact going to solve to
some extent the problems that we are
confronted with at Calcutta, because
Calcutta by itself, for various reasons,
in fact, more rcasons than one, could
not provide a permanent solution for
easy navigation for all time to come;
there are inherent difficultieg connect-
ed with the Calcutta system.

Dr, Ranen Sen: In the statement it
has .been stated that not only has the
deterioration in the river Hooghly
been arrested but some improvement
has been made of late. Is it known
to the hon, Minister that in the latest
report of the Calcutta Port Commis-
sioners, they have complained that be-
cause of these difficulties in the river
Hooghly, foreign vessels that are to
enter the port of Calcutta have to wait
for days at the Sagar sandheads, and
in spite of the dredging system, these
difficulties are there, and if so, have
Government considered any other
method of improving this dredging
system to the point where the river
Rupnarain falls into the river Hooghly,
and if so, what steps have Govern-
ment taken in this regard?

Shri C. M, Poonacha: That was ex-
actly the point which I was trying to
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answer on an earlier question. Very
recently, we have purchased what is
called an estuary dredger, a wvery big
and powerfu] dredger at a cost of Rs.
2 crores; we acquired this last Octo-
ber, and we are now trying to gain
experience after operating it over a
period of time. We have another pro-
posal to acquire a few more dredgers
of this capacity which should be able
to give us definite advantage in the
work of dredging.

Shri Hem Barua: Is it not a fact that
due to the fact that the navigability
of the river Hooghly is decreasing and
all efforts made by Government to im-
prove the situation have not succeed-
ed, Government propose to have a
subsidiary port for Calcutta at Haldia?
If this is so, at what stage is the pro-
.gress of the work so far as this subsi-
diary port is concerned?

Shri C. M. Poonacha: I think on an
earlier question in this very House I
have answered this question. The
Haldia port programme has been ap-
proved. We have spent nearly Rs, 5
croreg so far, The oil jetty is under
construction. The manual excava-
tion of basin is in progress. Land ac-
quisition has been completed. Road
systems are now being laid.

Shri Hem Barua: Only the port is
not there,

Shri C, M, Poonacha: The only
thing to be settled is the World Bank
assistance which is sought, Those dis-
cussions are going on and we hope to
have a solution evolveq out of the
current discussions we are having.

Shri Hard Vishnu Kamath: Next
year we will have it.

st gro wro feard®  wft wAY
TERG 7 FgT HEHT G T F A
THIC § FHT FATAT qF Afqrfataey
T STt | % A agan g £ s
T4t ¥ WRIGA WM A FW FT QTR
T qF AT FY EAGITE § AFT FAEAT
% Maafawr qq & fog SO w<
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W 8, oy Ao % feaeT Wi R
Fw ogamg? afz W g ar
AR A FM S g g A
I AT FT AR AT FW A R
Shri C. M, Poonacha: There is a

separate question coming up immidia-

tely after this, conected with the

Ganga-Brahmaputra Board, If both

are taken up together, I.can answer

now.

Mr, Speakers He says he will ans-
wer then,

Sbri Hem Barua: Brahamaputra is
the only masculine river in India,

Shri Kapur Singh: No; Sindhu is
another.

Shri Hari Vishnu Kamath: Sindhu
is feminine.

Shri Kapur Singh: I am

Punjabi.

speaking

Sugar Production

+

*1190, Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Vishram Prasad:
Shri Utiya:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, C ity Develop t and
Cooperation be pleased to state:

(a) whether it is a fact that the pro-
posed target for sugar for the year
1965-66 is less as compared to the last
year;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to reach the target?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) to (c). No target of sugar
production for 1964-65 and 1965-66
was fixed The target for the end of
the Third Five Year Plan was, how-
ever, 35'6 lakh tonnes, This target
may be nearly achieved in the sugar
geason 1965-66.
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st wm ;o oA AR O AW AR WgT & HWT FT FAT TAH FT
T 2 Fav $G 5 a8 ot fromn @ afss aw T oF g WK Q|
F U T & T A T WK wgT X fret %, w1 W TR @
T A HY F AR § QF AOTES AT FERAT § AT T GERAY & WK
T R wiw A @ g @ W THT AREAT § AT FT GEE G HA ¥
100 9T, 200 I AR WA H 1 ey fag #1¢ FrdamEr s ?

g 10 fHdT q%, T EE & 2 59 q9
FaER I v9 g fwmr qu @
s = g ?

Shri Shinde: The position about
production and availability hag been
explained. The point is that we are
now releasing, from the current
month, about 249 lakh tonnes of
sugar. That should, in fact, be suffi-
cient o meet adequately the demand
of the larger section of the popula-
tion. As far as distribution in various
States in urban and rural areas is con-
cerned, that is, of course, the respon-
sibility of the States. But I may ex-
plain that after the decision of the
Government of India to allow addi-
tional releases, practically the quan-
tity which is being distributed now is
more than wag distributed in the last
few years and compares favourably
with the position in the period when
there was complete decontrol.

Shri Ranga: Why don’{ they have
decontrol?

sft aet: weas wgRw, & €@
T F At § A= g ¥ ag fa
fA3zA FEM fF a7 O gEE qEATT
§ 42 To F@FT ¥ FIX WM Fqmr
2 Afew T aTwT Wi Y A § AR
SHaT A wEw & garfas Ay
& a1 FT ¥ Y gaF e ard faen-
a7 A @ i e gy Y AT
& § g T A AU T YA
ar tad faaca &1 oF 9T IO
T 6 & s g i wan ag adeer
Y TS qTH 7T & 6 i 9w
& wT A 3 Af A IAE W &
wE ¥ f Ty arel A 100 W AT 200

Shri Shinde: If we closely examine
it, we find that the pattern is that
consumption is more in urban areas
than in rural areas. Not only that.
It differs from Sfate to State. Perhaps
the disparity is inevitable or inherent
in the situation itself because of the
purchasing capacity and various other

factors. In addition to sugar, there
are other sweetening agents like
jaggery and khandsari which are

available in the rural areas. But if, as
a result of more availability of sugar,
the State Governments try to reduce
the gap between urban and rural areas,
we shall welcome it, but it will not be
possible to completely reduce the gap
between the urban and rural areas.

st TETEY : AW UF qITT 9T IEHT
va 7@ fear « &4 qer ar fE v
¥ TET T@ R IAAG  qwaAd

2.

wEIR AR WE IT 9T G-
, AT St @Y =z| I R g7 A
arg ¥ E 1

oY Tt : AfFT FT FAT TIER
w9 ) ATqy quEd § fF T g w
100 W 200 WIN T WET AT FY
1 fret ST 10 fet TR ATHR ¥
TRAfmo W g’

oW WERT W FFA 41 Fg
fear 1

ot TrT: qE qeET o dAw ¥
Qe
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The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C, Subramaniam): I
visited recently a few States, and I
made enquiries about the availability
of sugar. I was assured by almost all
the Chief Ministers that with this
increased quota, they are able to meet
the demands. As a matter of fact, in
some States they are not able to give
the entirc quota because the demand
is not that much. Therefore, what-
ever might be the demand in the rural
areas is almost being fully met.

Tpo TN wANEA(fgaT ¢ Far DAY
71 dRraTe M I 47 @O 9T G7 7AT
qer ¢ afz @, &1 7F feey S AT
IOTA A% 97 & FT @9 feaq ww
AT & WX IW 9T AT F AR GATH
Fivg 7% fRay o @ § o W
AT SATET § &1 WIHIC TH AT Fgh
aFgeM AT A @ &7

Shri Shinde: We are not thinking of
reducing production of sugar. As far
as cost of production of sugar and the
ex-factory price are concerned, they
are worked on the schedule prepared
by the Sugar Enquiry Commission,
and they are based on data which are
available. As far as the ex-factory
prices are concerned, the price of
sugarcane plus the various salaries
and manufacturing costs and local
taxes, all these factors taken together
constitute the ex-factory price. Some
little margin is allowed to the distri-
butors, but that is not much, taking
into consideration the whole structure
of sugar price. So, I do not think
that....

Shri Ranga: He asks one thing, vou

go on giving a story. What is the
percentage?

Mr, Speaker: T will ask him.

Shri Ranga: He is taking a long

time and wasting our time also,

Shri Shinde: The main constituent
of sugar price.....

My, Speaker: Can he give the actual
cost and the ex-factory price?
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Shri Shinde: I cannot give.

Shri Ranga: Then, why give all
the story?

o TW ANET wfgar: wemey
TErRE, & g A 4T W A T
fear & ?

weam R I w1 8 fF A
o a9 T Frod A T AR )

o TM wHIgT |ifgan : & Ny @Y
AT FT E WAl AR AT ?

o wgRw 2 AR 6T @
afay | o famm wa1z ¢

st fasm waw: & ag dw
A § fF @ @A F 30T EE
fRamTda A & AR Tz wEr g %
& & 49 F7 astg § A9 & qW
T SaTer § ?

Shri Shinde: There are two types of
duties. First of all is the Central ex-
cise duty which comes to about Rs.
37 per quintal, and there arc other
local taxes, They are known as pur-
chase tax, They are the State levies,
and they differ from State to State,
but normally the pattern is that they
are between Rs. 5 and Rs. 8 per ton
of sugarcane.

ot gaare fag: F1 FHR A
| & Fax M fear § fF ez &
saz ¥ g ger far g @ |
&w afefie ) &R 7 OF @
@ weErT gl SN A rgEnd W
T 9T A ST qA AG W v
DA ¥ ¥ I aWER AT FE A
frriwifFgmAag E fFao Mo &
& §t =md mfew a< qe gu & fF
ORI ITR EAFT A R 7
Shri Shinde: Khandsari is mainly
manufactureq and consumed in U. P.
There was some demand from the

U. P. State government saying that
representations were received from
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the manufacturers that they may be
allowed additional quota for export
to other states, That has been allow-
ed. That should satisfy the require-
ments of U, P.

Regarding Starred Question No. 1191
v wghaa: Y 7y e

o TR AT e : o AeaX

11011
we WENR: MTEY, WIET |

To TW RATET Afigat : wsit w1v &
TR Agfaardrg

wea AAEA: TET ¥ gfaqr 23
& 1z WY O A AT FEFAT )

Shri H. N, Mukerjee: May I point
outl that the hon, Minister a little
while ago answering a question relat-
ing to Brahmaputra said that it was
cavered by Q, No, 1191 of Shri Madhu
Limayc?

Mr. Speaker: 1 will ask him if he
wants 1o answer it.

Delimitation’ of Constituencies

*1193. Shri Shree Narayan Das:
‘Will the Minister of Law be pleased
to state:

(a) whether it is a fact that draft
proposals regarding the delimitation
of Parliamentary and Assembly
Constituencies in general and specially
of Bihar State by the Delimitation
Commission were not published in any
of the local newspapers;

(b) if so, the reasons therefor;

(¢) whether it is also a fact that
copies of these proposals which were
published in the Gazette of India or
State Gazctte dated the 29th Novem-
ber. 1965 could not actually reach
their destination before the 20th
chcemben 1965, leaving much less
time for submitlting objections and
suggestions to the Commission for its
consideration; and
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(d) if so, the reasons therefor?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhl
Raman): (a) and (b). Yes, Sir.
Under Section 9(2) of the Delimi-
tation Commission Act, 1962 the
delimitation proposals are required to
be published in the Gazette of India
and in the official Gazettes of the
States concerned and also in such
other manner as it thinks fit. In the
present case, however, in view of the
voluminous nature of the publication
it was not feasible to publish them in
the local newspapers,

(c) and (d). It is not a fact that
copieg of the State Gazette could not
reach their destination before the 20th
December, 1965. Copies of the State
Gazette containing the Delimitation
Commission's proposals relating to
the State of Bihar were" distributed
by the Chiet Electoral Officer on the
4th December, 1965. Normal distri-
bution of the State Gazette was done
by the Bihar Government Press on the
8th December, 1965.

There was, however, some delay in
publishing in the Gazette of India the
delimitation proposals for the State of
Bihar due to the rush of printing jobs
in the Government of India Press, New
Delhi, and correction of clerical errors
in the Notification containing the pro-
posals. The copies of the Gazette of
India Extraordinary containing the
Commission’s delimitation proposals
for Bihar intended for sale to the pub-
lic were despatched from the Govern-
ment of India Press on the 15th
December, 1965, and may not have
been available for sale upto 20th
December, 1965. The Delimitation
Commission has mitigated the incon-
venience so caused by considering the
objections and suggestions received
even after the 30th December, 1965
which was the date fixed for the
receipt of such objections and sugges-
tions.

Shri Shree Narayan Das: When the
delimitation bill was being discussed
in this House, Members raised the
question that the proposals of the
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delimitation commission with regard
to the constituencies should be pub-
lished in local newspapers. At that
time the hon, Minister agreed to do
that and said that the commission’s
proposals will be published by the
commission in the Gazette of India
and also the State gazettes and in
such other manner ag it thinks fit. I
do not know in what other manner
the delimitation commission has
thought fit to publicise these things
than the Central and State gazettes?
Shri C. R, Pattabhi Raman: It means
the local gazette. ‘In such other
manner’ does not mean newspapers.

Shri Shree Narayan Das: Would the
hon, Minister look into the debates?
These proposals wcre being published
in the local newspapers in 1962 but
now the commission thought it not
worthwhile to publish them in the
newspapers for the information of the
general public. Gazettes are not pur-

chased by every member, every
citizen,
The Minister of Law (Shri G. S.

Pathak): The reason has been given.
On account of the voluminous nature
of the publication 1t was considered
not feasible to publish it in the Press.
But the All India Radio. ... (Interrup-
tion.y and the Press Information
Bureau had given wide publicity with
the result that the public knew that
the dePmftation commission would sit
and hear objections, In the present
case, the objections flled even after
the date were considered and disposed
of by the Delimitation Commission.
Therefore, if there was any irregu-
larity, that was cured by the fact
that the abjections were heard even
though late, an8l justice was done to
everyone concerned.

Shri Harl Vishnu Kamath: Sir, we
could not catch that word, “Burio”.
s it a new word, to rhyme with
Radio?

Shri G. S. Pathak: Information
Bureau. He heard it wrongly.

Shri Kapur Sthgh: With Tegard to
the publication in the gazetfe, the
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hon. Minister said that the objections
were considered and disposed of. I
want to know whether he means to
convey that the objections were
thrown into the waste-paper basket.

Mr. Speaker: Order, Shri
Shree Narayan Das.

order.

Shri Shree Narayan Das: Regarding
the publication in the Gazette of India,
I want to point out that I wanted to
have the proposals as published in the
Gazette, from the Parliament Library,
but as far as I remember, up to the
20th of December, it was not received
in the Library of Parliament. So, how
could it be that they were published
in time and that the general public
received them in time? 'This is no
argument that the Delimitation Com-
mission heard the objections. The
people have had no information that
the Delimitation Commission accepted
the proposals even after the date pres-
cribed.

Mr. Speaker: Order, order. He is
entering into an argument. Shri D. C.
Sharma.

Shri Shree Narayan Das: Sir,
question has not been answered.

Mr. Speaker: He was arguing; he
was not putting any question.

my

Shri Shree Narayan Das: At least
the question should be answered. A
large number of Members argue, but
I have only put some questions. Will
he not reply, Sir?

Mr. Speaker:
again allow him.

Order, order. 1 will

Shri D. C. Sharma: It is not a fact
that the Delimitation Commission has
been acting very arbitrarily in the
matter of delimiting the constituencies
and has taken no notice of the viabi-
lity of the present constituencies, and
is it not also a fact that the Delimi-
tation Commission has not at all paid
any attention to the objections which
have been put forward by the Assem-
bly candidates or by Parliament
candidates?
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Shri Kapur Singh: He is casting
aspersions which are not admissible.

Shri G. §. Pathak: I repudiate all
those suggestions made in this quel-
tion. (Interruption).

Shri D. C. Sharma: What are his
reasons for doing that?

Mr, Speaker:
Shri D. C. Sharma: How does he
repudiate it, Sir?
Mr. Speaker:
Shri D. C, Sharma: He has never

been to the constituencies. He does
not know about the constituencies.

Mr. Speaker: Order, order. It is
not fair to say all that. (Interruption)

Order, order,

He says it is not so.

Some hon. Members rose—

Mr. Speaker: Order, order, Every-
one is standing.

Shri Kapur Singh: I may be permit-
ted a personal explanation as I was co-
opted as a member of this Commission,

Mr, Speaker: Order, order. Shri

Raghunath Singh.

&t g fag: SY e e
F FA9Td ¥, a@ fafaimw w1 oY
QR aF W § | § Jg AT aTgar
g fr = afafwew &1 ogr a9
¥ fAY 979 3 9w aarew WY faar
ST

ot N arew Qe A
HZEY FT A7 7 § fF A wewww e
¥ FHard §, g afafwwa s
1 # ot foar amr § 217 @ IR
IFE TTY ¥ 15 fear ovar § av 7@
w3 far a8 qear 3w fr g9 Wk
39 fear mar § ar 4@ 8k s T
fear wmar &, &Y e awg ag @ fr o
AT TEY G @ R, &) v wA
¥ wefiat & aw@ ¥ g5 w7 g,
wafeag 7Y faar omar & 1
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ot iy fay fegret: war s
fafe ww=ft ot ag TaT #t Fov F0 fE
7afy gara & AT A1 w7 AT ¥ Ifc
@ & 39 R, feg dw fafaex
TTET ¥ F FT A1 F HLAR G
gar, gfanar st fgew Rw, @
A F wr gwT QY & quarg W g
X fratar et &1 frx ¥ ofwww
g ?

Shri G. S. Pathak: This does not
arise out of this question, so far as

I have understood the question. If it
does, it may be repeated.

ot fawm w@m™ : go Gl & W
# ifafadwa w=im o)t
& N Dfew g wY 7 QT
§, fw 3% fauig wvt o= ofsem Tt
A w# 1w TEw w ag § B A
J=T A9 wréEe wER ¥ fqo @ A
QI-aE FOAT 7Y § 7
Shri G, S. Pathak:

ot famm waR : 3g ag @ @
T § f6 wrEad 9 g
Shri Tyagi: I take exception to this
kind of - attributing motives to UP
members, as if they are trying to
influence the Delimitation Commis-
sion. I protest against this.

Y TR - qfEEE wTEeT
T @ T Gl F HEAT-ASH F@qT
T § | 9 T A e AT A
TT F, IR gEQ AT qew far
B wa fE aT Wi W afEdw v
feir o & 1 & g s wTEa g fE 9AE
fewmr & Far WO § 1 wAT g ATy
¥ foamr a8y 7 & av &7 & fewvw Wy
e

ot NMIE TAEY qUIEw : AW &
A T WA § A ARy IEey
RN T ARG ¥ IR 9T ¢ f®

I want notice.
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T fars fear s i Qg
1ol

tﬂm:mr{rmﬁ
e ?

T WA AT qIE A
g qur a1, foaer e 3 faan
T g

»t TR § wEE 9o e
&1 Tyt FE FT IET | ;T AR T B
feraga 1 fere a3

TS AR F FTATH F qTG I
€Y QY qEEe g Y, e 5
T JEHR FE FI IAF WG DA
wTf g s fag e & 1 & ag ot
T § fF o A wedy § fan
af v & ma §

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): As has been explained al-
ready, on account of increase in popu-
lation, it 4s possible. ...

Mr. Speaker: This can only arise
il some portion is taken out, Here
some portion is taken out and some
other portion is added. Therefore, it
cannot be mercly increase in popula-
tion.

Shri C. R. Pattabhi Raman: From 3
or 6 ML As. for one MP, at the
time of the last election, it becomes 6
or 7. For this purpose, they usually
take one constituency or a part of it
from the neighbouring district. This
becomes necessary on account of in-
crease in population.

=t TR g aodg ¢ & qg S
angar § & s dvar frafor s
F fe fra w2al ¥ dvar-fgicor &t
a0 @71 &7 fran & 1T e fed aRm
T Y 4g w0 GHT AT & )

Shri C. R, Pattabhi Raman:
States

In 12
it has been completed and 5
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or 6 remain,. In Andhra Pradesh,
Kerala, Madhya Pradesh, Madras,

Maharashtra, Mysore, Orissa, Punjab,
West Bengal, Goa, Daman and Diu,
Himachal Pradesh and Pondicherry it
has been completed.

st W : faa gemdt B A
awr ¥ fog o gefe s & SR
Freor WY Aifafdwa w7 qwar § |
Q¥ aga ¥ qATa-aa §, g W fafred
AR FAETY T F A IR & AR G
¥ g g &, wafan 99 T & W
qfera ear a1 faar T & ) QX wgq
¥ wda 3 A & 99 AW A
frramar amgan § 1 & ag AT AR §
fr Sifafrom & gra At gfera s
Faw q § I T faadr S
T §, famit fafrees av aemard
T & . g ¥ 9% Wi o9 59 A
e & fear man 4 1

Shri C. R. Pattabhi Raman: So far
as reserved constituencies are con-
cerned, they go by the number of per-
sons belonging to the scheduled castes
in that area, That is the basis. Some-
times, as a result of greater concen-
tration of such persons, it happens
that a nearby constituency may be-
come a reserved constituency, I can
give the reasons why they have not
been completed in the other States,
but it will take some time.

Food Situation in West Bengal

*1196. Shri P. R. Chakraverti: Will
the Minister of Food, Agriculture,
C ity Devel t and Co-
operation be pleased to state:

.

(a) whether the Union Government
have received complaints from West
Bengal Government about failure to
implement its food policy because of
the Centre’s reluctance to bring about
parity of procurement prices in the
neighbouring States;

(b) whether it is a fact that clan-
destine transactions across the border
have been made more lucrative by the
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higher price of paddy in the open
market in Bihar; ant

(¢) whether the Centre has inter-
vened in neutralising these external
factors and has helped the State Gov-
ernment in equipping the anti-smug-
gling squads with firearms?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Dewslopment and Co-operation (Shri
Govinda Menon): (a) No, Sir,

(b) The open market prices of paddy
in Bihar are higher than ‘the maximum
controlled prices in West Bengal and
some cases of attempted smuggling
have been detected.

(c) No request has been received
from any State Government for such
assistance. Six check-posts—fhree in
Purulia District and three in West
Dinajpur District of West Bengil—are
equipped with firearms.

Shri P. R. Chakraverti: May I know
‘whether Government has taken into
account the fact that because of the
procurement price in West Bengal
which has been fixed at a rate which
is at least a few rupees less than that
in Bihar and also more than that in
Orissa, and fitted between the two
States of Orissa on the one side and
Bihar on the other, there is a regular
and definite encouragement for food-
grains being smuggled from Orissa
into West Bengal and again from West
Bengal info Bihar; if so, what steps
Government have now guaranteed to
see that there must be some uniform
pattern of procurement policy?

Shri Govinda Menon: This matter
of preventing smuggling from one area
to andther is entirely for the State
Government to take up. This is not a
matter of policy with which the Food
Ministry is concerned,

Shri P. R. Chakraverti: While
appreciating the remarks of the Minis-
ter, I would like to ask whether he
knows that it was on 8th January that
a crowd of 2000 persons surrounded a
police party in a village in Midnapur,

290 (Ai) LS—2
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wherefrom Shri S. C. Samanta comes,
wounded two magistrates and carried
away truck-loads of rice impounded
by the police and that started the
game ending with Bengal Bandh; if
80, ig it not the definite policy of the
Government to ensure that a uniform
pattern of procurement price should
be allowed to exist because of the
trouble that comes due to difference
in procurement prices?

Shri Govinda Menon: The price of
paddy and other foodgrains in each
area will be determined by certain
conditions prevailing in that area. The
Central Government cannot prescribe
a uniform procurement price through-
out India becalfse conditions differ.

Shri S. M. Banerjee: ,I would like
to know from the hon. Minister, apart
from the answer that he has given, the
present food situation in West Bengal,
whether it has improved or the situa-
tion is thesarte as it was before.

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C, Subramaniam): As
far as the general food situation is
concerned, it is satisfactory now.

Shrimati Renu Chakravartty: It is
always satisfactory as far as Shri
Subramaniam is concerned. I would

like to know what is the average price
at which the Food Corporation of
India has been buying in the recent
months, both rice and wheat, and how
it compares with the procurement
price in West Bengal?

Shri C. Subramaniam: The Food
Corporation has been making pur-
chases only in Andhra and the Andhra
price, being a surplus area, is a little
less than the price fixed in West
Bengal by about Rs. 2 per quintal.

Dr, Ranen Sen: Just now the hon.
Minister said that the food situation
in West Bengal is now satisfactory.

An hon. Member:
rally”.

He said: “gepe-
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Dr. Ranen Sen: He said it is gene-
rally satisfactory. Is it a fact that the
Chief Minister of West Bengal wanted
some more rice for consumption in
West Bengal from the Centre in view
of the fact that the procurement policy
of the West Bengal Government,
which they had enunciated and
wanted to implement, has not succeed-
ed; if so, 'may I know what js the reac-
tion of the Centre in that respect?

Shri C, Subramaniam: It is nol a
fact. No such request has been made.

Dr. Ranen Sen: Sir, it was widely
known in Bengal and it was reported
in the Delhj papers also. What kind
of statements are made here, I do not
understand.

Mr, Speaker: What can I do when
the Minister says that it is not a fact?

ot fom AW ;WA S ATES
&1 W AT TGV &, AEH &Y ATAST H
wwd? v ag ady 2 fe AT agr ¥
frgs ®¢ a0 T T § WX R
fafreedl & wwm &F T & wrAw &
AT 9T, FT FLHF B EART AT ?

TH GATH T FATE AT A0 |

=t arryt: fog ToEw F A A &
ST wET |

Shri Nath Pai: An advertisement
was inserted by the West Bengal Gov-
ernment in the dailies in Calcutta to
the effect that (a) food supplies to
Bengal are much higher than to any
other State and (b) the per capita rice
ration in Bengal is higher. How far
are these claims made on behalf of the
West Bengal Government borne out
by facts?

Shri C. Subramaniam: We deliver
wheat to West Benga] at the rate of
roughly 140,000 to 150,000 tons per
mensem, which is the highest per
capita supply which we are giving to
and State, as far as wheat is concern-
ed. With regard to rice, if we take
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into account the production of rice
within Bengal and if the per capite
availabality is calculated on that basis,
it is much higher than tHat for any
other State during this year.

Shrimati Renu Chakravartty: It is
an absolute lie. What is the method
or calculation by which he has arrived
at this conclusion?

Shri Kapur Singh: The word ‘lie”
is unparliamentary,

Mr. Speaker: She can ask for a
half-an-hour discussion.

Shrimati Renu Chakravartty: It 1s
absolute misrepresentation of facts.

o 7w wigY  Wifgar : AT
TS FAT FT A AT Frwar D

Shri Hem Barua: Apart from what
the Minister has stated about the food
position in West Bengal being satis-
factory now, may I know what speci-
fic steps have been taken by the Gov-
ernment after the agitation to see that

the situation in West Bengal im-
proves?
Shri C. Subramaniam: It is not

because of the agitation that anything
has happened. We have taken into
account the genera] situation in West
Bengal and done whatever is possible
under the circumstances. We have
tried to help the West Bengal Gov-
ernment to stablilise the food situa-
tion there. That is why we are deli-
vering to them now roughly 140,000
to 150,000 tons of wheat,

Shri S. N. Chaturvedi: May I know
how many grain shops and grain
godowns were looted during the recent
disturbances in West Bengal?

Shri C. Subramaniam: As a matter
of fact, these are the things which
have created more difficulties with
regard to the food situation in the
country—the various bandhs, agita-
tions, disruption of communications,
burning down of godowns, communi-
cations and vehicles. Therefore, those
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who plead that there are difficulties
should realise that these bandhs and
agitations are responsible in a greater
way for these difficulties.. . (Inter-
Tuptions).

Shrimati Renu Chakravartty: He has

asked a specific question.... (Inter-
ruptions).
Mr. Speaker: Order, order. It

should not becofne a regular proce-
dure that so many members speak
simultaneously when an answer is
given. It does not look nice. If one
member points it out, I will certainly
ask the Minister to give that answer.

Shri H. N. Mukerjee: Instead of
giving an objective answer, the Food

Minister gives a lecture. Is that per-
missible?
Mr, Speaker: I will ask him to give

a specific answer. But it is not proper
for half a dozen members fo get up
and speak simultaneously. And this
has happened at every answer that
has come not once, twice or thrice.
Now, has the Minister got That infor-
mation?

, Shri C. Subramaniam: I cannot give
immediately the number of godowns
burnt or other damages c3used during
the recent agitation.

®i LWL TOART WEIEY, T qRAT
AEET TE AATN FY FAT F4 6 g
fadh FesaT gt dTe T ¥ T &
¢ &, afer T, qow, IR ¥
TR FE vaET wawe afdeafy & ar
T ATEHTL I gATHI Y Twwre F fodr
WY B T G & a0 A o g
FAF B A § gt AAeww wfww &
Ty §8 foar sy ?

Bhri C. Subramaniam: Generally,
the situation is difficult in the country
because of the drought and decrease
in production. We are trying to see

that as far as possible fhe difficulties
are minimised.
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Water Transport in Ganga Basin

*1191. Shri Madhu Limaye: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that Bhrama-
putra Water Transport Board is pre-
paring plans for making the river of
the Ganga basin more useful for trans-
port; and

(b) if so, the broad features there-
of?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The Ganga
Brahmapufra Water Transport Board
is maintaining the navigable stretch of
the Ganga between Buxar and Raj-
mahal. This takes care of the navi-
gational needs at present and helps to
arrest any further deterioration of the
waterway. No other schemes for
making the Ganga basin more useful
for transport have so far been drawn
up by the Board.

Agricultural Statistics

*1192. Shri Linga Reddy: Will the
Minister of Food, Agriculture, Commu-
nity Development and Cooperation be
pleased to state:

(a) whether any lacunae in !he
aseassment of agricultural prodyction
in the country has been found out;,

(b) if so, with what results; and

(¢) the steps taken to set right the
same?

The Deputy Minister in the th
try of Food, Agr e,
Development and Cooperatlon (Shrl
Shyam Dhar Mishra): (2) and (b).
The Statistics of Agricultural Produc-
tion in India are considecred to be
fairly reliable. Improvements are,
however, needed with regard to time-
liness and extension of scientific
technique of yield estimation to some
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oilseeds, pulses, millets, fruits and
vegetables.

(c) Steps are being taken to im-
prove the timeliness of agricultural
production statistics and extend the
crop-cutting surveys to the crops and
areas not covered so far. Measures
are also being taken to improve the
field work through greater supervi-
sion.

AT-ATETY S H dw Fw

*1194. =it frfar foest: 77 W,
wfw, arrafae feera aa apere Tt
ag T A FATF G %

(%) w1 ag o= § fF s=aQ,
1966 ¥ @Y wg ¥ 9@ d fawew
FTq garfem Oae et @R 0y 9,
IW 9N IGA FT 91 FF B2 B AT
76 fFR AN G T FT AR

(&) afz g, @ so@T awg ag
fr awwe ¥ faorr frar & fF a8 &t
<1l FY g 7B A &1 FIA T FW
YT ST WK

(7) afe &, a1 €@ @ =1 J[|\WA
& faX fF a3 ont aa) & Qo § 7
=8 foea ¥ atw dar &T a € |
HTHTL A B BTH ATl FY HY I THTC
¥ gfaurg & & 7

. ¥, !‘ﬁu mﬁm&w
AEETX WA & I9-NY (o TaTRe
fr):  (F) ¥ (7). qus HwOR
wrawr 3 mrer, wf, argas e qan
WEHTC Wt A Figl & I ST %7 7o
HTHTI I AEY § afew ag oF fadw
Iawr § fred Wil ¢, smafrs Se-
O qET AfAH T4 AW W
WEWFAT § Y TF T FGF HY
T q AR E | g I daT F qH
AT FT G- AT TEAT BT & |
q9 @1 & Iared & fog e
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25 & 50 UF¥ & F TETA BT FIHi
¥ e fR Y & AR qod & W
¢ & 5 T A9 ol ) 3y w A
FEFATHT HETAST 9T JWWIT B HTA-
v § ey aTaT § o @ F Frew
oA & Y ¥ AgraaT 3T avwa gt §
W 3fic § @ gu oy AR W
e A & S AT afsw
AT FEHTA A F § 7 59 AT F
fay o aewr @R @A ¥
Tg FAG A A F IR I & A0
Bt & 1 aforfsaw faaor & fag a0
a1 & 3fg @ gEa wmwen § A wh
AT qTRTT 7 T FUHT § T A4
Tgh WY TTETX B G JERET O Y
AET A AR F qLF f=mR T @
? | v dafaa e ¥ sEes aEEy
F @ # e aer 3w @ 1 wfaw
Frawaor &) w39 | @ 7Y 3fg A wd@Aw
wfFra & &7 e gEg A9 A
# B FuF! ¥ & WA & fag R
AR ¥ &1 formy e

T gfie ¥ e qu g e @
T gar x5 e e feer & et
FT JATEA FA FIA q B qTA HY
& @R R S & qamn v g fE
B G FIAt FT G I fwar
@ & AR @ 3fg Ft F faw T
IIAWT ZraT T |

Decline in Growth of Cotton

*1195. Shri Badshah Gupta: Will
the Minister of Food, Agriculture,
C ity Devel t amd Co-
operation be pleased to state:

(a) whether it is 5 fact that there
is decline in the growth of cotton in
Idnia: and

(b) if so, the reasons therefor?

The Deputy Minister in the Mimis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Shyam Dhar Mishra): (a) Firm
estimates of production for cotton for
1965-66 are not yet available. How-
ever, on the present indications,
Cotton production during 1965-66 is
expected to show a decline of 58 per
cent compared to 1964-65.

(b) The main reason for the anti-
cipated fall in production of Cotton is
the erratic behaviour of monsoons and
failure of raing in many parts of the

country.

U.S. Food Mission’s Visit to Scarcity
Areas

*1197. Shri R. S. Pandey:
Shri M. R. Krishea:
Shri Dharmalingam:
Shri Onkar Lal Berwa:
Shri Ram Harkh Yadav:

Will the Minister of Food, Agricul-
t-re. Communtty Development amd
tion be p d to state:

(a) whether it is a fact that a U.S.
study mission visited India in January,
1966 1o study the food situation aris-
ing out of the scarcity conditions on
account of failure of monsoon;

(b) if so, whether the said mission
has completed their work and sub-
mitted a report to Government on
their findings and conclusions; and

(c) the main features thereof?

The Minister of State ip the Mimis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) A US. Food-
grains Survey Team visited various
ports in January, 1966 primarily to
assesg the maximum grain handling
capacity at Indian ports together with
the requirements of additional grain
handling machinery and equipment.
The Team also visited certain drought
affected areas in various parts of the
country.

(b) Copies of the report of the Team
have becn recently received by the
Government.
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(c) A statement giving the main
features of the report is laid on the
Table of the House. [Placed in Lil-
rary. See No. LT-6072/66].

Jayanti Shipping Company

*1198. Shri Hari Vishnu Kamath:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that a Com-
mittee of Inquiry has been appointed
to investigate the affairs of Jayant:
Shipping Company, Ltd;

(b) if so, the composition and per-
sonnel of the committee;

(c) the terms of referewce; and

(d) whether a dead line has been
fixed for submission of the report?

The Minister of Transport, Aviation,
Shipping and Tourimm (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) The Committee consists of Shri
Y. N. Sukthankar, Government Direc-
tor on the Board of Directorg of
Indian Shipping Companies and Shri
S. L. Bhalla, a nominee of the Cam-
ptroller and Auditor General of India,

(¢) The terms of reference are as
follows:—

(i) To look into the allegations
made in Parliament and in
the letters received by the
Government and the Shipp.ng
Development Fund Committee
against the Jayanti Shipping
Company and its manage-
ment in regard to the accounts
and affairs of the Company.

(ii) To scrutinise all the relevant
facts relating to the manage-
ment and operation of the
company since its incorpora-
tion.

(iii) To examine and inspect the
accounts and other documents
as may be necessary with a
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view to assessing its financial
position  and  ascertaining
whether the foreign exchange
earned has been duly account-
ed for.

(iv) Any other specific matter
which may be referred to it
by the Government or the
Shipping Decvelopment Fund
Committee.

(d) The Committee has been asked
to submit its freport within two
months.

Prices of Vegetable Ghee

*1199. Shri Yashpal Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that prices
of vegetable ghee have increased by
about seventy per cent during the
last twenty months;

(b) if so, whether any enquiry has
been made to find out the causes for
this: and

(c) the
down?

steps taken to bring it

‘The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The prices of vanaspati
have increased by about 25 per cent
during the period.

(b) The price of vanaspati largely
depends on the prevailing  price  of
erovmdnut oil whith  increased by
a0l 40 per cent during the same
period. The  sinuller  increase  in
vanaspati prices is mainly due to the
use of some quantity of cheaper im-
ported oils.

(¢) The following steps have been
taken:—

(i) Measures for increasing the

output of groundnut and
groundnut oil are being in-
tensified.

(ii) Ban on export of edible oils
and vanaspati, and credit
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restrictions, imposed earlier
are being continued.

(iii) The use of oheaper imported
oils like soybean oil in vanas-
pati manufacture is being en-
couraged. About 70,000
tonnes of this oil were im-
ported from the U.S.A. under

P.L. 480 during 1965 and
another 150,000 tonnes are
proposed to be imported
during 1966.
Jayanti Shipping Company
*1200. Shri Maurya:
Shri Kishen Pattnayak:
Will the Minister of
Aviation, Shipping and Teurism be

pleased to state:

(a) whether Government have re-
ceived any complaints or reports
about the misuse of Employee’'s Pro-
vident Fund money by the Jayanti
Shipping Company;

(b) if so, the steps taken in this
regard; and

(c) whether Government have ask-
ed the appropriate authority to look
into the Privident Fund Accounts of
the said Shipping Company to ensure
that these are being properly main-
tained and money correctly used or
invested in the interest of and for
the benefit of the Company's emplo-
yees in the manner prescribed by
provident fund rules and regulations?

The Minister of Transport, Avia-
tion, Shippi and Touri (Shri
Sanjiva Reddy): (a) Yes, Sir.

(b) and (c). The factual position
was ascertained from the Company
who stated that about Rs. 12 lakhs,
out of Provident Fund monies was
being kept with the company on
which interest at 12 per cent per
annum was being provided. The in-
formation furnished by the company
was passed on to the Ministry of
Labour and Employment for such
action as may be considered by them.
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Payment to Sugarcane Growers in
Orissg

*1291. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Mohan Nayak:

‘Will the Minister of Food, Agricul-
ture, C ity Devel and
Cooperation be pleased to state:

(a) whether it is a fact that a con-
siderable amount of sugar-cane price
of the sugar-cane supplied to the
sugar mills in 1964-85 season has not
been paid by the sugar factories con-
cerned in Orissa State;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No, Sir.

(b) and (c). Do not arise,
Reported Statement of the Chief
Minister, Bihar

*1202. Shri Ram Sewak Yadav:
Shri Bagri:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Rameshwar Tantia:
Shri Himatsingka:

Will the Minister of Law be pleas-
ed to state:

(a) whether Government's atten-
tion has been drawn to the Press
Teports published on the 24th Febru-
ary, 1966 wherein it has been stated
that the Chief Minister of Bihar had
stated in the Bihar Assembly on the
23rd February, 1966 that neither tho
President nor the Prime Minister
could order an enquiry against him;

(b) whether it is proper for a
‘Chief Minister to make such a state-
‘ment;

(c) if so, Government's reaction

thereto; and
(d) the action Government propose
to take in this regard?

The Minister of Law (Shi G. S.
Pathak): (a) Government has seen
the press reports and also received
full text of the speech of the Chief
Minister.

(b) In his speech the Chief Minis-
ter, relying on the opinion of the
Advocate-General has expressed his
understanding of the copstitutional
position regarding the administrative
relations between the Union and the
State Government. It is submitted
that it would not be appropriate for
Government of India to express any
opinion on propriety or otherwise of
Chief Minister's speech in Legislative
Assembly on an abstract legal and
constitutional question.

(¢) and (d). The Chief Minister
forwarded the opinion of the Advo-
cate General to Government of India
and desired that the Advocate Gene-
ral should be given an opportunity
to discuss the constitutional position
with Law Minister. Accordingly, the
Law Minister held discussion with
Advocate General and communicated
to him Government of India’s views
in this matter. The Government of
India does not propose to take any
further action in this regard.

Supply of Sugarcane to Mills

*1203. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Sugar Mills in Travancore area,
Kerala are not getting enough sup-
plies of sugarcane; and

(b) if so, the steps Government
have taken to meet the situation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir. It appears to
be so.

(b) The information is being col-
lected from the State Government of
Kerala.
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Rice Ration in States Quality of Gkee Prcpared by Delht
. Milk Scheme
*1204. Shri Mohammed ~Kova: 1305 Shri Hem Raj: Will the
Will the Minister of Food, Agricul- Minister of Food, Agriculture Cem-
ture, Community Development and munity Devel and C 4 ation
Cooperation be pleased to state: e v

(a) the maximum rice quantum of
the ration in the States of West Ben-
gal, Orissa, Andhra Pradesh and
Kerala as it stood on the 1st April,
1966; and

(b) the reasons for not introducing
a uniform scale of rice quantum in
all the States?

The Minister of State in the Mimis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Govinda Menon): (a) The required
information is given in the Statement
below.

STATEMENT

State Maximum quantum of

rice ration
1000 grams per adult per
week.

West
Bengal

Orissa There is no statutory ration-
‘ing. Under informal ration-
ing 2.38 Kgs. of rice per
adult per week is issued
subject to availability. If
sufficient rice is not avail-»
able, the balance is made up
by issue of wheat.

1400 grams per adult per
week. Families whose in-
come per month is Rs. 200
or below are allowed an
extra ration of 420 grams
of rice per head per week.

Rationing in Kerala is not
strictly  statutory. How-
ever, the quantum of rice is
160 grams per adult per
day.

Andhra
Pradesh

Kerala

(b) The food habits of the people
in different States are different and
the State Governments fix the quan-
tum of issue of rice in their respective
States taking in view the local food
habits and the availablities with the
Government.

be pleased to state:

ta) whether there have been com-
plaints about the quality of ghee

prepared by the Delhi Milk Supply
Scheme;

(b) it so, whether Government pro-
pose to get it certified by the Indian
Standards Institute under Agmark;
and

(c) if not the reasons therefor?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri

Shinde): (a) A few complaints were
received.

(b) and (c). The Delhi Milk
Scheme has 2 well-equipped Quality
Control Laboratory of its own, and
manufacture of ghee strictly according
to Agmark Standards is ensured. Delhi
Milk Sch products including ghee
command a good reputation and Ag-
marking of these products has not
been considered necessary. But this
question will be gone into again.

Fourth General Election

*1206. Shri D. C. Sharma:
Shri Ramanand Shastri:

Will the Minister of Law be pleased
to state:

(a) whether arrangements for the
conduct of India’'s Fourth General
Elections next year have been formu-
lated; and

(b) if so, the broad details thereof?

The Minister of Law (Shri G. S.
Pathak): (a) and (b). The arrange-
‘ments for the conduct of the Fourth
General Elections due next year will
be substantially on the same lines as
for the Third General Elections held
in 1962. The Election Commission has
not found it necessary to formulate
them afresh in any detail. Preparatory
action on the usual lines is in progress
in all the States and Union Territories.
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Oalcutta-Assam Alternative Navigable
Route

*1207. Shri P. C. Borooah:
Shri R. Barua:
Shrimati Jyotsna Chanda:

Will the Minister of Transport,
Aviation Shipping and Tourism be
pleased to state:

(a) whether surveys have been
carried out for an alternative navigable
route between Calcutta and Assam in
view of the continued hesitation of
Pakistan to allow resumption of navi-
gation on the original route:

(b) it so, with what result and the
precise route; and

(c) the estimated cost of the pro-
ject for opening the new route?

The Minister of Transport Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (¢). A Scheme was
prepared in 1984 for construction of
a multipurpose barrage across the
Tista near Gajaldoba with two Canals
taking off on either side to provide
besides irrigation ang power facilities
the connecting link to Ganga and
Brahmputra rivers near Farakka and
Dubri respectively to enable through
navigation from Ganga to the Brahma-
putra. The estimated cost of the pro-
ject was Rs. 357 crores. As this cost

is very high. Central Water and
Power Commission have been asked
to carry out certain further studies

with a view to reducing the cost. The

report of the Central Water and

Power Commission is still awaited.
Rice Crisis

*1208. Shri Baswant:
Shri Vishwa Nath Pandey:
Shri P. C. Borooah:
Will the Minister of Food, Agri-
oculture, C ity Develop { and
Cooperation be pleased to state:

(a) whether it is a fact that the
United Nations Food and Agricultural
Organisation in its Report on Rice for
1965 has stated that the food zones
are the cause of the current rice crisis
in India; and

/by if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Food. Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No. Sir.

(b) Does not arise.

fawit & waw w1 T™

*1209. &t ww feonma:
&t g fey:
st e W

w1 wiw, yfw, anpofos fewre war
F:-nt A=Y UF 9@ F PO OwAqA
(%) ¥ faeett & TV sqaeqT &
w= fad 9T A STEw & e &
FRETATER ; O
. (=) afz &, @t W& w1 ™
?
wg, pfs, ar@Efaw fewa wwr
HRETT WS | veg-wnt (ot mifes
dm) : (%) feeet ¥ ArEAw W@ A=
) fer o1 @ w@Aw A A § 6
w7 Y T € 1 e g W AT
F ITAW ) AT ¥ wT R IR
(@) W a0 wraw N IwEfew
¥ Wi & g & ¥ g8 wrEawaE
awRT T R A ¥ qrae wr At
N feRr s N wafew sfet
qgary famr are <t s ¥ far
WY FIH ISTE G |

Drought Relief Measures

*1210. Shri P. R. Chakraverti:
Shri Shree Narayan Das:
Shri Onkar Lal Berwa:
Shri Linga Reddy:
Shri R. Barua:

Will the Mxmster of Food. Agricul-
ture, C

and
Cooperation be pleesed ?.o state:
(a) whether a special team has

vigited some States to study the neces-
sary adjustments needed in the States’
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pians to make funds available for
various relief measures in drought-hit
areas; and

(b) if so, what are their specific
recommendations?

The Minister of State in the Minis-
#ry of Food, Agriculture, Community

Development and Cooperation (Shri
«Govinda Menon): (a) Three Central
“Teams headed by the Programme

Advisers of the Planning Commission
have visited 8 States, namely, Andhra
Pradesh, Gujarat, Madhya Pradesh,
Maharashtra, Mysore, Punjab, Orissa
and Rajasthan, to study the situation,
and to make recommendations in
regard to intensification of work pro-
grammes and labour intensive schemes
and also to propose adjustments in
the States’ Development Plans with a
wiew to financing these work prog-
rammes. N

(b) The teams discussed with the
State Governments matters regarding
creation of employment potential and
other relief measures in the drought-
affected areas of the States. It was
suggested to the States that as far as
possible productive and labour-inten-
sive plan schemes should be taken up
in preference to the non-productive
schemes, since for the Plan Schemes
there would already be a provision of
funds both in the State Budgets and
in the Central Budget. It was walso
suggested that the State Governments
might undertake advance execution
.of Plan Schemes in the scarcily areas.

Fishing Industry in Kerala

*1211. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Food, Agricul-
ture, C ity Develop t and
Cooperation be pleased to state:

(a) whether the Vice-President of
the Empress Fisheries of America had
recently visited Kerala to study the
fishing industry there;
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(b) whether Government's attention
has been drawn to his suggestions to
market more prawns from Cochin to
America; and

(c) if so, Government’s reaction

thereto?

The Minister of State in thc Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Yes,
Sir, The American firm offered to
market our frozen products in the U.S.

(c) The terms and conditions
offered were found to be unfavourable.

Food Aid From U.SA.

*1212. Shri P. C. Borovah: Will the
Minister of Food, Agriculture, Com-
munity Development anq Cooperation
be pleased to state:

(a) whether the U.S.A. have sanc-
tioned a § 1,000 million cmergency
food for India plan;

(b) if so, the details thereof; and

(¢) how maich food in different
forms and of different specifications
is likely to be received from U.S.A.?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir. The
Government of the U.S.A. have, how-
ever, provided additional funds under
PL 480 since December 1965 to the
extent of § 254.46 millions for pur-
chases of wheat and milo from the
US.A,

(b) and (c). With the funds ag pro-
vided above we expect to complete
purchases of 3:3 million tons of wheat
and 1.2 millon tons of milo.

The U.S. Government are also pro-
posing to make further funds avail-
able under PL 480 for purchase of
3.5 million tons of foodgrains, 200,000
tons of corn, 67,000 tons of vegetable
oils and about 55.000 tons of milk
powder,

Wheat of both white and red variety
and milo of the yellow variety are
being purchased from the U.S.A.



11559 Written Answers CHAITRA 29, 1888 (SAKA)

Delhi-Madras and Bombay-Calcutta
Flight wva Nagpur

*1213. Shri Hari Vishnu Kamath:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleasec¢
1o state:

(a) whether the 1.LA.C, will shortly
resume flights on the Delhi-Madras
route via Nagpur, as well as on the
Bombay-Calcutta route via Nagpur;

(b) if so, when; and
(¢) if not, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). There is a propo-
sal to connect Nagpur on the service
Bombay-Calcutta from 1st May, 19686.

(c) Loaq carried ex-Nagpur to
Madras, Delhi and Calcutta does not
justify a service linking these places
:separately. Even so, Nagpur has
been connected to Delhi viz Bhopal
and Lucknow and directly with Bom-
‘bay.

Re-orientation of Agriculture

*1214. Shri P, R, Chakraverti: Will
the Minister of Food, Agriculture,
“C ity Devel t and Coope-
ration be pleased to state:

(a) whether the Union Government
have taken note of the recommenda-
tions made by a three-man team of
experts for re-orientation of agricul-
ture in Punjab to increase food pro-
-duction by three to four times within
a shot time. after visiting South-
Eastern countries;

(b) whether these proposals have
been examined by the experts in
India with special reference to the
introduction of three-crops-a-yecar
‘programme;

(c) it so, whether Government have
taken steps to popularise the schemes
and work it out in other States; and

(d) the steps taken to make ade-
quate resources available to the far-
mers to make a break-through in
terms of the expert advice?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperatiop (Shri
Shyam Dhar Miera): (a) Yes; Sir, in
interim Report of the three-men team
of experts from Punjab who visited
South Eastern countries recently has
been received by the Government of
India in January, 1966. The detailed
report is still awaited. .

(b) to (d). The interim report is
under examination in consultation
with the Punjab Government.

Food Shortage

*1215. Shri Hari Vishnu Kamath:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to a supplementary on
S. .rred Question No. 854 on the 5th
April, 1966, and state:

(a) whether Government agree with
the analysis of food shortages in India,
as made by the New York Times; and

(b) if not, the efforts made “to dis-
pel those misapprehensions and tell
the truth to the people and Govern-
ment of United States?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) and (b). So
far as the comments of the New York
Times on food production are con-
cerned, the Government of India
agrees With the analysis that with
better techniques of agricultural pro-
duction, India could feed herself, and
that the human factor in production
should also receive attention. The
other comments are, however, either
misconceived or highly exaggerated.
The Government of U.S.A. has been
kept fully informed about the factors
leading to the present difficult food
situation and the various measures
being taken by the Government to
increase food production in the coun-
try.
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Sugar Quota of States

*121€. Shd P. C. Borooah:
" Shri R. Barua:’

Will the Minister of Food, A‘rleul-

ture, C i Devel and
Cooperation be pleased to state:
(a) whether  Govermment have

agreed to increase the sugar quotas
for different State/Union territories,

(b) if 80, to what extent it has been
increased in each case; and

(c) the minimum quantity of sugar
intended to be made available per
keaq in each State/Union Territory?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperatiop (Shri
Shinde): (a) Yes, Sir.

(b) A statement showing the quotas
of sugar of individual States in De-
cember, 1965 and April, 1966, is laid
on the Table of the House. [Placed
in Library. See No. LT-6075/66].

(c) No such minimum quantity has
been fixed.

Increase in Agricultural Production

3856, Shri Karni Singhji: Will the
Minister of Food, Agriculture, Com-
munity Develop and Coop
be pleased to state the details of mea-
sures which have been taken to im-
press upon the Panchayats with re-
gard to increase in agricultural pro-
duction in consonance with the pro-
gramme initiated by the Executive
Committee of the All-India Pancha-
yat Parishad?

The Deputy Minister in the Minis-
try of Food, Agriculture, Communlity
Development and Cooperation (Shri
Shinde): The All-India Panchayat
Parishad’s programrme was suggested
in the wake of the recent emergency.
In that context, detailed measures had
already been indicated to the States
for being impressed upon the Pan-
chayati Raj institutions for stepping
up agricultural production. These
have been followed up.
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Underrnunq Water Resonrces

3857. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Lahtan Chaudhry:
Shri D. D. Puri:

Will the Minister of Food, Agricul-
ture, C unity Develop t ang Ce-
operation be pleased to state:

(a) whether any plan has been
evolved for the tapping of under-
ground water resources in the States
like Punjab, U.P,, Bihar, West Bengal
which lie in the heart of richest
underground water belt in the coun-
try;

(b) if so, the details of the plan;
and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Communrity
Develop t and Cooperati (Shri
Shyam Dhar Misra): (a) and (b), The
Government of India has sponsorcd a
scheme for systematic ground-water
surveys and investigations to be im-
plemented by the State Governments

on a phased basis with a view to
delineating  ground-water worthy
areas which would offer scope for

ground-water extraction through dug-
wells, dug~cum-bore wells and shallow
tube-wells. The programme would
help in collecting sufficient icchnical
data to:—

(a) provide technical guidance to
the cultivators in such matters as:

(i) size, type, safe-spacing and
density for dug-wells/tube-
wells;

(iiy scope, type and manner of

boring and deepening of dug-

wells for augmenting their
discharges; and

(iii) selection of suitable water-

lifting appliances for installa-

tion on wells.
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(b) regulate construction of wells]|
tubewells so that there 1s no undue
Tisk of overdraft and failure of wells.

Certain guide-lines for preparation
of schemes on scientific basis have
been worked out and sent to the
‘States.

(c) Does not arise.
Kerala Water Transport

3858. Shri A. K. Gopalan: Wil] the
Minister of Transport, Aviation Ship-
‘Ping and Tourism be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to take over the
bouats of the Kerala Water Transport
«Corporation;

(b) if so, when;

(c) whether services of all
‘workers will be retained; and

(d) if not, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The Government
of Kerala have already purchased 75
‘serviceable boats of the Kerala Water
‘Transport Corporation which are now
being run by a new Board of Manage-

the

ment set up by the State Govern-
ment.
(¢) and (d). The Kerala Water

“Transport Corporation has gone into
liquidation and its employees have
been discharged after giving them
notice pay, retrenchment compensa-
tion, etc. The question of retaining
them does not, therefore, arise. How-
ever, out of 897 ex-employees of the
Corporation, 737 persons have been
offered employment in the State
Inland Water Transport Service for
running the services.

Koothaparamba Agricultural Office

3859 Shri A. K. Gopalan: Will the
‘Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

the
Office

(a) whether it is a fact that
Konothaparamba Agricultural
has been ordered to be closed;
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(b) if so, the reasons therefor;

(c) whether Government are aware
that this has caused hardships to the
peasantry; and

(d) if so. whether Government pro-
pose to reconsider their decision?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Agri-
cultural Depot at Koothaparamba has
not been closed.

(b) to (d). Do not arise.

Teak Plantation

3860. Shri A, K. Gopalan: Will the
Minister of Food, Agriculture, Com-
maunity Development and Cooperation
be pleased to state:

(a) the expenditure incurred in
planting of teak plantations at Param-
bikulam forest area from 1962 to 1965;

(b) the amount set apart for build-
ing workers’ quarters under the
scheme; and

(c) the total cost thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): @) Rs. 22,94,000.

(b) Rs. 25,300.
(c) Rs. 32,94,000.

Dairy Project at Punnapra in Kerala
State

3861. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Food, Agricul-
ture, C ity Devel t and
Ovoperation be pleased to state:

(a) whether there is a proposal to
establish a dairy project at Punnapre
in Alleppey district of Kerala State;

(b) it so, whether the work has
already been started for the establish-
ment of this project; and
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(c) the estimated cost of this pro-
ject?

The Deputy Minister ip the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes.

(b) Preliminary action for the
establishment of the project has been
taken and about 9 acres of land has
been acquired by the State Govern-
ment of Kerala,

(c) About Rs. 20 lakhs.

0il Palm Caultivation in Kerala

3862. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Food, Agrical-
ture, C ity Develop t and
Cooperation be pleased to state:

(a) whether there is a proposal to
start large scale oil palm cultivation
in Kerala State by the Kerala planta-
tion Corporation; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development ang Cooperation  (Shri
Shyam Dhar Misra): (a) Yes; the
Government of Kerala are exploring
the possibility of such a venture.

(b) The project report submitted by
the Managing Director, Plantation
Corporation of Kerala Ltd., to the State
Government envisages development of
two commercial plantations of 6,000
ucres each in Vazhachal (Chalakudi)
and Konni (Quilon Dt.) forest areas,
subject to land being 'made available.
The plantations are to be developed
in stages in a period of 8 years with
a capital outlay of Rs, 668 lakhs. The
details of the project are now under
the consideration of the State Govern-
ment of Kerala,

Thevally Bridge

3863. Shri Warior:
.Shri Vasudevan Nair:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
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pleased to state:

(a) whether the construction of
Thevally bridge, Quilon, Kerala Stute
has been completed;

(b) if so, the total expenditure in-
curred thereon; and

(c) when the bridge will be opened
for traffic?

The Minister of Transport, Aviation,.
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The Thevally
bridge falls on a State road in the
Kerala State. The Government of
Kerala are, therefore, primarily con-
cerned with this project. They have
intimated that they have completed
the bridge and that the approaches are
nearing completion. Expenditure
aggregating Rs. 12,85402 is reported
to have been incurred upto the end of
February 1966. The State Government
expect to open the bridge to traffic by
the end of May, 1966.

Institute of Agriculture at Anand

38%64. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agri-
culture, Community Development and'
Cooperation be pleased to state:

(a) whether a research project has
been set up in the Institute of Agri-
culture at Anand, Gujarat for the
year round production of milk with
American collaboration;

(b) if so, the details of the project;
and

expenditure on
contribution of

(¢) the estimated
the scheme and the
U.S. Government?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes. A
research project entitled *“Ovarian

function and its experimenta]l control
in the water Buffalo (Bos bubalis)”
has been set up at the Institute of
Agriculture, Anand with the assis-
tance of PL 480 counterpart funds.
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(b) To determine ovarian activities
in buffaloes with a view to develop
methods of impregnating buffaloes
during summer months to ensure
year round production of milk.

(c) The U.S. Government has
obligated Rs. 448,880|- over a period
of 5 years.

Bridges in Kerala

3865. Shri P. Kunhan: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the number of major bridges
completed in the State of Kerala
during the Third Plan Period; and

(b) the target fixed and ‘the alloca-
tion made and utilised?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Eighty-
eight bridges were completed in
Kerala in the Third Plan in the State
Sector. Rs. 403.60 lakhs were allo-
cated for bridge works and the
expenditure incurred upto 28th
February, 1966 amounted to Rs 887.63
lakhs.

In the Central Sector, two major
bridges were completed on National
Highways and three on the West
Coast Road. The total estimated cost
of these bridges amounted to Rs. 43.43
lakhg against which the expenditure
mrted so far amounts to Rs. 43.86
& S.

Kitchen Gardens in Delhi

3866. Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the eruster of l'bod Agricul-
tare, C De nt and
Cooperation be pleased to state

) (a) the progress made in the estab-
lishment of kitchen gardens in Delhi
recently;

(b) the total area covered by the
kitchen gardens in Delhi;

(c) the facilities offered by Govern-
ment for the establishment and main-

tenance of the kitchen gardens in

Delhi; and

(d) the approximate value of pro-
duction from the kitchen  gardens
during the last winter season?

The Deputy Minister in the Minis-
try of Food, Agriculture, Cammunity
Development and Cooperation  (Shri-
Shyam Dhar Misra): (a) About 20,000
Kitchen gardens.

(b) About 2,000 acres.
(c) (i) Free technical advice.

(1i) Door to door supplies of seeds,
seedlings, fertilisers and pesticides.
These production requisites are also
made available at five sale depots
established in different parts of the
city.

(iii) Advice and free spraying and
dusting for control of pests and
diseases. Only the cost of pesticides
is charged.

(d) It is very difficult to give the
exact value of the kitchen garden
produce during this winter. However,
as a rough estimate every acre should
have produced about 6 tons of vege-
tables in a year, which at an average
cost of Rs. 300|- per ton for 12,000
tons should have produced vegetables
worth Rs. 36 lakhs.

Sugar Factory in Mysore State

3867. Shri Linga Reddy: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) the progress made in the set-
ting up of the sugar factory at Gauri-
bidanur, Kolar District, Mysore State;

(b) the r
ing the factory as
December, 1965; and

(c) when the same
production?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community’
Development and Cooperation (Shri
Shinde): (a) Most of the items of

Po—

s for not
scheduled in

will go into
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plant and machinery have been
installed and the erection of the
remaining items is expected to be
completed in May this year.

(b) The delay is reported to be
mainly on account of late arrival of
machinery and financial difficulties.

(c) Although the erection is expect-
ed to be completed in May this year,
the crushing operations may com-
mence from the next season,

Sailing Vessel in Arabian Sea
Rescued

3868. Shri Ram Harkh Yadav: Will
the Minister of Transport, Aviation,
Shippl and Touri be pl d to
state:

(a) whether the vessel damaged in
the mid-Arabian sea, four miles off
Bombay early on the 27th March,
1966, was rescued by a Bombay Port
Trust pilot vessel; and

(b) if so, the details thereof?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
‘Sanjiva Reddy): (a) Yes, Sir.

(b) On 27th March, 19686, the
M.P.V. “Venu”, under the command
of Shri B.T.A. Pereira, observed the
sailing vessel “Kotia Zohrabi” which
had broken her fore mast was drift-
ing. The “Venu" at once proceeded
to her assistance. On approaching
the sailing vessel the Tindal made a
request for towage assistance.

The Pilot Vessel promptly took the
-vessel in tow and brought her up the
harbour in the vicinity of Sunk Rock
Light House where the pilot Tender
“Zephyr” took over the towing opera-
tion from the “Venue” and towed the
disabled vessel off to Malet Bunder.
The Sailing Vessel was safely anchor-
-ed at 1845 Hours. :

The vessel was found to be loaded
with bags of salt and the Tindal
stated that some of the bags had to
be thrown overboard after the mast
broke. There were ten men on board
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the sailing vesse] and no one was
hurt. The weather on that day was
quite rough due to strong North
West Wind.

Sugar Supply to Kerala

3869. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Food, Agriocul-
ture, Community Development and
Cooperation be pleased to state:

(a) the quota of sugar allotted to
Kerala State in January, February
and March, 1966;

(b) the demand from the Kerala
State during these months; and

(c) if the request of the Kerala
Government could not be met fully,
the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) January 1966—6820
tonnes plus 310 tonnes allotted for
festivals. February 1966—&6820 tonnes.
March 1966—7440 tonnes.

(b) and (c). Kerala Government
had requested for a monthly quota
of 9800 tonnes. Their quota has
been increased to 8940 tonnes from
April 1866. The request of Kerala
Government could not be met in full
because of the limited supplies avail-
able for internal distribution.

Facllities Offered by IAC

3870. Shri Ram Harkh Yadav: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Indian Airlines
Corporation have offered greater faci-
lities to passengers from 1st April,
1966; and

(b) if so, the details thereof?
The Minister of Transport, Avia-

tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). With
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effect from 1st April, 1966, the Cor-
poration are charging point to point
fares, providing break of journey
facility, hotel accommodation at con-
necting stations and choice of rout-
ings (common rated points).

Landless Familles

3871. Shri D. S. Patil: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to refer to the reply
given to Starred Question No. 837 on
the 28th March, 1966 and state:

(a) the State-wise number of land-
less families settled and total amount
given to those families by the State
Governments concerned under the
Third Five Year Plan as a centrally
sponsored scheme;

(b) whether it is a fact that gold-
smiths who were granted the land
under the above scheme have been
excluded from the above scheme; and

(c) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The State-
wise number of landless agricultural
families resettled under the Central-
ly sponsored scheme and the total
amount of assistance given to them by
the State Governments is as under:—

S.No.  State No. of Assistance

amilies granted (Rs.)

1. Andhra Pradesh | 3,352 Not yet avail-
able

2. Assam . 30 do

3. Bihar 14,775 23.95.544
4. Kerala 2,000 8.75.,000
5. Gujarat 3,367  15,63,544
6. Madras 291 1,52,540
7. Madhya Pradesh 7,731 41,50,000
8. Mysore . 100 $,00,000
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S.No. State No. of Assistance
families grantei (Rs.)

9. Orissa 360 1,70,000

10, Punjab . 41,526 2,61,220

11. Uttar Pradesh 936 Not yef avail -
able

12. Tripura 1,096 3,28,000
75.564 1,03,95,848

(b) Goldsmiths, are not covered
under the centrally sponsored scheme
of resettlement of landless agricul-
tural families.

(¢) Doeg not arise.

Central Road Fund for Madras

3872. Shri V. V. Thevar: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether all the amount for
works sanctioned under the Central
Road Fund for Madras State during
Third Plan period had been given;
and

(b) it not, the reasons therefor?

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): (a) and (b). Works
estimated to cost Rs. 142.68 lakhs
were sanctioned for Madras State
during the Third Plan period. The
State Government incurred an ex-
penditure of Rs. 121.85 lakhs out of
the funds released by the Govern-
ment of India. The latter figure is
inclusive of an allotment of Rs. 26.70
lakhs sanctioned during 1965-66.
against a demand of Rs. 75.00 lakhs.
It has not been possible to meet the
State Government’s demands in full
for the year 1085-66 due to paucity
of funds.
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Unpl nt Odour of Boiled Rice

Delhi Transport Dep

3773. Shri Rajdeo Singh: Will the
Minister of Transport, Aviation,
Shipping and Tourlsm be pleased to
state:

(a) whether Government are aware
that Delhi Transport Department as
a measure of economy issue a leaf
of paper instecad of a proper registra-
tion book for transport vehicles as
issued in all other States; and

(b) if so, whether Government
will examine it and take necessary
action.

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The certificates of regis-
tration in respect of transport vehi-

cles are generally issued by the
Transport Department, Delhi, in
proper book forms, In some cases,

however, on account of non-availabi-
lity of printed forms, ordinary paper
is used.

(b) Steps are being taken by the
Transport Department, Delhi, to
obtain adequate, supplies of printed
forms from the Government of India
Forms Store, Calcutta.

Safdarjang Airport

3874. Dr. Kohor:
Shri Mahananda:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to demolish the
Satdarjang Airport and seeking for
another site for an aerodrome; and

(b) if so, the reasons thereof and
the estimated cost for constructing a
new Aerodrome?

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): (a) No, Sir.

(») Does not arise.

3875. Shri Shree Narayan Das: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) whether any technique of
removing the unpleasant odour of
par boiled rice milled by the mills
has been developed;

(b) if so, whether rice mills have
been asked and persuaded to produce
such rice in order to save vitamin
and mineral contents of rice; and

(c) it so, the present position in
this regard?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes. The Cen-
tral Food Technological Research
Institute, Mysore and Jadavpur Uni-
versity, Calcutta have developed cer-
tain improved techniques of parboil-
mg and drying which can prevent
unpieastant odour.

(b) The information relating to the
improved techniques and the results

have been made available to the
millers.
(c) Some of the rice mills in

various parts of the country have
adopted this improved technique of
parboiling.

Cultivation of Improved Varieties of
Foodgrains

3876. Shri Karni Singhji: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there is a programme
to grow improved varieties of hybrid
maize, hybrid jowar and hybrid
bajra during Kharif season of 1966;
and

(b) it so, the number and names
of districts which have been selected
for the purpose?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) The selection of districts for
fmplementation of the High-Yielding
Varieties Programme will be finalized
by the State Governments. The total
area proposed to be covered during
Kharif 1966 throughout the country
is as follows:—

Hybrid maize 428 lakh acres,
Hybrid jowar 3-42 lakh acres,
Hybrid bajra 2:92 lakh acres,
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Navigation Facilities in the Rajasthan
Canal

3879. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Transpert,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the question of provid-
ing navigation facilities in the Rajas-
than Canal has been considered by
Government; and

(b) if so, the result thereof?

‘The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjtva Reddy): (a) and (b). The
matter is still under consideration.
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Package Programme

'3880. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
‘ture, C ity Devel t and
Cooperation be pleased to state:

(a) whether there is any proposal
to extend the package programme to
other areas not covered by it in the
<country at present; and

(b) if so, when and where?

The Deputy Minister in the Minis-
‘try of Food, Agriculture, Community
Development and Cooperation (Shri
‘Shyam Dhar Misra): (a) No.

(b) Does not arise.

Recruitment in Directorate of Food
and Civil Supplies, Delhi Admini
tration

'3881. Shri Jedhe: Will the Minister
‘of Food, Agriculture, Community
Development and Cooperation be
pleased to state:

(a) whether it is a fact that the
Delhi Administration, Directorate of
Food and Civil Supplies, held an
examination as a result of which a
number of candidates were recruited
ag Inspectors but offered the post of
UDCs. in the Education Directorate
of the Delhi Administration;

(b) whether it is also a fact that
later on at the time of their appoint-
ments as Rationing Inspectors, they
were asked to resign their posts by
giving notice or to pay in lieu of the
notice period;

(c) if so, the reasons therefor and
the number of such Rationing Ins-
pectors who had to resign their posts
before taking up their present ap-
‘Pointments;

(d) whether any representation
has also been received in this con-
nection; and

(e) it so0, action taken thereon?

The Minister of State i the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
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Goviada Menon): (a) The Delhi
Administration held a competitive

test for recruitment to the posts of
Inspectors and a panel of successful
candidates was drawn up in order of
merits. Since the number of posts of
Inspectors was small and the names
on the panel were many, offers were
made to some of the candidates who
could not be appointed as Inspectors
to join’ as U.D.C.

(b) When more vaocancies in the
posts of Inspector occurred, the per-
sons who had joined as U.D.Cs. were
offered the posts of Inspector accord-
ing to their turn on the panel. They
were not asked to resign the posts of
U.D.Cs. by giving notices or to make
payments in lieu of the notice period.

(c) Does not arise.
(d) No, Sir.
(e) Does not arise.

Airport at Cochin
3882, Shri Vishwa Nath Pandey:
Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that Gov-
ernment have finalised the details of
the civil airport at Cochin; and

(b) if so, what they are and the
total amount of expenditure involved?

The Minister im the Ministry of
Tramsport and Aviation (Shri C. M.
Poonacha): (a) No, Sir. The matter
is under consideration.

(b) Does not arise.

Kerala Fisheries Corporatioa

3883, Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Food, Agricul-
ture, Community Development and
C tion be pl d to state:

(a) whether the proposed Kerala
Fisheries Corporation intend to
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engage itself in export trade;

(b) if so, whether Government
have received representations from
the existing exporters about the pro-
blems that they will have to encoun-
ter; and

(¢) the reaction of Government {u
these representations?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menom): (a) Yes, Sir. The
proposed Kerala Fisheries Corpora-
tion will undertake export of fish and
fish products as onc of its functions.

(b) Yes, Sir. The Government of
Kerala have received a few repre-
sentations from some of the exporters
who are reported to be small enter-
preneurs. They have expressed ap-
prehensions about Government enter-
ing the trade, and fear that freezing
and cold storage facilities which they
are now having in Government ins-
tallations will cease to be available
to them.

(¢) The aim of the Corporation will
be to use the freezing and cold sto-
rage facilities to the best advantage
and in the best intcrests of the Indus-
try. The needs of Fishermen's Co-
operative Societies will be given
special consideration.
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Local Development Works in Bihar

3885, Shri Dasaratha Deb: -Will the
Minister of Food, Agriculture, Com-
ity Develop and Cooperati

be pleased to state:

(a) whether it is a fact that the

State of Bihar could utilise only
twenty-nine per cent of the total
allotment of Rs. 18550 Jakhs made

under the Local Development Works
Programme for constructing works
and tube-wells in the rural areas of
Bihar during the years from 1861 to
1965;

(b) the other States that could uti-
lise less than fifty per cent of the
total allotment of the development
programmes for the said period; and

(c) whether Government have cn-
quired into the matter as to why the
performance of the State of Bihar in
the above-mentioned matter was so
poor? "

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) A total of Rs. 18530
lakhs was allocated to the State of
Bihar during the years 1961-62 to
1964-65 under the Local Development
Works Programme for constructing
simple sources of drinking water
supply in the rural areas. During this
period a sum of Rs. 53.5 lakhs, or
about 29 per cent of the allocation,
was utilised by the State Government.

(b) No other State utilised less
than 50 per cent of the total alloca-
tion made during this period under
the Local Development Works Pro-
gramme.

(¢) The matter was taken up
with the State Government and also
discussed with their representatives
during successive Annual Plan discus-
sions. The main reasons for the res-
tricted utilisation were found to be
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inadequate staff arrangements and
difficuliies in obtaining public contri-
bution. Action has since been taken
to improve the lacunae and the pro-
gramme is picking up in the State.

Cultivation of Mexican Wheat in

Delhi
3886. Shri Maheswar Naik: Will
the Minister of Food, Agriculture,
C ity Devel t and Co-

operation be pleased to state:

(a) whether an arid alkaline soil
of Punjab Khor Village in Delhi has
been reclaimad to yield Mexican
wheat by four to five times in place
of ordinary wheat;

(b) if so, the actual yield; and

(c) the steps taken to expand its
cultivation?

The Deputy Minister in the Minis-
‘try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes. The
Montgomery Cooperative Farming
Bociety has reclaimed nearly 300 acres
of alkaline soil through the adoption
of scientific management practices,
under the advice of the Indian Agri-
cultural Research Institute, New
Delhi.

(b) The yields obtained are 30
maunds p2r a're in the case of tall
varieties and 60 maunds per acre in
the case of dwarf varieties (average
of 120 acres).

(¢) The Indian Agricultural Re-
gsearch Institute, New Delhij, is extend-
ing similar help to all the blocks of
the Delhi State.

Bridge over River Bhagirathi at
Behrampur

3887. Shri Vishram Prasad: Wil
the Minister of Transport, Aviation,
‘Shipping and Tourism be pleased to
state:

(a) whether it is a fact that the
work of the construction of a bridge
over the river Bhagirathi at Behram-
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pur was entrusted in November, 1960
to a firm o2 a lump sum contract
basis;

(b) if so, the scheduled date fixed,
for the compleiion of the bridge;

(c) whether the bridge has been
completed; and

(d) if not, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. The work
order for the construction of this
bridge was issued in December, 1961
to M/s Gammon India Ltd, on a
lump sum contract basis.

(b) The scheduled date of comple-
tion as per original c(ontract was
September, 1963. This could not be
adhered to due to an accidental
damage to the work under construc-
tion.

(c) The bridge has not been com-
pleted as yet. All spans except the
central suspended span have  since
been completed. The work on the
suspended span is in progress and the
entire wok will be completed by
August, 1966.

(d) The progress of the work was
hampered because of the collapse of
one of the two main units on the 10th
of July, 1963. The work could be re-
started only after clearing the massive
debris of the fallen span by blasting
and breaking it into smaller pieces
under submerged condition.

Jayanti Shipping Co.

3888. Shri Maurya:
Shri Kishen Pattnayak:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government have re-
ceived any report or complaint from
the Government Director on Shipping
Companies about the happenings at a
meeting of the Board of Directors of
the Jayanti Shipping Company held
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in Delhi on or about the 30th Septem-
ber, 1965;

(b) if so, the details thereof and
whether a copy of the same would be
laid on the 'l'able;

(c) whether in this meeting of the
Bhipping Company, the Directors and
the former Managing Director of the
Company madc some serious allega-
tions against the management of the
said company; and

(d) whether subszquently the Gov-
ernment Director protested against
the recording of incorrect minutcs of
this meeting?

The Minister of Transport, Aviation,
Shipping and Tou:ism (Shri Sanjiva
Reddy): (a) to (c). The only un-
usual happening at the meeting in
question was that Shri G. Narayana,
the then Managing Director, com-
plainad that he was never taken into
confidence by Dr, Teja, the Chairman,
who had negotiated loans ang offered
guarantees for the ships purchased by
the company without proper authori-
ty from the Boa-d. In support of his
contention be alleged that no resolu-
tion of the Board of Directors had
been passed regarding the bank
guarantees in respect of the ships
“Bhaskara Jayanti” and “Leelavali
Jayan'i”. Another Director, however,
contradicted this by saying that the
necessary resolution for the guaran-
tees had been passed by circulation
and that Shri Narayana himself hud
also signa=d it. This incident was re-
ported by the Government Director
persomally to the Chairman of the
Shipping Development Fund Com-
mittee;

(d) The minutes, as originally
corded, made no reference to the
above incident. The Government
Director insisted that the minutes
shou'd represent the facts and ac-
cordingly the minutes were amended
suitably.
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Water Tanks in Orissa -

3891. Shri Dhuleshwar Meena:
Shrf Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, C ity Develop ¢t and
Co-operation be pleased to state:

(a) the number of water tanks at
present in Orissa put to use under the
Minor Irrigation Scheme; and

(b) the amount of grant sanctioned
by the Central Government under the
Third Five Year Plan for repairs and
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reconstruction of old tanks and also
for construction of new tanks under
the Minor Irrigation Scheme in the
State during the same period?

The Deputy Minister in the Minis-
try ot Food, Agriculture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): (a) The requir-
ed information is being collected from
the Government of Orissa and will
be placed on the Table of the Sabha
as soon as received.

(b) After the introduction of the
revised procedure for the release of
Central financial assistance to  the
States from 1858-59, the sanctions for
the release of Central assistance are
issued under the Heads of Develop-
ment such as “Agricultural Produc-
tion, Minor Irrigation and Land Deve-
lopment, etc.” The issue of scheme-
wise sanction had been dispensed
with since 1958-59 onwards. It is,
therefore, not possible to indicate
separately the grants sanctioned by
the Central Government under the
Third Five Year Plan for repairs and
re-construction of old tanks and also
for construction of new tanks under
the minor irrigation schemes in the
Orissa State. These schemes were
included under the Head of Develop-
ment—Agriculturul Production inclu-
ding Minor Irrigation and Land
Development upto 1964-65. The Cen-
tral grants released to the  Orissa
State Government during the Third
Plan under thig Head of Development
for the State Plan Schemes is given
below:

Amount of grant

sanctioned
Year (Rs. in lakiws,
1961-62 EETY7
1962-63 26.92
1963-64 67.15
1964-65 69.10
1965-66 46.87
However, with effect from the

financial year 1965-66, grant has been
paid separately for the Head ‘“Minor
Irrigation”. A grant of Rs. 9.50 lakhs
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was paid to the Orissa Government
during 19685-66 for Minor Irrigation
Schemes. This amount is included
in the total grant of Rs. 46.87 lakhs
referred to above. It is based on the
anticipated expenditure and is sub-
ject to final adjustment on receipt of
the figure of actual expenditure for
that year as a whole.

Tobacco cultivation in Orissa

3892, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the acreage brought under to-

bacco cultivation in Orissa  during
1965-66;
(b) whether the production of

tobacco during the above period is on
the increase when compared to the
last one year; and

(¢) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commaunity
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) The final
crop forecast report will be available
only in October/November, 1966. It
is, therefore, not possible to give
information about the acreage and
production for 1965-66 at this stage.

(b) Does not arise.

(¢) Does not arise,

Flying Club in Orissa

3893. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Transport, Avia-
tion, Shipping amnd Tourism be pleas-
ed to state:

(a) whether Government propose
to give any assistance to Orissa Gov-
ernment for Flying Club at Bhubanes-
war (Orissa) during 1966-67; and

(b) if so, the details thereof?”
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The Minister of Transport, Avia-
tion, Shipping amd Tourism. (Shri
Sanjiva Reddy): (a) and (b). Gov-
ernment have not received any re-
quest from Orissa Government for
any assistance to the Flying Club at
Bhubaneshwar during 1966-67. 1¢
such a request is received it will be
considered with reference to the rules
governing the Flying Subsidy Scheme.

Travancore Titanium Products Ltd.

3894. Shri Warior:
Shri Vasudevam Nair:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
sole selling agency of Travancore
Titanium Products Ltd. is held by
M|s, T. T. Krishnamachari and Co.;
and

(b) it so, the terms and conditions
of the Agency?

The Minister of Law (Shri G, S.
Pathak): (a) Yes Sir.

(b) The current term of the agency
is for a period of three years from
1st July, 1965. The important terms
and conditions are:—

That the sole selling agents shall
sell all products manufactured by the
principal company and shall not un-
dertake agency business of similar
products manufactured by other com-
panies. The agents shall employ
by y technical per 1 for
directing sales and for rendering after
sales services and shall bear the ex-
penses for training such personnel.
The principals shall supply the pro-
ducts to the agents on consignment
basis; the agents shall take over the
stocks in their godowns at regional
centres. The agents are to ensure
that adequate stocks are kept at the
godowns. The agents are responsible
for collection of sale proceeds inclu-
ding sales and other taxes, They shall
remit the proceeds to the principals
by the last day of the succeeding
month and shall pay interest on out-
standing amounts from the 1st of the
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succeeding month. The principals
have reserved the right to make direct
sales in certain cases but shall pay
over-riding commission to the agents
on such sales. In return for the ser-
vices rendered by the agents, the
principals shall pay commission on
the sale value F. O. R. Trivandrum
price at 2 per cent on sales upto
5000 metric tonnes per annum and at
1} per cent on sales above 5000 tonnes
per annum. The principals shall also
pay rent at Rs. 300 per month to the
agents for the godowns maintained
by the liiicr at  Calcutta, Bombay,
Madras ang Delhi. Publicity expenses
are to be borne equally by the prin-
cipals and the agents.

Fishery Tanks in Tripura

3895. Shri Dasaratha Deb: Will the
Minister of Food, Agriculture, Com-
munity Dev and C tion
be pleased to state:

(a) how many fishery tanks anda
lakes are at present under the direct
management of the Government of
Tripura;

(b) the total amount invested in
these schemes during the Third Five
Year Plan; and

(c) the proceeds derived
them during the same period?

The Minister of State in the Minis-
try of Food, Agriculture, Community

out of

Development and Cooperation (Shri
P. Govinda Menon):
Nos.
(a) Tanks 135
Lakes 8
(b) Rs. 12,70,000.
(c) Rs. 3,14,000,

115 tanks are attached to different
fish seed centres and demonstration
farms for raising of fry and fingerlings
for the development of fisheries.

Availability of Cane
3806. Shri Dasaratha Deb: Will the

Minister of Food, Agriculture, Com-
munity Development and Cooperation



11589 Written Answers

be pleased to state:

(a) whether it is a fact that the
availability of cane (locally known as
Jali bet) is gradually decreasing in
the Jungle of Tripura; and

(b) whether Government have any
scheme to undertake cane (Jali bet)
plantation in Tripura?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Devel t and Coop ion  (Shri
Shinde): (a) Yes Sir,

(b) Yes, Sir, Tripu-a Forest Depart-
ment has taken up the growing of
cane on a small scale under the Plan
scheme “Development of Minor Forest
Products”.

Gomti Bridge

3897. Shri Dasaratha Deb: Wwill
the Minister of Transport, Aviation,
Shipping and Tourlsm be pleased to
state:

(a) whether the construction works
of Gomti bridge at Udaipur has been
undertaken;

(b) it so, the progress so far made;
and

(¢) when the bridge is likely to be
completed?

The Minister of Transport Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) The work of sinking of well
foundations is in progress. 17ft. out of
the tota] sinking of 255 ft., remains to
be done, The overall progress up to
81st March 1966 was 34 per cent.

(c) The bridge is likely to be com-
pleted by August 1967.

fage | qrydadt ayw
3898. wit THAT WATY HEW: W
aftag, ITITA, AL A7 96 7 T
qg T N FAO F4 5
(%) fage wsa & foar @
vl aradt g% g T g

APRIL 19, 1966

Written Answers 11:%0
(@) frat dtd ovd-adl @39
T W@ ;

() fom for oY & 9w at-
&1 73t fvar T & v I9F F4T FIOr
g W%

(%) g7 @ aeF  (Twdadt @F
af@emr) & feg ai aF §IR @
A A EWEAT g ?

ofwg 7, SRTH, Aagw qawm wda
wer (s Getq ¥gEr) o (F) fawm
¥ foF @l afgg awdad! @ewl @
YT AR TTNT 390 A § |

(=) o= (7). %) 7Y F Q@ F
WA ¥ FE@F G FY ANT 65 N
F AT & UF YA & weAET
RaggA FsmafaRg i@
¥avE F & l@w w1 wwY wfw s A
faar T ¢ wifs 73w @@ W
| iz amar § s Sadt @i gz
wATE

(9) fagR & qdee ags &
fraior &1 & W 1969 T [T P
siq & far wafaa &

Thirumani Anicut Project

3900. Shri Linga Reddy: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether any estimafe had been
prepared for the Thirumani Anicut
Project in Bagepali Taluk, Kolar Dis-
trict, Mysore for inclusion in the Third
Five Year Plan;

(b) if so, the details thereof;

(c) whether it is a {act that the
work on this project has been pending
since Second Five Year Plan;

(d) it so, the reasons therefor and
when the work is likely to be taken
up; and B
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(e) the acreage of land likely to be
brought under cultivation and the
expected food output therefrom?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
8Shyam Dhar Misra): (a) to (e). The
required information is being collect-
ed from the Government of Mysore
and will be plared on the Table of
the Sabha as soon as it is received.

Sugar Factories in Mysore

3901. Shri Linga Reddy: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the number of Sugar Factories
in Mysore State working at present;

(b) the names of places which have
been recommended to be licensed by
the State Government at present; and

(c) the action taken thereon?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Devel t and Coop i (Shri
Bhinde): (a) At present there are 8
working sugur factories in  Mysore
State.

(b) and (c). The Government of
Mysore have recommended applica-
tions for the establishment of 7 new

sugar factories at the following
places:—
1. Village  Hallikhed-B, Distt.
Bidar.
2. Mugutkhan Hubli, Distt. Bel-
gaum,

Hiriyur, Distt. Chitradurga.
Kollegal, Distt. Mysore.
Chikodj taluk, Distt. Belgaum.
. Kamalapur, Distt. Bellary.
. Kalamuddanadoddi, Muddur
tdluk, Distt, Manday.
Letters of intent have already been
issued for the establishment of new
sugar factories in the first 4 cases.
The case of Chikodi taluk, Distt,
Belgaumn hag not been found fit due

S e
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to inadequate cane potential for the
establishhment of a new sugar factory.
The remaining two cases are under
consideration.

Development of Fodder

3902. Shri Warior: "
Shri Vasudevan Nair:

Will the Minister of Food,
culture, € ity Devclop
Cooperation be pleased to state:

Agi-
t and

(a) how far the Indo-Swiss project
for the development of fodder pro-
duction has progressed; and

(b) the reason for the delay in
executing ag-eement with Swiss Gov-
ernment to start the project?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The Indo-Swiss Project,
which started functioning from 12th
July, 1963, aims at (i) upgrading of
indigenous cattle with frozen semen
of Brown Swiss bulls, (ii) cultivation
of high- yielding varieties of fodder
and (iii) training of farmers in
modern methods of animal husbandry
practices.

The progress of implementation of
the P.oject has been satisfactory.
Most of the 125 local cattle origi-
na'ly purchased for the Project have
been inseminated with Brown Swiss
sperms. The present hard strength
is 250 including 33 imported cattle
of Brown Swiss breed. A Fodder
Research Station has been establish-
ed and 70 acres of land reclaimed
for cultivation of fodder crops and
vegetables. The experimental results
8o far obtained confirm that 'Westeral
dishrye grass and white clover are
very suitable for pasture develop-
ment work in the project area. The
training of farmers will start when
two Kerala Government officials
who are now receiving training in
Switzerland return to India.

"(b) An agreement with the Swiss
Govornment had already been con-
cluded on 12-7-1963 for the firss
stage of the experimental phage which
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was completed on 31-3-1965. The
second experimental phase is now
running under the letters of exchange
which are being replaced by a supple-
mentary  agrecment. A separate
agreement will be concluded for
undertaking extension work in Peer-
made after 31st March, 1967 when the
second experimental phase will be
over.
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Price of Rice in Kerala

3904. Shri Vasudevan Nair: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the price of rice in the
ration shops of Kerala has been in-
creased again; and

(b) it so, what is the increase and
the additional amount expected per
month due to this increase?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). From
27th March, 1968; the fretail price
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of medium and coarse rice of
non-Kerala origin distributed in the

State through fair price shops has been
raised by 3 and 4 Paise per Kilo res-
pectively to bring them on par with
the distribution prices of rice procu-
red in Kerala. The amount expected
to accrue from the increase will vary
from month to month according to the
quantities of such rice distributed in
Kerala during the month.

Ore Handling Plant

3905. Shri Yashpal Singh: Will the
Minister of Transport, Aviation Ship-
ping and Tourism be pleased to state:

(a) whether it is proposed to instal
an ore handling plant at Mormugao
Port; and

(b) if so, when it is likely to be
installed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes.

(b) It will take about three years.

Inter-State Transport Service

3906. Shri R. 8. Pandey: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that the
private bus operators who are operat-
ing buses on the parallel routes of the
Delhi Transport Undertaking buses and
on other inter-State routes have made
representations to Government seek-
ing to raise their fares in view of the
fact that the D.T.U. has recently rais-

ed their bus fares twice since  1960;
and
(b) it so, Government's reaction

thereto?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes.

(b) The matter is under the consi-

deration of the State Transport Autho-
rity, Delhi.
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Inter State Routes

3907. Shri R, §. Pandey: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government have re-
cently issued permits to the D.T.U. and
private bus owners to ply buses no
certain inter-State routes;

(b) if so, the criteria for the issue
of such permits; and

(c) the number of permits issued to
different bus plyers in 1965?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri N. Sanjiva
Reddy): (a) Yes.

(b) The following factors are taken
into account by the State Transport
Authority, Delhi, in dealing with ap-
plications for grant of stage carriage
(bus) permits:—

(i) Financial position of the appli-
cant.

(ii) Form of management.

(iii) Past experience of
applicant in running
transport.

the
public
(iv) Workshop and garaging faci-
lities which are available with,
or can be provided by, the
applicant,

(v) Amenities which can be pro-
vided by the applicant for the

travelling public.

(vi) The applicant's knowledge of
of the route.

(vii) Number of buses owned by
the applicant.

(viii) whether the applicant is
prepared to attach his bus to
a viable unit.

(c) The State Transport Authority,
Delhi granted three stage carriage per-
mits to the D.T.U. in December, 1965,
for the Delhi-Jaipur, Delhi-Jhunjhunu
and Delhi (Central Secreariat)-Baha-
durgarh routes and one permit to the
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Delhi  Ex-Servicemen Cooperative
Transport Society for the Delhi-Badli
route.

Replacement of Old Taxi Cars

3908. Shri R. S, Pandey: Will the
Minister of Transport, Aviatibn, Ship-
ping and Tourism be pleased to state:

(a) whether Government have fixed
certain quota to release cars for the
replacement of old taxi cars in Delhi;

(b) if so, the number of cars releas-
ed against this quota during the last
three years; and .

(c) whether cars against this quota
have also been released to  persons
other than taxi-owners?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes.

(b) The information required is
given below:—

Make of car 1963 1964 1965
Ambassador 122 123 148
Fiat 63 68 72
Standard . 30 30 35

(c) Yes.

Kuttanad Scheme

3909. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Food, Agricul-
ture, O ity Develop and
Cooperation be pleased to state:

(a) whether Government are aware
of the resolution adopted by the Alle-
ppey District Development Council
(Kerala) suggesting the formation of
a special project authority for Kutta-
nad Scheme; and

(b) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation
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Shyam Dhar Misra): (a) and (b). The
information is being collected and
will be laid on the Table of the House,

Milk Supply in New Delhi

3910. Shri Hem Raj: Will the Min-
ister of Food, Agriculture, Community
Development and Cooperation be
pleased to state:

(a) the number of families to whom
milk being supplied by the Delhi
Milk Scheme in the New Delhi area
at present;

(b) the number of families to whom
milk cards have been refused so far
since the inception of scheme upto
31st March, 1966; and

(¢) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Approximately 65,000
milk card holders are being supplied
milk from the Milk Depots of the
Delhi Milk Scheme, located in the
N.D.M.C. area.

(b) Information is not available of
the number of families refused milk
cards since inception of the scheme.
The Delhi Milk Scheme has issued
new milk cards to the extent of 26,000
litres of milk and hag cleared a wait-
ing list of applicants for about 2
year from January, 1964 upto the
first week of December, 1965. About
10,000 applications registered after
this date are pending.

(c) Shortage of raw milk procured
obliged the Delhi Milk Scheme to
refuse milk cards. With the improve-
ment in availability of milk new
cards are being issued,

Reclamation of Ravime Lands

3911. Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
C unity Develop and Coope-
ration be pleased to state:

(a) whether

ission has re«

the Planning Com-
ded the survey

APRIL 19, 1966

Written Answers 11598
and reclamation of ravine lands in the
country;

(b) if
thereof;

(c) whether it has becen imple-
mented by Government; and

(d) the areas of such ravine lands
State-wise?

80, the broad details

The Deputy Minister in the Min-
istry of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) A summary of the recommend-
ations of the Planning Commission
is laid on the Table of the House.
[Placed in Library. See No. LT-6073/
66].

(c¢) The matter is under considera-
tion.

(d):

State Total area covered by

ravines

(rough estimate)

Uttar Pradesh 3.040 lakh acres

Madhya Pradesh 6.000 -Do-
Rajasthan 8.000 ~do-
Gujarat 9.880 ~do~
Maharashtra 0.494 ~do=
Punjab 2.964  =~do-
Bihar . 14,000 -do-

Madras . 1.400 ~do=-
WestiBengal 2.496 -do-

Sugar Requirement in Kerala

3912, Shri Mohammed Koya: Wil
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) the total requirement of sugar
in Kerala during 1965-66 and the
total quantity of sugar produced in
the State; and

(b) the possibility of further pro-
duction in that State during the
Fourth Plan period?
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The Deputy Minister in the Min-
istry of Food, Agriculture, Community
Development and Ccoperation (Shri
Shinde): (a) The total requirement
of sugar in Kerala during the sugar
year 19685-66 (Nov, 65 to Oct. 66) on
the basis of quotas allotted to it is
estimated around 97,000 tonnes where-
as the sugar produced in Kerala
during 1965-66 season (upto 7th April,
1966) has been 18444 tonnes.

(b) The three existing sugar
factories in Kerala arc normally
expected to produce annually about
thirty-one thousand tonnes of sugar.
There are little prospects of any
substantial increase in production at
prescnt.

Pisciculture

3913. Shri Mohammed Koya: Will
the Minister of Food Agriculture,
C ity Devel tnt and Coope-
ration be pleased to refer to reply
given to Unstarred Question No. 2132
on the 15th March, 1966 and state the
State-wise break up of assistance, in
terms of its value, made available
under the Applied Nutrition Prog-
ramme of the United Nations Inter-
national Childre;, Emergency Fund
during the Third Five Year Plan for
pisciculture?

The Deputy Minister of Food, Agri-
culture, C ity Develop and
Cooperation (Shri Shinde): The State-
wise break up of assistance, in terms
of its value, made available under
the Applied Nutrition Programme by
the United Nations Children’s Fund
(UNICEF) during the Third Five
Year Plan for pisciculture is given in
the statement laid on the Table of the
House. [placed in Library. See No.
LT—GO74/66].

Orange Cultivation in Kerala

3914. Shri Mohammed Koya: Will
the Minister of Food, Agriculture,
OCommunity Development and Coope-
ration be pleased to state:

(a) whether  Government are
aware that the orange cultivation in

Kerala is almost annihilated due to
diseases; and

(b) the steps taken by Government
to prevent this destruction?

The Deputy Minister in the Min-
istry of Food, Agricuiture, Conimunity
Development and Cooperation (Shri
Shyam Phar Misra): (a) The Gov-
ernment of India have no informa-
tion.

(b) The Government of India are
finding out from the  State
Government.

Excise Duty on Sugar Production

3915. Shri Reddiar:
Shri M. Malaichami:
Shri V. G. Naidu:
Will the Minister of Food, Agri-
culture, OCommunity Development

and Cooperation be pleased to state:

(a) the amount of rebate in Exise
duty on production of sugar during
1963-64 and 1964-65 seasons;

(b) how the amount was utilised or
how it is to be utilised; and

(c) what portion of it would be
passed on to the growers?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and C tion (Shrl
Shinde): (a) The amount of rcbate in
Excise duty on excess production of
sugar during 1963-64 season was
Rs. 3.04 crores and in 1964-65 scason,
it is estimated at Rs, 7.7 crores.

(b) and (c¢). The rebate in excise
duty was given as an incentive to
the sugar industry to maximise pro-
duction of sugar and to compensate
them for low recovery obtained in the
early and late parts of the scason
and for additional costs incurred on
collection of increased quantities of
sugarcane. There was no condition
for any part of the rebate in excise
duty being passed on to the sugar-
cane growers as guch.
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Aerial Spraying of Pesticides

3916. Shri Reddiar:
Shri M. Malaichami:
Shri V. G. Naidu:

Will the Minister of Food, Agri-
-culture, Community Development and
Cooperation be pleased to state:

(a) the number of planes for aerial
spraying of pesticides at present;

(b) the places where the
are stationed;

planes

(c) the fuel capacity of the planes;
and

(d) whether Government have any
proposal to keep one each at Hydera-
bad and Madras for use in the South-
-ern States?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commaunity
De and Coop i (Shri
Shyam Dhar Misra): (a) A total of
25 aircrafts is available at present for
the acrial spraying dusting of pesti-
<ides.

(b) Government of India aircraft, 8
in number, are based at Safdarjung,
New Delhi. Those of the private
sector, 7 fixed wing aircraft and 10
helicopters, are all based at Juhu,
Bombay.

(c) Fuel capacities of the various
types of aircraft and helicopters used
n the agro-aviation role in India are
¢ follows:—

(i) DHC-2 Beaver (Agricultural
Configuration)—86  Imperial
gallons (387 litres),

(ii) Auster Autocar—32 Imperial
gallons (144 litres).

(iii) PZL—101 Gawron-40 Impe-
rial gallons (180 litres)

(iv) Piper PA-18 Super Cub-36
P.S. gallons (136 litres).

(v) Piper PA-25-235 Pawnee-40
U. S. gallons (151.4 hitres).
(vi) Bell 47G-2-41 U. S. gallons

(184.5 litres).

(d) Government of India's first-
phase aerial spraying expansion
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scheme envisages the basing of two
Aerial Units at Coimbatore/Madras
and Hyderabad (Begumpet). These
Units, which would be equipped with
five aircraft each, are intended to
meet all aerial spraying requirements
of Andhra Pradesh, Madras, Mysore
and Kerala.

1A.C. Viscount damaged at Borjhar
Port

3917. Shri P. C. Borooah: Will the
Minister of Transport Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether an Indian Airlines
Corporation Viscount was badly dam-
aged at the Borjhar Airport at Gau-
hati on the 1st April, 1966;

(b) if so, the reasons therefor;

(¢) whether it is a fact that most
of the aircraft operating in the Assam
region are old and eged enough and
require replacement; and

(d) if so, the action taken to exa-
mine and replace the aircraft?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) While the aircraft was being
taxied to the Parking Bay by the
Pilot, the Nose Undercarriage collaps-
ed. The reasons for collapse of the
Nose Undercarriage are under inves-
tigation by a Board of Investigation.

(c) The air-worthiness of every
aircraft put on service is very care-
fully checked before the certificate of
air-worthiness is issued. Also all the
overhauls and replacements prescrib-
ed by the Director General of Civil
Aviation are faithfully carried out.

(d) Replacements of aircraft is
determined on the basis of economics
of operation. The Corporation are in
the process of replacing the Dakota
aircraft for this reason. The Viscount
aircraft have yet done only less than
a third of the number of landings
prescribed by the manufacturers for
fatigue life of the aircraft.
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Bridge on Passi-Badarpur-Agartala
Road

3918. Shri N. R. Laskar: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

() the progress made for cons-
tructing a road-bridge on the river
‘Barak’ on Passi-Badarpur-Agartala
Road in Assam;

(b) the site selected and the amount
sanctioned for the project; and

(c) the time-limit, if any, by which
the construction of the bridge will be
completed?

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reddy): (a) and (b). The site of the
bridge has been finalised after carry-
ing out the survey and examining the
hydraulic data. The location will be
about half a mile from Badarpur
Railway Station. The detailed esti-
mate for the project is being prepar-
ed by the State Government. The
cost of the bridge is expected to be
about Rs. 92 lakhs. Tenders are to be
reccived on the 30th April, 1966.

(¢) The bridge will be completed in
about two years’ time after the award
of the work.
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Jorhat Aerodrome

3920. Shri P. C. Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the progress made in securilng
release of the land selected for ter
minal building at Jorhat aerodrome
for LLA.C. and passengers from the
occupation of the Assam Rifles; and

(b) when the construction of the
building is scheduled to commence
and when it is scheduled to be com-
pleted?

The Minister in the Ministry of
Transport and Aviation (Shri C. M.
Poonacha): (a) and (b). The qucstion
of release of the land from the Assam
Rifles to the Civil Aviation Depart-
ment is under negotiation with the
concerned authorities. The construc-
tion of the building will commence
after the land becomes available.
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Loss suffered by Air India

3923. Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the total amount of loss sus-
tained by Air India as a result of
recent partial lay off and strike; and

(b) the amount of foreign exchange
involved?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The total loss is esti-
mated at Rs. 105 lakhs at the rate of
Rs. § lakhs approximately per day.

(b) The amount of foreign ex-
change involved is estimated at
Rs. 76.65 lakhs at the rate of Rs. 3'65
Jakhs approximately per day.

Development of Tourism

3924. Shri D. D. Puri: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) Whether it is a fact that the
rate of growth of tourism to India
hras fallen sharply during the last five
years;

(b) if so., the reasons therefor;

(c) whether Government propose
to establishing a high powered ‘ourist
board to improve the potential for
tourism in India; and

(d) if so. when and its constitution
and functions?
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. The rate of
growth of tourism to India which
showed an average increase of 17 per
cent per year upto 1960, has declined
during the last 5 years. The percen-
tage rates of increase/decrease from
1961 to 1965 are given below:—

1961 13'6 per cent
1962 39 per cent
1963 48 per cent
1964 11'3 per cent
1965 5'6 per cent

(b) The main reasons for the dec-
line in the rate of growth are:

(i) Increasing competition from
some of the Asian countries
which have been able to im-
prove their tourist facilities

more rapidly than India.
Examples of these countries
are Japan, Formosa, Hong

Kong, Philippines and Thai-
land and the U.A.R., Lebanon
and Jordan in the Middle
East.

The Chinese attack in 1962
caused a decrease in tourist
arrival, which picked up igain
slowly in the following years.
The hostilitics with Pakistan
in 1965 again caused a decrease
in tourist arrivals. The tourist
traffic has been diverted else-
where as a result of these
two events, and drawing it
back to India again is a com-
paratively slower process.

(ii)

(iii) The prevalent image abroad
of scarcity conditions in
India has also been acting as

a detcrrent to tourism.

(¢) and (d) Yes, suggestions have
been recrived from the Travel Agents
Association of India for the establish-
ing of a high powered autonomous
tourist board and 'mention has also
been made of this in the Parlia-
mentary Debates. No such proposal is
being considered at present by the
Government,
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Silchar-Manipur Road

3925. Shrimati Jyotsna Chanda: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) when Government p'ropose to
complete Silchar-Manipur Road; and

(b) the reasons for the delay in
spite of the fact that it was taken up
in the Thirq Five Year Plan?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Presumably the Hon'ble
Member is referring to the Imphal-
Silchar Road under construction, That
road is likely to be completed in
March 1969.

(b) The progress of this project has
been affected by the non-availability
of local labour, difficulty of procuring
the requisite heavy road building
machines and the prevailing condi-
tions of insecurity.

Fooq Zones

3926. Shri D. C. Sharma:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:
(a) whether a decision has been

taken about the futuer of food zones;
and
(b) if so, the naturc thereof?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b): No,
Sir. The question of the future of
wheat zone is under active considera-
tion, A decision is Jikely to be taken
shortly.

Conference of Chief Electoral Officers

3927. Shri Kindar Lal:

Shri Vishwa Nath Pandey:
Will the Minister of Law be pleased
to state:
(a) whether it is a fact that a Con-
ference of Chief Electoral Officers of
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various States and Union Territories
was held at Pachmarhi (M.P.) in the
second week of April, 1866 to discuss
the electoral arrangements and delimi-
tation problems of the country; and

(b) if so, the results thereot?

The Minister of State in the Ministry
of Law (Shri C. R. Pattabhi Raman):
(a) Yes, 8ir, A conference of the
Chief Electoral Officers of all States
and Union Territories was held at
Pachmarhi (Madhya Pradesh) from
the 9th to 12th April, 1966 to discuss
the preparatory action to be taken for
the next general elections to be held
early in 1967. The Conference did not
discuss any matters relating to delimi-
tation of constituencies.

(b) The important decisions taken at
the Conference are as follows:

Electoral Rolls—The need for final
publication of the rolls well in time
before the next general elections was
emphasised and ways and means of
ensuring greater accuracy of the rolis
were discussed.

Conduct of Elections.—It was consi-
dered necessary to have an officer at
the district level and in certain cases
even at the sub-divisional level to be
called the District Electon Officer. He
should be in overall charge of all the
arrangements relating to the conduct
of elections, and should be given sta-
tutory powers for the purpose so that
he can coordinate better all work
relating to the setting up of polling
stations, mobilising manpower for
polling stations, printing and distri-
bution of ballot papers and for
arrangements for the transport of
polling parties and collecting of ballot
boxes and counting, leaving the Re-
turning Officer primarily responsible
for training polling personnel and re-
ceipt and scrutiny of nomination
papers and counting of ballot papers.

Returning and Assistant Returning
Officers.—For greater efficiency it was
considered that no Returning Officer
for parli tary constitu should
have more than two parliamentary
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constituencies and similarly to Return-
ing Officer for assembly constituercy
should have more than three assembly
constituencies under his charge.

Voting procedure.—It was consider~
ed that the procedure for voting fol-
lowed at the last general elections,
namely, the simultaneous issue of both
the parliamentary and assembly ballot
papars to the voter, and providing
only one ballot box, instead of two, for
dropping both ballot papers, shoula
be continued at the next general clec-
tions.

Polling Stations.—For the coveni-
ence of voters it was considered neces-
sary to provide for at least 15,000 more
polling stations at the next gencral
elections.

Polling Programme.—The possibility
of reducing the polling period was
considered and it was generally agrced
that it should be possible to comple.e
the polling throughout the country
within a period of a week, with one,
two, three or five days poll as may be
necessary depending on the manpower
resources and police personnel in cachk
State. It was felt that the most con-
venient period for taking the poll
should be the third week of February,
1967,

Balloting System.—It was agreed
that the balloting system at the next
general elections would be confined
only to two snowbound assembly
constituencies in the Punjab and thrce
constituencies in Himachal Pradesh,
one constituency in Gujarat, certain
hilly areas of Manipur and the Union
Territories of Andaman and Nicobar
Islands, Laccadive and Minicoy Islanlis
and Dadra and Nagar Haveli.

Counting arrangements.—It was
decided to make some improvements
in the counting procedure so that the
candidates and their agents would be
able to supervise the counting of votes
better. For this purpose, the count-
ing of assembly and parliamentary
ballot papers would be done by two
separate groups in the same hall.
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Gift of Cattle to Ceylon

3928. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, C ity Develop and
Covoperation be pleased to state:

(a) whether it is a fact that India
has gifted some cattle to the Govern-
ment of Ceylon;

(b) if so. the total number of the
cattle; and

(c) the total price thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shinde): (a) to (c). It is proposed to
make a gift of 1,000 buffaloes of
Murrah, Mehsana and Surti breeds to
Ceylon under the Colombo Plan over
a period of 4 years. The first instal-
ment of 250 buffaloes will be purchas-
ed from the breeding tracts and des-
patched to Ceylon as soon as shipping
facilities are available for the same.
Each buffalo is expected to cost bet-
ween Rs. 1.000 to Rs. 1.500 depending
on the age, yield etc.

Rice from Taiwan

3929, Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Taiwan has offered 100
tons of rice as gift for seed purposes
1o India and as a gesture of Taiwan's
willingness  to help India solve its
food problem;

(b) whether any additional help has
been sought from that country; and

(¢) if so, the details thereof?

The Dcputy Mimister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) A gift of 100
tons of rice seeds has been offered to
the National Tonnage Club of India.

(b) No.

(c) Does not arise,
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tion in fertilizer deal

Fooq Processing Industry

3930. Shri Firodia: Will the Minister
of Food Agriculture. Community
Development ang Cooperation be
pleased to state:

(a) whether a delegation of Ameri-
can food procéssing industry which
visited India recently have submitted
its report; and

(b) if so, }he main recommendations
thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No report has
been reccived by the Government of
India.

(b) Does not arise.

12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ReporTED COMMUNICATION FROM
WORLD BANK RE. FOREIGN PARTICIPA-
TION IN FERTILISER DEAL

Shri Bhagwat Jha Asad (Bhagal-
pur): Sir, I call the attention of the
Minister of Petroleum and Chemicals
to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

The reported communication
from the President of the World
Bank to the Government of India
for allowing majority participa-
tion of foreign capital in the pro-
posed fertiliser deal.

The Minister of Petroleum and
Chemicals (Shri Alagesan): In a re-
cent communication addressed to the
Government of India, the World Bank
has given the assurance that it would
do its best to make a significant con-
tribution to the solution of India’s
food problems and stated that it is
necessary for the Government of India
and its well-wishers throughout the
world to mobilise all possible finan-
cial and physical resources as well a8
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technical and managerial talent in
order to achieve the necessary in-
creases in food output. The Bank has
also welcomed the Government's
adoption of an improved farm tech-
nology, designed to increase yields,
including the use of higher yielding
plant varieties, larger quantities of
fertilizer, more effective and exten-
sive plant protection measures and
increased and more effectively applied
irrigation water. The Bank has also
expressed the hope that, given ade-
quate supplies of the necessary physi-
cal inputs, incentive prices and ade-
quate farm credit, India’s farmers
would respond and that the enormous
increase in food output required can
be achieved. The Bank has empha-
sised that private foreign capital can
make a major contribution with its
resources and technology to the deve-
lopment of fertilizer capacity in the
country. However, foreign investors
would in most cases expect to parti-
cipate as majority partners and in
view of the difficulties of raising
rupee finance it would be desirable
for the Government of India or a
Government-owned corporation to
agree to invest in these projects as a
minority partner.

The Government of India have
varefully considered the suggestion of
the World Bank and decided that:

(a) no worthwhile and sound
proposal for setting up a
fertilizer plant for which the
foreign exchange is assured
from private sources, will be
allowed to flounder for lack
of rupee finance;

(b) where the rupee finance is
being provided by private
sources, financing institutions
such as the Industrial Deve-
lopment Bank and the Indus-
trial Finance Corporation,
which are meant to help the
private sector, would play
their norma] part; and

(c) neither Government nor the
Governmcat-owned corpora-
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tion, such as the Fertilizer
Corporation of India, will go
into partnership with a pri-
vate foreign investor on a
minority basis. Firms with
foreign majority will have to
be in the private sector.

Shri Bhagwat Jha Azad: When
extraordinary concessions to fix the
price and also to distribute the ferti-
liser as they like were granted to the
American foreign capital there was
no mention of majority capital nor
was there any condition or mention
of bringing ammonia liquid from the
Persian Gulf when naphtha is avail-
able in this country. In view of these
extraordinary conditions, which are
almost an encroachment wupon the
economic rights of this country, do
Government propose to release foreign
exchange worth Rs. 120 crores or
Rs. 200 crores to acquire this ferti-
liser plant out of the massive Rs. 4,000
crores that they are now asking the
World Bank to give or to allow any
condition to come upon the economic
rights of this country?

Shri Alagesan: The question of the
recent policy on pricing and distri-
bution has been sufficiently explained
when I replied to the debate on the
Demands relating to my Ministry.

Shri S. M. Banerjee
were not convinced.

(Kanpur): We

An. hon. Member: You will never

be.

Shri Alagesan: Then, the question
has been put whether we are going
to take feed stock, such as, ammonia
from elsewhere. The reply is that
we will be having enough naphtha for
a long time to come which will be the
feed stock for our fertiliser projects.

As far as the Government partici-
pation with any foreign collaborator
is concerned, it has been laid down
that it can be only on a majority
basis for the Government. The forcign
investor or the foreign collaborator
will have to be s minority partner.
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But as far as the private sector pro-
jects are concerned, the foreign col-
laborator, when he brings all the
foreign exchange needed for this in-
dustry, can be allowed a majority
participation.

With reference to the question whe-
ther the Government wil] be able to
provide all the foreign exchange
needed for the massive fertiliser
manufacturing programmes which we
have adopted, that this, free foreign
exchange resources, I shall be the
happiest man if that can be done.
Under the circumstances, when the
demands on the existing free foreign
exchange resources are many and too
great, it would be wise to tap other
sources as well. But we have taken
a decision with reference to two pro-
jects, namely, Cochin and Durgapur,
where we have decided, whether we
get credit or not, whether we get
foreign collaboration or not, we shall
proceed with these projects, financing
them from our free foreign exchange
resources.

Shri Khadilkar (Khed): I would
like to know whether it is a condi-
tion now that, according to the new
proposal, the import of liquid ammo-
nia will be allowed from the Persian
Gulf area and, if so, may I know whe-
ther the Government is in a position
to state that the availability of raw
material, that is, naphtha, is sufficient
for 2} million tons, for a project like
this, at the present juncture?

Shri Alagesan: I partly answered
this question. As far as the projec-
tion in the Fourth Plan goes, we have
got enough naphtha to set up an ad-
ditional capacity of 2 million tons.
This is based on a refining capacity
of 23 million tons. In the Fifth Plan,
our refining capacity is expected to go
up .to 35 million tons. For certain
projects in the Fifth Plan, as far as
oe can see, we shall be able to have
domestic naphtha.

As far as the import of ammonia
from the Persian Gulf area is con-
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cerned, it has to be viewed with re-
ference to various factors, that is, the
availability of naphtha in the coun-
try, the cost of ammonia in the Per-

‘sian Gulf area, the cost of transport-

ing it to India and how the ecomomics
of fertiliser production® based on in-
digenous naphtha as against the fer-
tiliser production based on imported
ammonia wil] work out. The Worla
Bank proposes to undertake a study
and we are prepared to participate
in it. But I may dispel the fears of
the hon. Members once and for all
that we have enough naphtha, as far
as we are able to see, both in the
Fourth Plan and in the Fifth Plan to
feed our fertiliser projeats.

o QY wr (gE) o dwd
AT F et Al F AEE gW AR
F JEIEH F AW AT F AT
siferwr QU A FT AF § 1 3w A a|qwE
oA T FA A WY g AR F qA-
FATAT FT TQT-IQT AE FET AT qHAT
grfRMamm AT s & @ wa
ardl A1 A § @y gu & A &
ag sAT Srear g e s s A
afser® d9T ¥ W & s it
F F fag amaEr@t wewl & oWt
qgEaT A4 & gue fear 2, fadwn
ET AT FA FT A fear @ wR
afe fFar & Q SeY war gewraT @ 7

Shri Alagesan: 1 could not hear
the first part of the question; and I
have already answered the second
part. I have only said that, for tne
two projects in the public sector,
namely, Cochin and Durgapur, the
Finance Ministry have kindly agreed
to finance these projects from f:
foreign exchange resources, we will
go on independently of any" assistance
from abroad. This is with reference
to these two projects.

Shrimatj Tarkeshwari Sinha (Barh):
Proposals were given earlier by
Bechtels; they had demanded 20 per
cent profit, but it went against the
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prescribed limit of Tariff Commis-
sion, namely, 12 per cent and, there-
fore, Government rejected those pro-
posals. May I know whether this
proposal of majority participation by
American firms is better than the
Bechtels’ proposal which was reject-
ed?

Secondly, as Mr. Bhagwat Jha Azad
said, the provision of one million
tonnes of {fertilisers would require
Rs. 120 crores, it.c., Rs. 30 crores per
year. In that context, may I know
whether the Government have exa-
mined the feasibility, whether Rs. 30
crores per year can be provided with-
out surrendering our sovereignty and
self-respect to Americans?

Shri Alagesan: 1 have already
answered the latter part of the ques-
tion. I would once again like to say
that there is no question of any sur-
render of our sovereignty or self-
respect where we undertake projects
which have to be aided by one way
or the other from foreign resources.
We have been depending on both the
Bloes for helping us in our planned
development. When we talk of one
sector in the whole industrial eco-
nomy and when we go in for aid, to
raise the question that it is surrend-
ering our sovereignty and self-respect,
I should very humbly submit to the
House and to the hon. lady Member,
is not at all fair.

An. hon. Member: She is a fair lady.

Shri Alagesan: As f:r as the
Bechtels' proposals were concerned.
ihey were turned down not only on
the basis of profitability—in fact,
i@y demanded a profit of 20 per cent
net which meant a profit of 40 per
cent; in oWher words, in two or three
years, they would have repatriated
the entire equity—but there were also
other objectionable features.

As far as this is concerned, on this
basis we are going to invite proposals
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for collaboration; anybody can come
and collaborate with us; there is no
particular party involved.

Shri H, N. Mukerjee (Calcutta
Central): It is clear that this ferti-
liser deal, out of confirmity, scandal-
ously, with our Industrial Policy Re-
solution, has come; if this has come,
oil and other similar deals cannot be
far behind. -May I know if this has
any link—there seems to be a very
definite link and as far as we are
aware there is a link—between what
has been done by the Minister who
is there and the Prime Minister's
speech before the Economic Club in
New York where she had talked
about an open door to American capi-
tal thereby announcing a virtual sell-
down of India's position to World
Bank and other organisations of its
ilk. May I know if we are a lot of
chicken? We do not know the char-
acter of the World Bank which is
entirely under the thumb of the
United States big business and is the
haunt of the most viciously reactio-
nary economic experts of the capital-
ist world and at their behest we are
going now to depart essentially from
our Industrial Policy Resolution for
the suke of something which, by way
of results may prove to be utterly
dublous. It is a very serious matter
and not the kind of sophistry which
the Minister tries to practise.

Shri Alagesan: I am sorry there
is no question which I have to answer;
except the statement that I am indulg-
ing in sophistry, which [ am not doing,
there is no question, no pertinent
question for me to answer. Is there
anything to answer in the hon. Mem-
ber’s question?

Shri H. N. Mukerjee: Here is the
Prime Minister who goes about mak-
ing speeches offering open door to
American capital, and here is a Min-
ister representing the Government
led by the Prime Minister offering
open door to U.S. capitalists who want
to enter the fertiliser industry, in
complete disregard of our Industrial

.
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Policy Resolution. This kind of thing
takes place and the hen. Minister
takes shelter behind whatever tech-
nicality he could find under your

aegis. We want to find out what is
what.

Mr. Speaker: He has tried to
say . . . (Interruptions)

Shri  Warior  (Trichur): While

giving their decisions, Government
have stated that:

“neither Government ner thc
Government-owned  corporation,
such as the Fertilizer Corporation
of India, will go into partnership
with a private foreign investor on
a minority basis. Firms with
foreign majority will have to be
in the private sector.”.

1 want to know whether it is after the
communication of the World Bank
having been received by Government
that even after accepting majority
shares for foreign firms, the World
Bank and the USAID authorities are
not willing to participate in the State
sector in India, that Government have
taken this decision.

Shri Ranga (Chittoor): Is that go?

Shri Alagesan: The decision that
ds far as private sector projects are
concerndd, in special cases, foreign
majority participation can be allowed,
was taken long ago without reference
to the World Bank communication.
Here, I have got a list with me which
enumerates a number of industries in
the private sector, of course, which
were allowed majority foreign partli-
cipation. So, it is nothing special.

Dr. Ranen Sea (Calcutta East):
A few days back, in course of his
reply to the debate on the Demands
of the Ministry of Petroleum and

. Chemicals the hon. Minister had said
that in spite of this collaboration of
foreign capital or American capital
with the private sector, the Govern-
ment of India through their own fer-
tiliser plant would be able to control
two-thirds of the marketable produc-
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tion and thereby will influence the
price of the commodity. In view of
the terms laid down by the World
Bank, do Government still think that
despite these stringent conditions in
regard to prices,—because they will
have their own control on their mar-
kets and other things,—production
and marketing also, they will have
this controlling influence over this
fertiliser production that will be man-
aged by the private sector collabora-
tion between the U.S.A. and India?

Shrimati Renu Chakravartty: (Bar-
rackpore): Laissez-faire.

Shri Alagesan: What I have stated
holds true, and it is with reference
to the projects which are before us
in the Fourth Plan. The two-thirds
majority will be there as between the
projects which we have taken up in
the public sector and the projects
which we have allocated to the pri-
vate sector. So, there is not going to
be any change in that position.

Shrimati Renu Chakravartty: We

@ do not understand this. We could not

follow this answer. Please ask him to

explain this. How does he oontrol?

The question was how Government

would control. That question has not
been answered.

Shrl Alagesan: I had explained
this at length in my speech. Firstly,
we shall have two-thirds of the fer-
tiliser production jn the public sector.
Secondly, Government have the option
to purchase 30 per cent of the pro-
duction in the private sectcr factories.
Thirdly, we shal] be able to import
fertilisers also. These are the three
methods by which we shall be able
to see that the market is not exploit=~
ed by the private party.

o TN AL Sifgar (FéErarT):
gt WA Ay fadelt s 49 wfawer
o 51 sfawa &1 o w2 § oY gD
& wroor A, Hfifar oY frgfarer & wroer
oW o ¥ Wfeaw & a8 & wmar
T &, W A o T g 8, fon e
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[z1e T wAYzz fear]

AT & TR 7 faq@rT g8 AR
g ¥ AR 5w Tw W € 98 3E
g 3@ it 2, 3@ F R W gATR
FT q@T TE W QU | IART GqRT
FH A9 OF g A wom qor
T I9F TG IW T JqAT T A}
arr g § smaedr Sy g
Y FaT I A X W IEE F A H
o wT AT Y ofe=e g & we-
U 0T T TF S a7 AT G ]
foad % fegaw feama @ @@
g IO AE) G 91 g fEH IR
W wig ) A0 few T e
T I AR A g w1 ooE oAw
wTd A1 four S 9T a9 a8 A
#g g5d § f& @ A wquAr ;iyw
@ = g ?

Mr, Speaker: In view of these
opportunities given to them,
wants to know whether we shall

have control in keeping the prices
at a lower limit.

Shri Alagesan: 1 have repeatedly
stated the answer earlier,

Mr, Speaker: He says that he has
given the answer earlier.

To TW AANET |fgar © w7t ?
1§ JqTE TEHT G &, WA AL |
FI qEA ¥ 99 o & AT wEH F;
T Ay #

QoUW WA : I AT AR
ey § @ wesw faedr fam @<
gg F2VT TG §HA | AT A TE
m Adt & 98 aew A AL & FwA |

wo W wAET wfigw A
W wufa & afan ag 3w A
Y I I ¥ odw & oY 7 A
TR |
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weOW WERT 3T wEr &
TAT &Y g9 3@ T | A a1) Il
Faamar § 1

Tto TR WAL MfYgan : 7@ F4
A HR T AT FT RS e agt
& FHT |

Shri Ranga: Goavernment has be-
come a profiteer.
=t aare fag (F01) - FE A
THT qg TF §919 §e § A@T F W}
@I AT 37 qIETHE #1 SE<
<@y 3 fAw axg & Fwat F IO
fraaur g1 9%ar & wafe a8 a@r
250 ¥ W A BiEATEAT qATEHT
¥ 4 & AR 9’ AT &Y war &
foram 1 & @, o1 foram R s
F @ § G TAAT AT FAE! T
@l 5w a® ¥ W W frdan @

weow WgRw : gmae fag o,
oY wIT TAH B HAT & g @1 W
F TG |

SISl waﬁﬁuaw
& ¥ ?

QU WA wG TG &t AT,
g @ WO T Ag )

W femA geTEE (FE)
7 fas I9TF FET A TG 2
arQ faQw WRT FT GATT THQ LIV
g &1 &Y & seer s g fF sw
HeAl St R AR AW F A
A FB W T, W AR T A
W a6 T § 5 g aw wafe
¥ W FT oG AR AU &
FAX WA TEA ¥ fAC qEET F
waard 7 F€ e & "iward a9
@ § AT g9 7 qiF v ], @&
7 T fgeme 3 aeeT AremaTe



CHRAITRA 29, 1888 (SAKA)

11623 Foreign Participation in 11624
fertilizer deal (C.A.)
@ ?ﬁ %, W 5 gt w7 T uTF vH- Bechtel Mission which also fell

mifas 0 fadgw & gE=EEEE €,
@ fF i 1 FI adE & ST
faeen & 7z ag@ & T  wfuw
soifer & g st =Y agt 9ameT L L .

LE DR LI Rl

Wt ferw e SaRE O
FH W qZATSY 9T SATET A AT@T
agt # wg-Afa 7 W W g_Er
FIEI F1 AT g™ & w8,
a1 & "t W Wy gy w fegw
1 @R WA QAT F ST &Y
Feeq & fau, ifs sl "eR &
fom o a5 == aF, FE T A
TR

Shri Alagesan: Am I calleq upon
to answer this question? I am not
able to discover any question in the
statement of the hon. Member rela-
ting to the subject on hand.

Mr. Speaker: Are Government con-
templating having an independent
scheme by which we can run all these
industries independently of the aid
we are getting, because they are
pressurising us in our scheme?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): The hon. Members assum-
ption is wrong. He has mentioned
what the newspapers are saying. We
are not concerned with what the
newspapers of the US.A. are saying.
We are not being pressurised on any
count. If certain wsuggestions are
given to ug and we consider those
suggestions good suggestions, then
surely we shall adopt them, regardless
of who hag given those suggestions.

Shri Nath Pal (Rajapur): Some-
time back, there was a wmission called
the Lucius Clay Mission which came
in connection with negotiating for the
crection of fertiliser plants in this
country, which was followed by the

through, the reason being that the
Government of India then found the
conditions, which were offered, un-
acceptable. May 1 know in what
material respect the condijtions of the
Wor!d Bank, or such of them which
were mentioned here, differ from the
earlier conditions which the Bechtel
Mission had adumbrated for us?

Mr. Speaker: Probably that he has
answered,
Shri Nath Pai: No, Sir. Nobody

cven mentioned this Bechtel Mission.

Mr, Speaker: It was mentioned,

Shri Nath Pai: How? I did not
follow it. I was very attentive, but
sometimes the noise is so much. I

wag asking in what respect they
differ.

Mr, Speaker: That he has answer-
ed.

Shri Daji (Indore): He has not
answered that. He said this deal is
not worse than Bechtel. Mr. Nath

Pai’s question is how it is not worse
than Bechtel.

Shri Nath Pai: I was asking in
what material respect it differs.
Does it portend a basic change in

Government’s policy with regard to
the role of private capital? This is
a question which the Prime Minis-
ter should answer, She did answer
something else. What we want to
know is if there is any change with
regard to the role which the Gov-
ernment want private foreign capital
to play. Has she answereq that?

Shri Alagesan: There hag been no
change. We are sticking to our old
decision. If any foreign collaborator
wants to participate in any project in
our country, if it is in the private
sector, he can have majority partici-
pation; if it is in the public sector,
he has to be content with minority
participation. There hes been no
change in that policy.
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N faw@ aedw (AR ¢
a1 fe afy 5 wdEm & gamn fw
-t § Iatad & fqudw & gy
IEF N gEAEsar § a1 & waw
T § v mfew & s sk
FAFW ¥ 2w § fadia Wi g
F aTq § e # § v wra aoEe
F A9 ¥ a7 I9E @ W F
iftg &9 A% fow wd F @™
FG ?

Shri Alagesan: 1 am very happy
that this question has been put, It is
not only American entrepreneurs
who are willing to come forward to
set up fertiliser projects in  India,
but others also are willing. In fact,
we have been negotiating supply of
credits with countrieg like Japan
and Jtaly. There are offers from
West Germany as well.

Shrimati Renu Ohakravartty: On
the two points on which we have given
up our economic right to the Ameri-
can company, namely on the question
of pricing and the question of market-
ing, the hon. Prime Minister stated
that she considers them to be very
good. Are we to take it that in this
context in the discussiong which are
going to take place in America now
by Shri Asoka Mehta for future fore-
ign aid, these two important points
will also be conceded? Are we to
take it that this has been already ac-
cepted by the Government? Is this the
general line of thought?

Shrimati Indira Gandhi: I did not
specify this particulay point, but we
have to look at the basic need of the
country, Today we want to increase
food production. Therefore, we want
to have more fertilisers, and if we
can increase that, then I do think it
is good for the country.

Shri Bhagwat Jha Azad: At what

cost?

Shrimati Jndira Gandhi: The cost is
oot much greater,
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o TH AT sfgar . wew
A, g Y AT F AL AE WA §
sEfew A% wrafeT ¥ e L L .

TR WG - & 7@ a<g F xoOE
& ¥ Fwar

o TH wRYET Sfgar gz Bg
wE § 7 wrfaw W AEer W
Lei O S

WY 99 A & I L

k¥ TR RAIET wifgar : T, &
TET T FIA [T A [ 1 TG
qE @ £

ot a (femme) : e wRR,
R FE TG AT T Iq AAT AEE
& fog Fma @3r T & awan ?

weIW WA W A€ TN
HEAT |

Shri H, P. Chatterjee (Nabadwip):
They are selling the country.

Shrimati Renu Chskravartty: You
should protect us to get the specific
reply which we have asked for. We are
giving the right of pricing and mark-
eting to the foreign collaborator. Is
thig going to be the line or pattern on
which we are going to get future aid
ag a result of the discussion now be-
ing held in America by Shri Asoka
Mehta?

Shri Alagesan: This refers to fertili-
ser production only.

=Y qo WYo ¥AWf : T wieaTEA
& guT 41 I §R AW F AW F
A W § e fad o @
T & T afer gamTd & F @
ot 37 ¥ fawms § o & queT e §
& g welt A J S it v e g9
qa we & T T o W At
ag w=8 & A I 9T WA fear o
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Y 7g it wleamec S g W I ¥
I Fed §% A oY woad o ag o
o 1 T fomd ay R g
wiig® X 1 G dvAT F AAT
Mg & | %7 g THT GAT WEY AHWEAT
gefgea oifedy St WG #@RA
@Y 4 37 WY awT F4 fear v g ?

WEqR AP : 3F qF I T A
o1 o

8Shri S, M, Banerjee: You shouid

not defend the Prime Minister like
this.

Mr  Speaker: Order, order. What
does he mean by this? The answer

has come; I am not bound to have it
repeated.

Shri S, M. Banerjee: It is a shame-
less thing. garer qud & #1 wAST €7

Y T ;. gt oA & AT
AT § S at fear Smar A8

=t o Wro WAWT : & T WA IV |
i WY fafaeeT sEme 2 § a9 w6 A
g, 37 %g HT AW A |

Shri Hem Barua (Gauhati): Since
the thinking in the world bank is tra-
ditionally gaverned and conditioned
by political opinion for and against
India in the Uniteq States, may I know
whether government are in a position
to tel] us if this new thinking in the
World Bank only reflects stiffening of
attitude in the United States and in
the World Bank also in the matter of
giving economic aid to this country?

Shri Alagesan: We have to judge it
only as far as it relates to the fertili-
ser production programme. The
World bank is equally concerned that
our dependence on food imports
should end and we should grow the
food necessary for us within the
country. This needs a large amount of
fertiliser production in the country.
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For this they have made only a sug-
gestion that we may think, even in the
case of gavernment collaborating with
foreign collaborators, of govermment
being in a minority position; we were
unable to accept that and we have
said so.

* Shri Hem Barua: May 1 submit that
no reply has come to my question. As
a matter of fact the Prime Minister
ought to have replied to my question.

Mr. Spaker: I cannot force any Min-
nister to answer,

12.32 hrs.
RELEASE OF MEMBER
(Sur1 P. KUNHAN):

Mr. Speaker: I have to inform the
House that I have receiveq the follow-
ing telegram, dated the 18th April,
1966, from the Superintendent, Cen-
tral Jail, Cannanore:

“Shri P. Kunhan, Member, Lok
Sabha, detained under the Defence
of India Rules, was released from
jail on the 17th night.”

12.32-1/4 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE GANCA BRaH-
MAPUTRA WATER TRANSPORT BOARD

The Minister of Transport, Avia-
tion, Shipping ang Tourlsm (Shri
Sanjiva Reddy): I beg to lay on the
Table a copy of the Annual Report
of the Ganga Brahmputra Water
Transport Board for the year 1965.
[Placed in Library. See No. LT-8068/
66].

NoTIFicATION UNDER NAronaL Co-
OPERATIVE DEVELOPMENT CORPORATION
Act

The Minister of Food, Agriculture,
C ity Devel t and Co-ope-
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ration (Shri C. Subramaniam): 1 beg
to lay on the Table a copy of the Na-
tional Cooperative Development Cor-
poration (Amendment) Rules, 1966,
published in Notification No, G, S. R.
406 in Gazette of India dated the 19th
March, 1966, under sub-section (3) of
section 22 of the National Co-operative
Development Corporation Act, 1962.
|Placed in Library. See No. LT-6070/
66].

12.32-3/4 prs.
ESTIMATES COMMITTEE

HUNDREDTH REPORT

Shri A. C. Guha (Barasat): Sir, 1
present the Hundredth Report of the
Estimates Committee on the Ministry
of Education—Banaras Hindu Univer-
sity.

12.33 hrs.

RE: MOTION FOR ADJOURNMENT
(Query)

Mr, Speaker: Shri Kamath,

Shri U. M. Trivedi (Mandsaur): Sir,
we gave notice of an adjournment
motion about the Dethi Bandh....

Mr. Speaker: I have not allowed it;
he can write to me.

Ap hon. Member: It involves a long
process if we have to write to you.

Mr, Speaker: I will ask him today.

Shri Ranga (Chittoor): How is it
that the Home Minister has not
thought it fit to be his duty to make
a statement here as to what he thinks,
what arrangements have been made
in order that peace prevails in the
city; there would not be any violence
or police firing or other untoward
incidents? Was it not his primary duty
10 assure the House about these
things?

12.34 hrs.

ORDER OF DISCUSSION OF DE-
MANDS FOR GRANTS

Shri Harl Vishnu Kamath (Hoshan-
gabad): Yesterday, I invited your at-
tention to this revised time schedule
published in Bulletin, Part II, dated
the 16th Apri] which we got on Sun-
day morning, I was rather discon-
certed to find that whereag the Home
Ministry’s demands had been saved
from the guillotine in the bargain
however the Prime Minister's de-
mands are to be guillotined. I did not
want that to happen when I suggest-
ed that the Home Ministry's demands
should be saved from the guillotine.
1 expected that the Prime Minister’s
demands would also be equally well
saved. Unfortunately, all the six
Demands—Mines and Metals, Atomic
Energy, Industry, Supply and
Technical Development, Communi-
cations, Planning Commission and
Finance—have been packed like
sardines in one small tin, Thurs-
day, the 28th, I have no doubt
in my mind and 1 am sure you
too will have no doubt and the House
has no doubt either, that except for
the first one, Mines and Metals,—
even that, I am doubtful—all the
others will come under the axe. So,
may I request you earnestly that ins-
tead of the 28th, the guillotine may
descend, in your competent hands, on
the 29th?

I have made my own computation
and here it is, for better or worse, and
I will tell you in just 10 seconds, The
Rajya Sabha is re-assembling on the
3rd, and they will be busy with the
Appropriation Bill on the 3rd, 5th and
6th; they will not take the Finance
Bill till the 9th, So, the House will be
well within its rights, and the House
will be glad to have the opportunity
of discussing the Finance Bill from
the 30th onwards—30th, 3rd and 5th—
and we send the Bill to the Rajya
Sabha on the 5th evening or the 6th
morning, Thercfore, may I request
you to see—and the House will sert-
ously ponder over this matter, I am
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sure—that the Demands get at
another three hours on Friday?

least

The other request that 1 am making
1g a question by way of clarification,
and that is, in making the revised
order of business, whether he consult-
ed either you or the Business Advi-
sory Committee. The Business Advi-
sory Committee is rightly entrusted
with the formulation of the order of
business and for the list of business
every day for the House. Now, the
first urrangement was with the sanc-
tion and approval of the Business Ad-
visory Committee, and when that
order is changed, 1 am sorry to say,
1 am constrained to say, that it has
been done without the approval, with-
out even consultation with the Busi-
ness Advisory Commitee.

Now, if that has not been possible,
he should have at least consulted in-
formally the Opposition Groups which
he usually consults. I do not know
why he did not consult them on this
occasion.

One word more and I have done.
Last year, you would remember that
as a sort of atonement for the guillo-
tine, you were good enough to pro-
nuse or assure us that in respect of
those Ministries whose Demands are
passed without discussion, the work-
ing of those Ministries would be taken
up in the following session; but, since
the Kutch conflict came, and then the
Pakistan war, we could not do it last
vear in the last session. May 1 re-
quest you to give an  assurance on
this occasion, when unfortunately so
many Ministries’ Demands are being
passed without discussion, the work-
ing of those Ministries would be taken
up, not be relegated to the last week
of the next session—but put down in
the list of business for the first week
of the next session, I hope you will
be glad 1o give that assurance.

Mr. Speaker: I have heard him. I
cannot give any promise, though last
time I gave it and I could not keep
it. T cannot give any promise because
Jast time 1 gave that promise and I
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could not kecp it because, as Shri
Kamath himself has said, there were
certain things that intervened and it
was not possible to have those discus-
sions.

Shri Hari Vishnu Kamath: Only
those Ministries whose demands could
not be taken up; they could be discus-
sed,

Mr, Speaker: Order, order, I will
ask the Minister to reply.
Shri U. M, Trivedi (Mandsaur): I

want to make one request before the
Minister speaks, It is this. The posts
and telegraphs debate—that is, the
discussion of the Communications Mi-
nistry—is a most important one, and
it is of a public utility nature. To guil-
lotine that is an inconceivable thing.
I think some arrangement ought to
have been made to have it discussed.
Only last year, we made an amend-
ment to the Rules whereby this debate
could not be continued for a longer
time. An extension has been made in
that period and after the extended
period, I do not know why it has not
been found possible to take up this
discussion,

Mr. Speaker: Hon. Members must
realise that there would be some Mi-
nistries that shall have to be guillo-
tined, One Member would consider
one Ministry that is very important,
and..........

Shri U. M. Trivedi: Nobody has got
two opinions on that.

Mr, Speaker: I do not think the Mi-
nister of Parliamentary Affairs, the
Leader of the House, will have any
objection for sitting down and seeing
what Ministrieg could be taken up.
The time is limited and within that
time, things have to be done,

Shri Hem Barua (Gauhati) We can
have a night session; it will be exhil-
arating.

Mr_ Speaker: For the young;
for the old.

not
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The Minister of Parliamentary Af-
fairs and Communications (Shri Satya
Narayan Sinha): According to the first
schedule, 37th was the last day fixed
for applying the guillotine. In consul-
tation with you I extended the date by
one day more, that is the 28th. Be-
yond that we cannot go. I am sorry
I cannot accept the arithmetic of Mr.
Kamath. We have consulted you and
28th is the last day.

So far ag the order of the ministries
is concerned, Mr, Kamath is confus-
ed. The BAC never decides the order
of the demands. Never before has
the BAC. decided it and this year also
the RAC has not decided it.

Shri Hari Vishnu Kamath: That is
news fo me. Do you agree with him,
Sir?

Mr. speaer: The order is not de-
cided by the BAC. Only the time is
allottad by it. N

Shn »>atya Narayan Sinha: I am
stating the facts, The allotment of
time is done by the BAC. Al] that
you had askeq me this time was that
when once the order is decided, it will
not be changed. I said, it will not be
changed if the schedule is adhered to.
In a jocular manner, I said that there
will be no change unless some minis-
ter dies,

Shri Hari
forbid,

Vishnu Kamath: God

Shri Satya Narayan Sinha: So, it
was dependent on the schedule being
adhered to. (Interruption). There-
fore, it is absolutely wrong; the BAC
has never done it, We will never al-
low the BAC to do it. BAC is allowed
to allot the time. We consulted the
leaders of the groups; the matter was
placed before the BAC and the time
was allotted. Order every year 1s
decided in consultation with the mi-
nisters and ministries according to
convenience. All that they demanded
was that once the order is announced,
it will not be changed,
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Shri Harl Vishnu Kamath: Without
consulting us.

Shri Satya Narayan Sinha: True.
Even then this little change has been
made and I have come before the
House. It is for the House to agree
to it or not. The order has been
changed because unforeseen discus-
sions have taken place in this House
and we are 7 days behind. So, we
have decided in consultation with you
that at 6 O'clock on the 28th, the
demandg will be guillotined.

Shri Hari Vishnu Kamath: I am still
not convinced. Let him convince
you—he need not convince me—why
it is not possible to apply the guillo-
tine on the 28th instead of 28th, I
have worked it out and placed it be-

the House. (Interruption).
Shri Daji (Indore): Conceding the
Minister’s point that normally the

BAC does not decide the inter se pri-
ority of the ministries  in view of the
fact that this year a number of im-
portant ministries are to be left out.
would it not be better that the matter
is referred to the BAC and those par-
ticular ministries are taken up for
discussion which the House likes to
discuss, whether it is P&T or Indus-
try or whatever it may be?

Mr, Speaker: He has said that he is
prepared to put it before the House
and if the House thinks there should
be some change, he has no objection,
That I will discuss with him.

Shri H. N. Mukerjee (Calcutta Cen-
tral): He said he was not agreeable
to the extension of time by a day.
Actually 29th is a Friday and it will
be just half a day—3 hours or so. Mr.
Kamath suggested that the House get
3 hours more. I have very high appre-
ciation of the minister’s arithmetical
abilities, but T do not quite know
what particular disaster would over-
take the country and this House if
some ministry ig discussed for 3 hours
on 2%h and then the guillotine
is applied.
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on Adivasis in Gujarat
Mr, Speaker: Then too, we can at
the most discuss one Ministry in three
hours and the others will have to b
guillotined. .
Shri Harl Vishnu Kamath: By your
leave, Sir, I move:

“That ‘Atomic
No. 10...."

Energy’, item

Mr. Speaker: 1 am not allowing
that to be moved just now in this
manner. When it comes up before
the House he may move it.

Shri Hari Vishnuy Kamath: Before
whom?
Mr, Speaker: He may give notice

of a regular motion and I will then
put it to the House,

Shri Harl Vishnu Kamath: When?

Mr. Speaker: Any day? Just now
he can give notice of the motion. Let
us proceed now.

ot aert (feme) : wenw W,
AT gIgT 7 7 favarw feamay av fF
ag wifsarfeal o M sag I &
IR X O @ aEw e fan
I ?

1246 hrs,

RE., STATEMENT ABOUT FIRING
ON ADIVASIS IN PANCHMAHAL
DISTRICT OF GUJARAT

Shri Ranga (Chittoor): Sir, yester-
day the Home Minister promised to
make a statement on the firing in
Panchmahal District.

The Minister of Home Affairs (Shri
Nanda): I shall do that, but I have
not been able to obtain all the infor-
mation.

Mr. Speaker: The information has
not been collected so far. He will
make that statement,
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1247 hrs.

*DEMANDS FOR GRANTS—contd.
Ministry of Labour, Employment
and Rehabilitation—contd.

Mr. Speaker: The House will now
take up further discussion and vot-
ing on the Demands for Grants under
the control of the Ministry of Labour,
Employment and Rehabilitation. The
hon. Minister may reply to the debate.

Shri D. C. Sharma (Gurdaspur):
Sir, I wanted five minutes,

Mr. Speaker: No, please.

Stbri D. C. Sharma: Sir, I could not
cven complete one sentence.

Mr. Speaker: Here it is put down
that only the Minister is to reply to
the debate.

Shri Hem Barua (Geuhati): Sir,
how much time will he take?

Mr. Speaker: Only 30 minutes.

The Minister of Labour, Employment
and Rehabllitation (Shri Jagjivan
Ram): At the very outset, Mr. Spca-
ker, 1 wish to express my thankful-
ness for the kind words and en~ourag-
ing references that have been made
to me by various sections of the
House. I a.n quite alive to the diffi-
cult charge that I have been entrust-
ed with, and the confidence and faith
that has been reposed in me will
prove to be of great strength in dis-
charging those responsibilities.

Rehabilitation and Labour, both are
difficult. There ig much similarity
between the two departments. One has

*Moved with the
200 (Ai) LS—§,

recommendationof the President.
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[Shri Jagjivan Rem)

%0 deal with that unfortunate citizen
of society who has been the casualty
of our independence, I mean the dis-
placed person. Labour, though it
produces all the goods and services
required for the sustenance of the
society, is the most deprived section
of the society. In that way there is
much similarity between the two
departments under my charge.

It was suggested by gome hon.
Member that Labour Ministry being
the major ministry, perhaps I will
not be able to devote ag much time
to the Rehabilitation Department as
was required by it. I may assure the

House that I will not in the least
neglect the responsibility of the
Rehabilitation Ministry. Therefore,

I propose to deal first with the Reha-
bilitation Department, and I will
come to the Labour Ministry later
on.

Shri Priya Gupta (Katihar): What

about employment?

Shri Jagjivan Ram: Labour em-
braces employment (Interruption).
We have several categories of dis-
placed persons. In the wake of inde-
pendence of the country following
partition, thcre was large-scale exo-
dus of persons from the cast and
west of the country. The number of
displaced persons from the westcrn
zone of the country, Sind, Punjab and
North West Frontier Province was
nearly 47 lakhs. The number o’ dis-
placed persons from East Bengal
was of the order of 41 lakhs. Then,
again, during these last 17 years fol-
lowing pariition, due to the commu-
nal tendency in Pakistan, the flow of
refugees from East Pakistan has con-
tinued till the end of 1963. Again,
due to the communal orgy in kast
Pakistan there was a great inllux of
refugees in 1964 to the tunc of nearly
8 lakhs. Then we have the third cate-
gory of displaced persons. When
Pakistan attacked India unprovoked-
ly we had displaced persons of nearly
2'5 Jakhs in Jammu and Kashmir,

D.G. 1966-67 APRIL 19, 1968

D.G. 1066-67 11638

neerly 52,000 in Punjab and 6,000 tn
Rajasthan. I ghall deal with these
three categories of displaced persons
separately.

So far as the displaced persons of
the partition period are concern-
ed, those coming from Western Pakis-
tan, the problem is more or lcss solv-
ed by the assistancé of the Govern-
ment and by the enterprise of the dis-
placed persons themselves, they have
been able to rehabilitate themselves.
One feels proud of their enterprise
and energy, their industry and the
perseverance with which they have
been able to eke out an honourable
life in the society. In certain respects
they have set an example of hard
work and industry, of perseverance
and tenacity, by rehabilitating them-
selves and by opening new avenues
of prosperity and employment. Sao,
what now remains of the refugees
from West Pakistan of the partition
period is the residuary problem and
we hope that we will solve that im
the next few months and we will be
in a position to say that the problem
of displaced persons from West Pakis-
tan has been solved.

One advantage that we had in the
solution of the problem of displaced
persons from West Pakistan was the
compensation pool wherefrom we
have been able to satisfy the claims
of the displaced persons {rom the
properties left behind by the Muslims
who migrated to Pakistan. We have
paid compensation to the tune of
more than Rs. 188 crores. Sctt’ement
of claims only to the tune of Rs. 1'6
crores or 1'7 crores remains and 1 am
sure the problem will be tinslised
during the course of the next few
months.

The problem of the East Bengal
refugees has becen a difficull one.
West Bengal itself wag a truncated
province. We had to resettle and
rehabilitate nearly 41 lakhs of refu-
gees of which nearly 33 lakhs have
been settled in West Bengsal itself. A
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wast majority of them have been
reasonably rehabilitated. Ncarly 9
lakhs of them have been selticd out-
zide West Bengal, in the ncighbour-
ing States of Bihar, Orissa, Uttar
Pradesh and other States. About
them also it can be said that hey
have been recasonably rchabilitated.

There is a large number of widows,
infirm and unattached persors, who
are still in permanent liability camps.
Shrimati Renu Chakravartty painted
a gloomy picture of those camps.
do not propose to contradict her. There
is much that requires to be improv-
ed. My difficulty is that the charge
©of permanent liability camps has becn
taken over by the Department of
Social Security. But, all the same, I
may assure her and the House that
I propose to 1aok into the matter and
expedite whatever can be done to
improve them.

Shri 8. M, Banerjee (Kanpur): Why
do you not take Social Security under
you?

Shrimati Tarkeshwarl Sinhs (Barh):
That would be better.

Shri M. R. Krishna
How can he?

(Peddapalli):

Shri Jagjivan Ram: Out of the new
persons who have come from East
Bengal after 1963, numbering about 8
lakhs, most of them are agriculturists
and they require to be settled on
land. We are making efforts to secure
land for them in various parts of the
country.

I do not want to take the time of
the House in giving statistics and
figures which are available in the
yrinted annual rcport of the M-ristry.
But I shall broadly state what the
schemes are and what I propose to
d> in the future. For the resettle-
ment of the new displaced persons
we have the Dandakaranya project.
We are investigating the posribility
wf large-scale re-settlem:nt in Anda-
man and Nicobar islands, where we
have already sent about 350 families.
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I may inform the House that they
are very happy there. We have
undertaken the development of large
areas in Chanda district in Maharashe
tra and Betul in Mndhya Pradesh.
Recently, a decision has been taken
to develop some area in Phulbani
Orissa. Our expectation is that ime
mediately we will be able to develop
12,000 acres and, after some time,
nearly 50,000 acres. The agrecment
with the Government of Orissa is,
that Phulbani being an entirely Adi-
basi area, 50 per cent of the land
developed will be allotted to the local
Adibasis and 50 per cent will ba
available for the East Bengal displac-
ed persons. Our expectation ig that
we will be able- to resetile nearly
6,000 displaced families there.

In Assam also we have allocated
areag for development where the
displaced persons who have come over
to Assam from East Bengnl will be
rehabilitated. At present we have
nearly 40,000 families in camps out
of the new displaced persons. The
camp life is not a desirable or happy
life. So, it shall be my endeavour to
move these persons from the camps at
the earlicst possible opportunity.
Because, in camps their energy is
wasted and they are living idle and
a man wasted is a national loss. 8o,
we have examined the posiibility of
starting a large number of small-scale
industries in which we can absorb
20,000 femilies.

13 hrs.

Only this morning I was discuss.
ing it with my officers of the Rehabi-
litation Department and have asked
them to ascertain from the various
State Governments about certain
areas wherc there is paucity and
shortage of agricultural labcur and
whether we could immedictely dis-
perse some of the persons in the
camps to those areas so that gradually
they might be absorbed in tlic society
there.

Shri Priya Gupta: Which land?
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Shri Jagjivan Ram: I have'said that
‘we are ascertaining from the various
: State Governments where there will
“be paucity of agricultural labour so
-that ‘we could send Ssome of these
“people to those areas.
)

- Shri Priva Gupta: On what terms?

Shri Jagjivan Ram: Terms and
conditions will have to be worked
“out. But I am saying that this will
‘be my endeavour to disperse them
from the camps so that instead ‘of
.remaining idle in the camps and wast-
“ing themselves they will be gaiafuily
“employed either in industrv or in
“agriculture.

We have also taken up with Gov-
ernment and private undertakings to
give preference to the employment of
:displaced persons from East Pakistan
*in those industries.

. Shri Priya Gupta: With the assur-
ance of housing for them.

Shri Jagjivan Ram: If the hon.
Member will have a little patience, I
‘think, all the questions that are exer-
_cising him will be met.

Shri K, C. Sharma (Sardhana):
‘'That is too large a demand on him.

Shrl Jagjivan Ram: Housing, of
- course. Wherever we carry displaced
. persons for resettlement and rchabi-
. litation, arrangements for shelter are
made and if the hon. Member will
take the care and trouble to go
through the reports that nave been
circulated, he will find the scales of
the various grants for the various
. purposes that are permissible tc the
, displaced persons.

Then, there are certain difficulties
that have been pointed out as exist-
,ng in the camps as also in the colo-
nies. I am talking about the early
. displaced persons, The residuary
problem in West Bengal is tc the
. tune of Rs. 22 crores. I want to in-
form the House that we have alrcady
sanctioned schemes worth Rs. 14 cro-
res. We have delegated financial

authority to the West Bengal Govern- -
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ment to sanction schemes to the ex-
‘tent of Rs. 5:15 crores, and schemes

“worth of Rs. 1 crore or Rs. 2 crores are

actively under examination. 1 hope
to finalise all the schemes of the
residuary work of East Bengal dur-
ing the next one or two months
Therefore, so far as the early dis-
placed persons of the partition period
and the years following that are con-
cerned, I hope to finalise ‘all the works
relating to that during the course ot
the next two or three months.

So far as the execufion and imple-
mentation of those schemes are con-
cerned, they are, as the House is
aware, the responsibility of the West
Bengal Government. The other day
I discussed with the West Bengal
Chief Minister and again I will re-
quest him to expedite the impiemen-
tation of the residuary works so that
we can say that so fat ag the early
displaced persons are concerned we
have succeeded in reasonably rehabi-
litating them.

I am not going into the details.
Wherever we start colonies, we make
provision for schools, technical train-
ing, vocational training, high echools
and even colleges. I am not going
into those details because they are
provided in the report itself.

The third category of dispiaced per-
sons is of those who were displaced
from their homes and hearths as a
result of the unprovoked aggression
by Pakistan. After the cease-fire
nearly 19 lakhs of displaced persons
moved to their houses in Jammu and
Kashmir area.

Shri Sham Lal Saraf (Jammu and
Kashmir): Where houses were intact.

Shri Jagjivan Ram: Yes; where
houses were intact, where thcre was
not much damage and where they
were evacuated out of panic or in the
exigency of the requirements cf our
armed forces, After the cease-fire
these persons were moved to their
villages. They have employed them-
selves in their normal avocatwns.
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After the Tashkent Agreement,
which it appears now lhas a very
slender chance of implementation,

aew hopes were aroused that the
sclations between Pakistan and India
may improve, may become friendly
and the chances of displaced persons
coming in future may not arise.

13.068 hrs.
(Mgr. DEPUTY-SPEARER in the Chairl

After the Tashkent Agreement, when
the withdrawal of armed forces took
place on both sides, displaced pcrsons
bave been moving to their villages
but the movemcnt has becn rather
slow because as the House is aware
the Pakistani forces when they with-
drew indulged in the scorched earth
policy. Thoy mnot only destroyed
many things, but they also spoiled
the sources of drinking water.

" Some hon. Members: Shamel

Shri Jagjivan Ram: At many places
mines and unexploded bombs were
tying. Thercfore all precautionary
measures had to be taken hefore we
asked the civilian population to .ove
¢o that area. Shri Buta Singh and
some hon. friends said that there has
bcen abnormal delay in permitting
people of the Khem Karan secicr to
return to their villages. The rcason
tor the delay is that all the sources
of drinking water had becn spoiled
and we could not take any risk. Un-
less the Army cleared everything and
gave a clearance certificate, the civi-
lian population was not to enter that
area. In the Khem Karan sector spe-
cially we have sunk a numter of
tubewells with a view to providing
drinking water facility in the town
jtself and also in the rural area be-
fore we can permit the civilian
population to enter that area. Now
the popuultion in Punjab is also mov-
ing. The movement in Jammu and

i;‘I:‘shm.u- has been® rather encousug-

Again, } am not going into actails
«af the assistance that we are giving
%W these people becausz that aiso 18
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available in the report circulated to
Members by the Director General
attached to the Cabinet Secretariat.
But I would like to give a few
figures. -

So far as relief is concerned, we
spent nearly Rs. 50 lakhs in Punjab.
nearly Rs. 2 lakhs in Jammu &nd
Kashmir and Rs. 4 lakhs in Rajasthan.
Now we have taken up the work of
rehabilitation. Where the houses
have been destroyed or dismantled.
we have to give assistance for the
repair and reconstruction of houses.
We have again to give ascistance for
the agriculturists to carry on tkeir
agricultural pursuits. We have to
rehabilitate the industries and for
that industrial loans and grants hnve
to be given. So, for rehabilitation
purposes it is our estimate that Rs. 8
croreg to Rs. 10 crores  will be re-
quired in Jammu and Kashmir, nearly
Rs. 3 crores to Rs. 4 crores in Punjab
and Rajasthan.

In Punjab we have already advanc-
ed to the Punjab Government to the
tune of Rs. 1'11 crores for the repair
of roads, assistanc> to municipalitics,
rehabilitation of the small-scale in-
dustries, rehabilitation of industries
and assistance to agriculturists. We
are trying to expedite the rehabilita-
tion of displaced persons arising out
of the recent aggression Ly Pakistan

We have another category of dis-
placed persons, the repatriates from
Burma.

Shri Sham Lal Baraf: There is one
point missing. I had said yesterday
that Kashmir Valley was attacked by
the raiders and the members of the
minority community, Hindus and
Sikhs, had to run helter-skelter
leaving their entire property there.
Nothing was left there; no relief has
bcen given to them so far.

Shri Jagiivan Ram: I shall acrure
the hon. Member that I shall Lring
this fact to the notice of the Jummu
and Kashmir Government and I
should imagine that similar assistance
should be given to them also.
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(Shri Jagjivan Ram]

Then, we have another category of
repatriates from Burma arising out
of the Agreement with Burma Gov-
ernment consequent on the attitude
of the Burmese Government so far as
the Indian settlers were concerned
there. Many repatriates who were 1n
an affluent condition in Burma are
returning to this country as paupers.
Nearly 1,25,000 of them have alicady
come, Quite a large number have
come by air about whom we do not
have much information. Most of the
rcpatriates have come to Madras,
Andhra Pradesh and some to Bihar
and U.P. Many of them are agricul-
turists. So far as those who were
traders or businessmen or shop-
keepers are concerned it has not bcen
very difficult for them to rehabilitate
themselves by their own enterprise
and by the assistance which they re-
ceived from the Government in the
shapz of grants and loans. So far as
the scale of the grants and loens is
concerned, all that is given in the
Report of the Ministry.

Dr. M. 8. Aney (Nagpur): Are they
allowed to come with their cash?

Shri Jagjivan Ram: No. Thercfore,
I said that those who were in an
affluent condition in Burma are com-
ing to this country as paupers. But
the difficulty is about the agricul-
turists. It has not been nossibic to
induce the State Governments to find
sufficient land on which we can re-
settle the Burma repatriates. I have
taken up the matter with some of the
Chief Ministers at a personal level
and I hope, if I succeed, it wiil be
possible to resettle these Burma
repatriates on land also.

Then, in the wake of these re-
patriates from Burma, as the House is
aware, an exodus of repatriates from
Ceylon is to follow. Consequent upon
the Agreement between the late Prime
Minister of India and the Prime Minis-
ter of Ceylon, more than half a million
people are to come from there. The
exodus will gtart from next year. We
bave requested the State Governments

D.G. 1966-67 APRIL 19, 1968

D.G. 1968-67 11646

so that we can secure their willing
and enthusiastic co-operation in solv-
ing the problem of these repatriates
from Ceylon.

So, the House will appreciate that
the problem of displaced persons is
going to be a continuing problem and
the Ministry of Rehabilitation will be
faced with one problem of the other
of displaced persons. The House
would also keep it in view that in
Pakistan we have still nearly 80 lakhs
of minorities which constitute nearly
23 per cent of their population, When
the spirit of the Tashkent Agreement
is hanging in a precarious condition,
it is very difficult to say when there
will be an outburst of communal
frenzy in East Bengal, and though we
have sealed our borders, it is very
difficult to say whether a large num-
ber of minorities will not percolate
even through the sealed borders” The
problem of displaced persons, there-
fore, appears to be a confinuing prob-
lem which the country will have to
face. It will require all the resources,
energy and skill not only of the Cen-
tral Government but also of the State
Governments to cope with the problem.
Their willing, enthusiastic and gener-
ous cooperation is expected to solve
this problem and in this the assistance
and cooperation of the Members of
this House also will be necessary. 1
propose to take the assistance of soci-
al organisations. Only the other day, I
got the list of all the social organi-
sations which can assist me in solving
the problem of West Bengal, specially
the social organisations from Calcutta,
many of which are known to us. I
want to enlist the cooperation of the
State Governments and the non-offi-
cial organisations so that we can bring
some happiness to these unfortunate
persons who have been a casualty, as
1 have said, of out Independence. ¥
think, I have done so far as rehabili-
tation is concerned.

Shri Narendra Singh Mahilda
(Anand): What ebout the conditioas
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of displaced persons from Zanzibar,
Portuguese Africa and East Africa?

8hri Jagjivan Ram: So far as the
the Mozambique people are concern-
ed, I have not touched upon them
because I know with the assistance ot
the philanthropic people of that
area, the displaced persons from
Mozambique have been reasonably
rehabilitated in Bombay and Gujarat
area.

Shri Narendra Singh Mahida: Are
you satisfied?

8hri Jagjivan Ram: I wanted to say

that the philanthrophy of the friends -

from Gujarat has been very reasona-
ble. (Interruption) The Mozambique
people were mostly from Gujarat.

Now, I want to take Labour. It was
my good fortune to be the first Labour
Minister of Independent India. It was
again my good fortune, with the co-
operation of the then Parliament, the
labour organisations and also the
capitalist friends of the country, to lay
down the future labour policy of the
country. Again, it was my good for-
tune, with the cooperation and the
assistance of the Members of Parlia-
ment of that time, to lay down the
policy so far as the wages, conditions
of work, welfare measures, social secu-
rity, conditions of service, unemploy-
ment benefit, sickness benefit, etc., are
concerned.

Long before we envisaged plannirg
In our country, during the interim
Government in the Centre, 1 formulat-
ed a Five Year Plan for labour and it
was according to that Plan that all
this legislation was undertaken, My
idea at that time was to have the
flve-year period for intensive legis-
lation. I am grateful to Shri Amar
Nath Vidyalankar and I feel very
much flattered when he called me as
the father of the labour legislation
in India.

Shri Sham Lal Saraf: Of free India

6hri Jagjivan Ram: Yes, of free
India. My scheme at that time was
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to have intensive legislation during
those flve years and then to have a
period of ten years for the consolida-
tion of the gainsg of those legislations
80 that the country could be prepared,
the machinery could be set up, for the
efficient implementation of all the pro-
visions of those labour Acts. When
I come to this Ministry after a spell
of nearly 15 years, I find that the state
of implementation has not progressed
much.

Shri Priya Gupta:
turvy.

Shri Jagjivan Ram: If my friend
can see only that, how can I help it?

Shri Priya Gupta: We honestly
believe that you will improve it,

g9 fgam & s ad s&m
WHE §T WTTE ST, N A 6 ag

g
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When I was listening to the debate
and the criticism of the hon. Members
about the implementation of the vari-
ous labour Jegislations, I was feeling
tempted to go into the proceedings of
the debate of 1946—52 and find out
some of the sentences from my own
speech and tell Members whether they
have not quoted them from my speech
itself.

It is In topsy-

Shri Priya Gupta:
alike.

Shrimatl Tarkeshwarl Sinha: This
is change of heart.

Shri Priya Gupta: But not philose
phy.
Shri Jagjivan Ram: I am glad Mr.

Priya Gupta is following my foot-
prints,

Great men think

I was thinking whether there was
something wrong in the labour policy
that 1 formulated at that time; whe-
ther the weakness has been in the
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[Shri Jagjivan Ram]}

provisions of the Acts themselves or
whether it is because of the backward
trend in the society that the provi-
sions of those Acts have not been effi~
ciently implemented. I can say with-
out the least hesitation that, so far as
the labour policy is concerned, it is a
very sound policy. So far as the pro-
visions in the Acts are concerned, it
may be necessary to retouch them here
and there in the light of the experi-
ence gained during these periods, in
the light of the economic and techno-
logical progress that has been made
in the world and in the country, but
it requires a social consciousness to
see that whatever is provided for this
section of the society is honestly and
effectively implemented. But that has
not been done,

Then again while talking of labour
policy, one should not forget that,
apart from the five-year programme
that I laid down, apart from the policy
that I enunciated, we have developed
a tripartite pattern in this country
where employers, workers and Gov-
ernment are represented, and all
major policy decisions regarding
labour are taken in that tripartite
body.

Shrl S. M. Banerjee:
never accepted,

But they are

Shri Jagjivan Ram: I may assure
my hon. friend, Mr. Banerjee, that
I would see that all the major deci-
sions are accepted by Government.

Shri S. M, Banerjee: Including
minimum wage?

Shri M. R. Krishna:
a major recommendation.

Shri Jagjivan Ram: Again we
should not forget that the labour
policy and the condition of labour are
a necessary concomitant of the econo-
mic policy of any Government, of any
country, and the prosperity or other-
wise of the working class depends
upon the general prosperity of the

' nation subject, of course, to one con-

That is also
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dition that the fruits of labour are
equitably  distributed among the
various sections of the society. I have
taken the responsibility of this Minis-
try at a very difficult time, the time
when it appears that economic diffi-
culties are pursuing all round; the eco-
nomic- growth has been rather scanty;
the distribution has not been rational;
the monopolies have been powerful;
and the concentration has grown. 1
would like to give some figures.

The best available estimates of na-
tional income show that the total addi-
tional income earned during the ten
year period covered by the first two
Plans was Rs. 190 billion, of which
Rs. 25.5 billion were used in increasing
Government expenditure and Rs. 25.5
billion are estimated as domestic
savings effected for investment. The
balance available for distribution for
increasing private consumption was
Rs, 139.3 billion for the entire ten
years. Since the population itself was
growing at roughly 2 per cent per
yeat, roughly 7 to 8 million mouths
were being added every year and as
much as Rs. 85.6 billion was absorbed
to provide the new entrants into the
population with the average level of
living of 1950-51, with the result that
only Rs. 53.7 billion, out of the total
increase of Rs. 190 billion during the
ten years, were available to -increase
the level of living of the entire popula-
tion. If this amount is distributed
over the total number of persons, a
simple arithmetica] calculation will
show that this gives Rs. 2.5 per head
per year as the amount available for
increase in consumer expenditure;
over the average consumer expendi-
ture level of Rs. 219 per head in
1950-51, this will enable only an
increase of 1.1 per cent per person per
year. Please mark this, This will mean
only an increase of 1.1 per cent per
person per year. Similar figures are
not yet available for the Third Five-
Year Plan period which has ended
just now, but the position is not
substantially different. These figures
would show that, to effect any real
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improvement in the standards of living
of the masses of people, it is most
essential to have effective means of
restraining consumption by the higher
income groups and even drastically
reducing the flagrant conspicuous
consumption by large numbers of per-
sons at the highest expenditure levels,
whether they are financed by their
own earnings or by expenditure ac-
counts of commercial undertakings.
The reports of the Mahalanobis Com-
mittee and the Monopolies Commis-
sion have already underlined the im-
portance and urgency of action on
these lines and it is not possible to lay
down any effective labour policy ex-
cept in support of planned action on
these basic matters. Therefore, I have
said that the labour policy depends
upon the economic policy. The rise
in the standarg of living depends upon
the percentage of economic growth
and the percentage available from that
economic growth for the consumption
expenditure which will thereby raise
the standard of living. 1 wanted to
emphasize this aspect, especially to
friends who say that there is no
rational labour policy of the Govern-
ment of India.

In this connection I should also like
t0 emphasize another aspect. We
should not forget that we are func-
tioning under a federal set up in the
country. Labour is a concurrent sub-
ject. So far many legislations have
been enacted. The implementation
and enforcement of those legislations
lie in the sphere of the appropriate
Government, ie., the State Govern-
ments. 1 have been trying to co-
-ordinate the activities of the State
Governments. 1 cannot reasonably
say to the House that I have been able
1o lay down any effective machinery
for that co-ordination or that I have
been able to persuade the State Gov-
ernments for effective enforcement of
all the legislations that are under
‘their charge.

As the House iy aware, as soon as 1
took over, I had to face the problem,
arising out of the difficult economic

D.G. 1966-67 CHAITRA 29, 1888 (SAKA)

D.G. 1966-67 11652

situation, of closures, lay-offs and
retrenchments. On g previous occa-
sion, in reply to questions or call-
attention notices, 1 have said some-
thing about this subject and, there-
fore, I do not want to dilate on this.
But it shall be the endeavour of my
Ministry to see that, where there are
closures, efforts are made to avoid
such closures, and where the closure
becomes inevitable, the labour is as-
sured of liberal benefits for lay-oft
and retrenchment.

Suri S. M. Banerjce: For the last
ten months, in Kanpur the Muir
Mills have not paid the lay-off wages.

Shrl Jagjlvan Ram: There are
several factors for closures. Some
came in the wake of the Pakistani
aggression while some have arisen
out of the non-fulfilment of the plan-
ned targets due to various reasons into
which I do not propose to go. Nor
is it my legitimate jurisdiction to go
into. But, due to various causes where
the planned targets have been fa'sifled,
industries in certain sectors have been
adversely affected. Where siocks have
accumulated; financial accommodations
are not available, closure or lay-off
becomes inevitable So, you can think
only of the liberal benefits to the.
workers. But, as I have said, where
it is not within the competence of the
Labour Ministry ag such to remedy all
the defects that lie there.

So far as closures consequent to
Pakistan aggression in Punjab were
concerned, we have given assistance
to the industries and by and large,
these industries have re-started their
working.

Then, when the prices rise, inflatio-
nary tendency follows, the workers’
rcal wages pet eroded. There, we
shall, of course, lay down conventions
that whenever there is a rise in the
consumer index, the loss will be made
good by the employers. There were
some defects noticed in the consumer
price index and we are frying to rec-
tify that. In certain centres, they
have been re.tified.
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In relation to the application of
labour legislation is concerned, I may
assure some of my hon. friends who
raised this question that there is no
discrimination in so far as public
sector and private sector are concern-
ed. But, when the question comes
of referring a certain dispute to arbi-
tration, I think the public sectors have
beenr more responsive to arbitration
than the private sectors, You will
find in the report circulated that quite
a number of disputes in the public
sector undertakings have been resolv-
ed by recourse to arbitration. The
private se.tor has not been very wil-
ling fo refer disputes to arbitration;
they prefer adjudication. Wherever
the question of adjudication comes
in the public sector—Mr, A. P, Sharma
raised that question—we take time to
discuss the matter with the concerned
ministry and try to resolve the differ-
ences without recourse to tribunal. It
has been my experience of some of the
major employing ministries that when-
ever there are such disputes, discus-
sions do take place between the
Labour Ministry and the employing
ministry and in all the cases, we have
been able to resolve those disputes
¢to the satisfaction of the parties con-
cerned.

Shrl P. K. Deo (Kalahandi): Here
the a:cused and the judge are the
same persons, that is, the Government.

Shri Jagjivan Ram: Certainly, Gov-
ernment have, of course that advan-
tage. Government, as a representative
of the society, can legitimately claim
to safeguard the interests of all sec-
tions of the society. There is nothing
wrong indeed and that is the distinc-
tion one has to make between the
public and the private sectors. For
the public sector, Government as a
representative of the Society as a
whole will have to see that they pro-
tect the reasonable and justifiable
interest of all sections of the society
in the context of the social objective
that the Government has placed before
ftself. But so far as labour legisla-
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tiqn is concerned, there is no discri-
mination between the public sector and
the private sector. But, I would like
to be very frank with the House that,
in certain matters, public sectors cer-
tainly will have to be shown a spe-
cial consideration in preference to the
private sectors because, we have
to expand the public sectors as far as
possible. Though, to-day, the invest-
ment in the public sector is said to be
nearly 58 per cent and 42 per cent in
the private sector yet, I think, that
investment in the private sector is
really more than 42 per cent because
there are large sectors about the
investment in which no statistics or
information is available. Therefore,
that also is a matter for consideration
for the workers of this country. The
expansion of the public sector will
create a condition in the society where,
to-day or tomorrow, the workers can
legitimately think of taking effective
participation in industries.

So far as private sector is concern-
ed, there also, we have begen the pro-
cess of participation of the workers in
management though the progress has
not been very satisfactory. Only
recently we had a conference of the
managers and managing directors of
all the undertakings under the Minis-
try of Mines and Metals—I attended
that conference—with a view to em-
phasizing the necessity of enlightened
labour relations in the government
undertakings. I propose to have simi-
lar conferences of managers and mana-
ging directors of other public sector
undertakings. 1 wish to emphasize
the special importance of su:h meet-
ings. I may inform the House that it
was a pleasant surprise for me when
I found some of the General Mana-
gers in charge of public sector under-
takings expressing very progressive
and enlightened views about labour
relations. They themselves were pro-
posing some welfare measures for the
workers and were complaining that
whenever the question of economy
comes, the first cut is applied to the
welfare activities! I say that it was
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a pleasant surprise to me that how,
in the context of our social objectives,
the General Managers and Managing
Directors of government undertakings
are becoming more and more aware of
the importance of a happy and ami-
cable relations with their boys, i.e., the
workers.

Shri Inder J, Malhotra (Jammu and
Kashmir): They might not be I.C.S.
Offi _ers.

Shri Jagjivan Ram: For the infor-
mation of Shri Malhotra, I can say
that some of them were I1.C.S. officers.

st go ®Yo wAt : A7 A ¥ faq
[ATRE |

Shrl Jagjivan Ram: Regarding the
question of wage boards, of course, it
is an important thing for the workers,
we have developed the pattern of
wage boards where the representative
of workers, employers and indepen-
dent persons discuss and make recom-
mendations. We have set up wage
boards for quite a large number of
tndustries. 1 was examining the time
consumed by them. Some of the
wage boards have taken quite a long
time. I shall look into the matter
as to how to expedite that.

A question was raised by my hon.
friend Shri Mohammed Elias about
the non-implementation of the interim
award of the wage board for the
engineering industry. I mayv inform
the House that the opinions of the two
sides were forwarded to Government
without any opinion of the chairman
himself. What we have done is that
we have referred it to the chairman,
and as soon as we receive his opinion,
we shall take proper action on the
recommendations.

Dr. Ranen Sen (Calcutta East):
The formula given by the chairman
was accepted by the non-official there
and the labour representatives.

Shri Jagjivan Ram: If we have to
decide nn the views of the workers
and the employers then where is the
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necessity for the wage board? The
hon. Member shpuld realise that also.
It that burden is going to be thrown
on the Government itself, there is no
use of a wage board. Therefore, I
have said that let the chairman of the
board express his opinion, and after
that, when we get the recommenda-
tions, certainly we shall take our deci-
sions on them. N

Shri §. M. Banerjee: What about
wage boards for three sectors? In
regard to the wage board for the sani-
tary workers, an announcement had
been made by the hon. Minister and
that was hailed in Kanpur. The second
was about the radio artistes, and the
third was about the rayon factory
workers,

Shri Jagjivan Ram: I have mnot.
finished yet.

My hon. friend Shri D. C. Sharma,
who, I find has disappeared....

Shrimati Tarkeshwari Simha: Not
altogether.
Shri Jagjivan Ram: ....raised the

question about the wage board for the
journalists. One wage board had been
set up six years ago, and the recom-
mendations came and they were imple-
mented. Another wage board has been.
set up and it is under labours. When
we receive. their recommendations, we

shall take the necessary action on
them.
Then, there are scveral sec-

tors of our economic activity which
are not organised. Some hon. friends
have raised the question of agricultu-
ral labour. That ig one unfortunate
section. Whether it is the landless
labour or the small pecasant, the lot
of both is very difficult. With all the
progress in our rural areas and all the
facilities provided by Government
through loans, assistance, community
development projects etc. the bene-
fits have been intercepted by the re-
gourceful influential big cultivators
and it has not been permitted to per-
colate to the smaller peasants, artisans-
and landless labourers.
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[Shri Jagjivan Ram]

We have the Minimum Wages Act.
Some hon. Members had raised this
question. I may inform them that
When I got the Bill passed in 1048 it
was mainly for agricultural labour;
‘the Minimum Wageg Act was passed
mainly for that purpose. But this
Act has had a very chequered career.
In most of the States, minimum wages
for agricultural labour had not been
fixed for many years and the Labour
Ministry has had to come to Parlia-
ment for extension of time year after
year. The same has been the fate in
‘most of the unorganised industries
‘where min mum wages had been fixed
once but a revision hag not been made
for ‘years. I have no cut-and-dry
remedy to suggest to improve the lot
‘of the agricultural labour. Their fate
is in'ertwined with the general pros-

perity in the rural areas and our
‘progress towards the socialistic
‘:gociety.

Shri P. K. Deo: Till then, the

refugees nted not be sent to this un-
fortunate uector.

Shri Jagjivan Ram: The refugecs
were displaced persons; that is unfor-
tuna‘e. [ would not like to make
comparisons.  But this section of
so:iety suffers from lack of social
status, Thure are certain professions
in our soviety which are looked down
upon, forgetting that the people en-
‘gaged in them are engaged in produc-
tive labour, the produce of which
sustains the society. Ag I have said,
1 have no cut-and-dry remedy for
improving the lot of the agricultural
labour. But one way will be that if
the leaders: of the workers' movement
take a little interest in agricultural
labour also, if some organisations of
theirs are formed, they will be able
to exercise some pressure for the
improvement of their conditions. As
in industry, in agriculture it does not
depend upon the capacity of the culti-
vator to pay; it is not that the capa-
ity determines the wages in the rural
areas, In the rural areas, the wages
are conventional and traditional
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Whether the man possesses 50 acres
or 5 acres, the wages paid to him are
more or less the same. There are
several difficulties. But 1 am thinking
over the matter, and my Ministry is
also considering what special action
is possible to do something tangible
for the agricultural labour.

Along with them, we have a special
kind of labour in this country, name-
ly the scavenging labour, sweepers
and scavengers. Shri Bu'a Singh and
Shri Balmiki had pleaded their cause.
I have been intimately connected with
the scavengers of this country. For
the last 30 or 35 years I have been
devoting some of my attention to how
we can improve their lot. There have
becn several enquiries into the various
aspects of scavenging labour. Whe-
ther a wage board will be a reply to
the various problems is something on
which I have not been able to make
up my mind. But I am certainly
thinking whether a study group or
even a commission will be necessary
to go into this problem.

Shri K. N. Pande (Hata): Let there
be a wage board.

Shri 8. M. Banerjee: A wage board
is of no use; a commission may be
appointed.

Shrl Jagjivan Ram: 1 shall take a
decision during the course of the next
few days whether to have a study
group or a commission itself. I think
it was Dr. Melkote who had raised the
question of a President’s C issi

An hon. Member: Like the Royal
Commission.

Shri Jagjivan Ram: It was a Royal
Commission on Labour which some 33
years ago had gone into the question
of labour in this country. I have
been thinking ever since I took the
responsibility of this Ministry, whe-
ther it has not been too long since
we investigated in an overall and
comprehensive manner the condition
of labour in this country. 1 have not
made up my mind but 1 am working
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on this line whether some compre-
hensive survey of the labour condi-
tions in this country is not called for.

_ Dr. M. S. Amey: Before that, he
should visit all the main centres of
dabour.

Shri Jagjivan Ram: Then I come
to the question of bonus about which
some hon. friends have been exercis-
ed very much,

"~ Shri Subhadra Joshi (Balrampur):
Bcrap it.

Shri Jagjivan Ram: Of course, if
Shri S. M. Banerjee is not exercised,
Shrimati Subhadra Joshi is exercised.

Dr. Ramen Sen: We are also exer-
ciged.

8hri S, M. Banerjee All are exercis-
ed, whether it is Mr. or Mrs,; it affects
both.

. Shri Jagjivan Ram: So, they are ail
exercised. The matter is very simple.
In certain industries or in certain
undertakings, bonus wag being paid
even before, and there was no statu-
‘tory provision for that. What was
done under the Bonus Act was that
whether the undertaking made a
profit or a loss, a minimum of 4 per
ecent bonus was to be paid to the em-
Pployees in those undertakings, and
then again, a higher percentage of
“bonus dependent upon the prosperity
‘of that undertaking, up to a maximum
lmit of 20 per cent was payable.
What hag been done is this. In many
undertakings prior to the enforcement
of the Bonus Act they were paying a
higher percentage and this year a lower
‘percentage was offered; that created
‘difficulties. I think that in some
industries we have been able to settle
that amicably and wherever it has
not been possible to find an amicable
solution the matter has been referred
to a Tribunal.

Another thing I might mention in
this connection is that there was reluc-
hnce on the part of the employers—

g a large ber of ployers—
b xmplement this, because some of
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the provisions of the Bonus Act have
been challenged in several High

Courts ang also in the Supreme Court.

At present the Supreme Court is seiz-

ed of the problem and the hearing is
proceeding. That was perhaps an-

other cause why many of the emplo-

yers were relunctant to make the pay-

ment of the bonus; I may assure the

House that I have been trying,in 'my

own way, apart from the Act, wher-

ever possible to persuade the emplo-

yers to see reason and offer a reason-

able quantum of bonus to the-
workers, and at several places I

should say that my endeavour has

met with success. At this stage, when
the whole matter is pending before

the Supreme Court, the House will

agree that it will not be discreet on:
my part to say much about it.

‘Then, as regards the question of em-
ployment, 1 will not give any figures
because you all know everything
about it has been supplied in out
annual report. With the rate of
growth of population, as I have just
now indicated to you, I do not see any
possibility in the very near future of
our touching even the fringe of the-
unemployment problem. I am very
frank about it.

Dr., Ranen Sen: This is a candid
admission; this problem is increasing
every day.

Shri Jagjivan Ram: I do not see any
possibility and it will require a very
bold and a brave person to say that
he will be able to solve the unem-
ployment problem. ...

Shri 8. M. Banerjee:. ..
Nanda.

Shri Jagjivan Ram: It will require
a higher rate of investment; it will
require a higher economic growth and
it will require a self-reliant economy
before one can dare say that he will
solve the unemployment problem.

Dr. Ranen Sen: What about control
over big business?

8hri Jagjivan Ram: If my friend
wm follow, it flows from that. There-

.like Mr.
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fore, we have undertaken a large scale
technical and vocational training pro-
gramnie and during the Fourth Plan
we have provided one lakh of seats
exfra for this purpose. My endea-
vour will be to provide such type of
training which will have ready market,
"There has been something wrong some-
where. On the one side we complain
that there is a shortage of technical
personnel, and on the other side
I have found mechanical engineers,
<electrical engineers and chemica] engi-
neers seeking jobs for months toge-
ther. We cannot think of immediately
absorbing 100 percent of al] the tech-
nically trained staff. But there is
something seriously wrong somewhere
when we find that such technically and
highly trained personnel like engi-
neering graduates are searching for
jobs for over two or three years. So
far as ou ITIs are concerned, I shall
go into detail in such matters and see
that we encourage only those trades
for which there is great demand and
our training is so oriented that the
industries wil] have the satisfaction of
‘absorbing the trainees from the ITIs.

Shrimati Subhadra Joshi: What
about the cmopulsory recognition of
Unions? An amendment was also
done to the Trade Unions Act for this
‘purpose.

Shri Jagjivan Ram: A point was
raised gbout the compulsory recogni-
tion of Unions. I was responsible for
that piece of amendment to the Trade
Unions A«t, when 1 was the Labour
Minister some 14, 15 years ago. This
<question was raised yesterday. To be
very frank with the Members of this
House, I have not applied my mind
1o this problem and therefore I am not
in a position to give a categorical
answer, as to whether I am going to
undertake any amendment of the
Trade Unions Act for compulsory
recognition of Unions. But I am told
that the code of discipline in industry
which was formulated by Nandaji when
he was the J.abour Minister lays down
-also certain criteria for the compul-
sory recogaltion of trade unions.
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Shri 8. M. Banerjee: It has not been
implemented in the public sector.

8hri Jagjivan Ram: We have to see
whether we can enforce this code of
discipline equally to the workers and
the employers. In a planned economy
discipline is required from all sides.
Discipline is required from the work-
ers; discipline is equally required from
the employers. Unless the various
sectors of the society subject them-
selves to the overall discipline for the
achievement of the new. objective,
discipline in only one sector of the
society will not prove effective to
achieve that objective. Discipline is
required from the workers and dis-
cipline is also required from the em-
ployers. I think I have covered all
the points raised. . .

Shri K. N. Pande: You have not
covered all the issues raised. I raised
the issue of wage board for electricity
and motor transport workers.

Shri Jagjivan Ram: Please have a
little patience. Now, I would like to
place before the House a few steps
that I am going to take in the near
future. I have set up ome or two
wage boards, There has been a demand
for a wage board from the road
transport workers. The transport
industry is a growing industry and it
is also a very important industry. It
presents certain very difficult situa-
tions for the workers engaged in it
We have recently had a tripartite con-
ference after which I have decided to
set up immediately a wage board for
the road transport industry. A simi-
lar situation is noticeable so far as
the workers in electricity are concern-
ed.

Dr. Ranen Sen: Film Industry ?

Shri Jagiivan Ram: I have decided
to set up immediately a wage board
for electricity workers.

Shri S. M. Banerjjee: What about
rayon industry?
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Shri Jagjivan Ram: There are
several other sectors where legislations
may be necessary. In our country
legislation is required not only to
regulate the relation between the em-
ployer and the employee but for other
purpose also. I do not want to muke
it a secret that legislation is very
necessary to protect the labour from
exploitation, especially in various un-
organised sectors of industry. I may
assure the House that in course of
time the Labour Ministry will be
ooming forward with legislations,
especially with a view to provide pro-
tection to the workers in the unorga-
nised sectors of industry.

Shri Priya Gupta: Protection from
the Unions or from the employers?

Shrt Jagjivan Ram: If Shri Gupta
thinks that it is necessary, we will not
hesitate to do that.
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Shri Jagjivam Ram: It was my good
fortune to introduce the Provident
Fund for the workers, both the Em-
ployees’ Provident Fund and the Coal-
mines Provident Fund. Since then the
arcount of workers on register has
increased very much. We have a
proposal to have g pension scheme
from the provident fund for those
retiring. Details are being worked
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out. I hope to introduce it at the
earliest possible opportunity,

14 hrs.

One thing is exercising me very
much. There have been some unscru-
pulous employers who take the
workers’ contribution and their own
contribution, and they have not been
able to pay it to the provident fund

Shri S, M. Banerjee: Kanpur is
number one in that.

Shri Jagjivan Ram: The arrears are
more than Rs. 4 crores. The workers
suffer as a result. When we find that
the contribution in respect of a parti-
cular worker has not been received
and when the worker is retiring, what
we have done is that out of the reserve
fund, an amount equivalent to the
worker’s contribution is paid to him,
even though neither the worker's con-
tribution nor the employer’s contribu-
tion has been received by the Provi-
dent Fund Commissioner.

As regards the Employees' State
Insurance Scheme, nearly 30 lakh
persons have been covered. 1 am
now trying to see that the benefits
provided to them, both medical and
cash, are up to the standard and the
workers have no ground for complaint

I think I have reasonably covered
all the points raised.

Shri A. V. Raghavan (Badagars):
What about the proposed strike of
plantation workers in Kerala?

Shri Mohammad Tahir (Kishan-
ganj): Those persons who have been
uprooted by the East Pakistan refugees
in Benga] are not allowed to remalna
in their houses.  They are rotting
What has been done about that?

Shri Jagjivan Ram: That I have
covered.

So far as the proposed strike in
Kerala is concerned, we have taken
up the matter with the Kerala Gov-
ernment; if necessary, I will talk to
the Governor.
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.Dr. Ranen Sen: In regard to the
rehabilitation question, there are a
number of refugee colonies which
have not been regularised by the West
Bengal Government or by the Central
Government. They are demanding—
and in this also yesterday the ques-
tion was referred to—to know what
is the policy, particularly of the Guv-
ernment of India in regard to giving
them recognition and regularising
those refugee colonies which gre still
in an unsettled condition. They are
liable to thrown out by the landlords
who own those lands.

Shri Jagjivan Ram: I have already
said that so far as the residuary pro-
blems are concerned, Rs. 22 crores are
required. We have sanctioned Rs 14
crores. Rs. 5 crores have been passed
on to the State Governments. Now
it is for the State Governments to
regularise them and do whatever is
ne.essary.

Dr. Ranen Sen: Unless the hon.
Minister takes a little interest it, I
do not think it will be settled.

. Shri Jagjivan Ram: Not little inter-
est; I will take very much interest in
it.

Dr. Ranen Sen: Unless he gives
directives, it may not be done.
Shri Jagjivan Ram: I will again

express my thankfulness to the Mem-
bers for all the kind and encouraging
words they have said about me and
for all the faith and confidence they
have reposed in me. Even if any
points have been left out, I may
assure the House that I will ask my
Ministry to examine them and do
whatever is possible to do on them.

8hri A. V. Raghavan: What about
the retrenchment in oil companies?

Mr. Deputy-Speaker: We have had

sufficient discussion. Shall T put all
the cut motions together or have I

I shall put ail of them together, that
§s, cut motions 1 to 11.

The cut motions weére put and
negatived.

APRIL 19, 1966

D.G. 1966-67 11666

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column ‘of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
"during the year ending the 3lst
day of March 1967, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 70 to 74 and 134
relating to the Ministry of Labour,
Employment and Rehabilitation”.

The motion ywas adopted.

[The motions for Demands for
Grants, which were adopted by the
Lok Sabha, gre reproduced below—
Ed.]

DEMAND NO. T70—MINISTRY OF
LABOUR, EMPLOYMENT AND RE-
HABILITATION

“That a sum not exceeding Rs.
58,93,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1967, in respect of ‘Ministry of La-
bour, Employment and Rehabilita-

tion'.

DEMAND NO. 71—CHIEF INSPEC-
TOR OF MINES

“That a sum not exceeding Rs.
8452000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in courie of payment during the year
ending the 31st day of March, 1967,
in respect of ‘Chief Inspector of

Mines'.
DEMAND NO. T2—LABOUR AND
EMPLOYMENT

sum not exceeding Rs.
to the Pre-.

“That a
10,60,16,000 be granted
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sident to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1967, in
respect of ‘Labour and Employment’.”

DEMAND NO 73—EXPENDITURE
ON DISPLACED PERSONS

“That a sum not exceeding Rs.
10,14,73,000 be granted to the Pre-
sident to complete the sum necessry
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1967,
in respect of ‘Expenditure on Displac-

’»

ed persons'.

DEMAND NO. 74—OTHER REVENUE

EXPENDITURE OF THE MINISTRY

©OF LABOUR, EMPLOYMENT AND
REHABILITATION

“That a rum not exceeding Rs.
63,27,000 be granted to the Pre-
sident t ocompltee the sum necessary
to defray the charges which will come
in course of payment during the year
ending 31st day of March, 1867, in
respect of ‘Other Revenue Expendi-
ture of the Ministry of Labour, Emp-
loyment and Rehabilitation’.”.

DEMAND NO. 134—CAPITAL OUT-

LAY OF THE MINISTRY OF

LABOUR, EMPLOYMENT AND
REHABILITATION

“That a sum not exceeding Rs.
9,24,92,000 be granted to the Presi-
dent to complete the sum necessary
defray the charges which will come in
course ‘'of payment during the year
ending the 31st day of March, 1967,
in respect of ‘Capital Outlay of the
Ministry of Labour, Employment and
Rehabilitation’.”

MINISTRY OF FOOD, AGRICUL-
TURE COMMUNITY DEVELOP-
MENT AND CO-OPERATION

Mr. Deputy-Speaker: The House
will now take up discussion and vot-
ing on Demand Nos. 34 to 40 and 124
to 126 relating to the Ministry of Food,
Agriculture, Community Development
and Cooperation, for which 8 hours
have been allotted.

280 (Ai) LS—8.
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Hon. Memberm; desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move. \

DEMAND NO. 34—MINISTRY OF

FOOD, AGRICULTURE, COMMU-

NITY DEVELOPMENT AND CO-
OPERATION N

Mr. Deputy-Speaker: Motion moved:

“That g sum not eceeding Rs.
1,05,72,000 be granted to the Pre-
sident to complete the sum necessary
to defray the chargeg which will come
in course of payment during the year
ending the 31st day of March, 1967, in
respect of ‘Ministry of Food, Agricul-
ture, Community Development and
Co-operation”.”.

DEMAND NO. 35—AGRICULTURE

Mr. Deputy-Speaker:
ed:

“That a sum not exceeding Rs.
4,01,63,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the ycar
ending the 31st day of March, 1987,
in respect of ‘Agriclture’.”.
DEMAND NO. 36—AGRICULTURE

RESEARCH

Motion mov-

Mr. Deputy-Speaker: Motion moved:

“That a vum  not exceeding Rs.
9,21,52,000 be granted to the Pre-
sident to complete the sum nccessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1967, in
respect of ‘Agricultural Research’.”

DEMAND NO. 37—ANIMAL HUS-
BANDRY
Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding Rs.
1,55,92,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1967,

»”

in respect of ‘Animal Husbandry'.”.
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DEMAND NO. 38—COMMUNITY
DEVELOPMENT PROJECTS AND
NATIONAL EXTENSION SERVICE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding Rs.
89 63,000 be granted to the President
plete the sum ry to de-
fray the charges which will come in
counse of payment during the year
ending the 31st day of March, 1967, in
respect of ‘Community Development
Projects and National Extension Ser-
vice’.”.
DEMAND NO. 39—FOREST

Mr. Deputy-Speaker:
ed:

Motion mov-

“That a sum not exceeding Rs.
1,79,11,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1967, in
respect bf Forest'.”

DEMAND NO. 40—OTHER REVE-
NUE EXPENDITURE OF THE MI-
NISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION

Mr. Deputy-Speaker:
ed:

Motion mov-

“That a sum not exceeding Rs.
36,70,93,000 be granted to the Pre-
sident to plete the sum r ry
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1967,
in respect of ‘Other Revenue Expen-
diture of the Ministry of Food, Agri-
culture, Community Development and

’”

Cooperation’.

DEMAND NO. 124—CAPITAL OUT-
LAY ON FOREST

Mr. Deputy-Speaker: Motion moved:

“That a a sum not exceeding Rs.
1,18000 be granted to the Pre-
sident to complete the sum necessry
to defray the charges which will come
in course of payment during the year
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ending the 31st day of March, 1967,
in respect of ‘Capital Outlay on For-
est’.”

DEMAND NO. 125—PURCHASE OF
FOODGRAINS

Mr. Deputy-Speaker:
ed:

Motion mov-

“That a sum not exceeding Rs.
3,69,74,28,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 315t day of March, 1967,
in respect of ‘Purchase of Food-
grains'.”

DEMAND NO. 126—~OTHER CAPI-

TAL OUTLAY OF THE MINISTRY

OF FOOD, AGRICULTURE, COMMU-

NITY DEVELOPMENT AND CO-OP-

ERATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding Rs.
92,30,61,000 be granted to the Pre-
sident to complete the sum necessry
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1967,
in respect of ‘Other Capital Outlay of
the Ministry of Food, Agriculture,
Community Development and Coope-
ration”.”

The Minister of Food, Agriculture,
Community Development and Coope-
ration (Shri C. Subramaniam): Sir,
Government has considered the wheat
policy for 1966-67 and decided that
the existing zonal restrictions should
be modified by constituting the pre-
sent Punjab wheat zone, U.P. and the
adjoining rural areas of Delhi into
one zone within which there should
be no restrictions on the movement of
wheat and gram. In arriving at this
decision, Government has taken into
account the views expressed by the
Chief Ministers concerned at the re-
cent discussions held in Delhi on the
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alternative courses of action passible
in respect of wheat policy, namely—
(i) the continuance of the status
quo;
(ii) the complete removal of all zo-
na] restrictions; and

(iii) the formation of larger wheat
zones,

The merits and demerits of each of
these alternatives were carefully ex-
amined, There was a consensus of opi-
nion that if zonal restrictions on
movement of wheat were completely
removed, it would be difficult to pre-
dict the behaviour of prices and sup-
plies. In view of the drought condi-
tions, Government had not an ade-
quate buffer gstock to exercise suffi-
cient command over a situation bf
shortage and consequent high prices
which may arise. Procurement of even
minimal quantities of wheat would be
rendered difficult to meet the needs
of public distribution which must
continue to be an integra] feature of
food policy for the next few years.

2. The continuance of the status quo
was favoured by some Stateg by Gov-
ernment came to the conclusion that
under the single State 2zone there
were practical difficulties in the way
of the surplus States procuring a
substantial portion of the marketable
surplus at prices which would be re-
munerative to the producer. In its
view, the paramount consideration in
deciding upon a wheat policy for the
future would be to ensure that the
producer, as distinct from the trader,
actually received an adequate price.
unless special measures were taken to
step up wheat production, we would
not be able to narrow the gap between
the demand and supply of wheat even
at the end of the Fourth Five Year
Plan and our dependence on imports
would not be reduced. It is necessary,
therefore, to ensure that in the prin-
cipal wheat producing States, the pric-
ing of wheat should be such ag to
activise  quicker development of
wheat production gnd the propagation
of the high yielding varieties which
require considerable inputs.
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3. A larger wheat zone composed of
four or five States would undoubtea-
ly have assured the producer of more
than an adequate price, but it was
feared that priceg would have istabi-
lised at a level which would have
caused much hardship to the consu-
mer. It is necessary, therefore, w0
balance the demands of the producer
and the needs bf the consumer to ob-
tain supplies at a reasoalle price
and it is in this context that Govern-
ment has come 'to the conclusion that
a suitable arrangement to achieve the
objectives in view would be to watch
the working of a limited zone com-
posed of Punjab and U.P. in which
the risks involved in the removal bf
all zonal restrictiong or the constitu-
flon of such a larger Zone would be
minimised, At the same time, a bet-
ter price for the producer could be
assured in the interests of achiev-
ing the higher targets of wheat pro-
duction. The present decision, there-
fore, ha; a limited purpose and should
not be regarded ag a recantation of
Government’s food policy objectives
which wil] be reviewed in due course
in the light of the recommendations
to be made by the Foodgrains Policy
Committee which has been recently
appointed.

4. In the zone now proposed to be
established the Food Corporation,
with the assistance promised by the
State Governments concerned, would
make purehases of wheat and gram to
meet some of the needs of the deficit
areas. During the last year the pri-
ces of wheat in the Punjab
tended to stabiligse at lavels which did
not contain a sufficient jncentive ele-
ment for the producer. In the light of
the recommendationg made by the
Agricultural Prices Commission, Gov-
ernment has now decided that 1t
would be prepared to make purchases
of wheat on Central account either
through the Food Corporation or
State Agencies upto a price of Rs. 54,
Rs, 58 and Rs. 62 for the Red. Com-
mon White and Superior varieties in
the zone now proposed to be estab-
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[Shri C. Subramaniam}
lished. Thig is round about Rs. 7 more
than last year’s price.

5. Government has also decidea
that in view of the present low prices
of maize in the Punjab, the existing
restriction: on the movement of maize
from that State should be removed.

Shri P. K. Deo (Kalahandi): I am
maving the various cut motiong stand.
ing in my name.

The unprecedented fooq crisis the
country is facing today is the culmi-
nation of the disastrous economic
policies persistently followed since
our independence. A false order of
Ppriorities in planning, neglect of agri-
culture and irrigation, excessive taxa-
tion, the suffocating control with at-
tendant corruption and waste—all
these have brought the nationa] eco-
nomy to a perilous state by this in-
volving over-dependence on foreign
aid including food, of course. At the
beginning of every Plan the promise
‘was given parrot-like that self-suffi-
ciency would be achieved at the end
of the Plan, but it has remaineq a
complete moonshine, and reliance on
imports has been steadily increasing
from Plan to Plan. From an annual
average of 2.4 million tons in the
First Plan period, it has gone up to
12 million tons this year. This over-
dependence is bad but it becomes in-
evitable in the present context, and
we are grateful to the United States
of America for the timely help in
the shape of P.L, 480, and the other
countries which have responded to
the appeal of the Secretary-General
of the United Nations anqd of the
Director, F.A.O,, in giving substantial
food aid to this country.

But at times we are also shocked.
Tt appeared the other day in the
Times of Indiag that the Israeli food
offer was refused by the External
Affairs Ministry on the pretext that
this would embitter our relationship
with Arab countries. These diploma-
tic dogmas should not stand in the
way of realities. On the 15th Febru-
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ary the Food Minister was making
a personal appeal to the Ambassadors
here for aid, for fertilisers and pesti-
cides, but on that very same day the
Externa) Affairs Ministry rejected the
Israelj offer of pesticides and ferti-
lisers. These are two incompatible
things, and I cannot reconcile to them.

We fulfil our monetary targets and
squeeze the taxpayer more and more,
but all these things go to the gutters
because the physical targets remain
unfulfilled. In each successive Plan,
like a gambler we spend more &nd
more in the hope that this time we
are going to make up for the entire
loss, but instead of retrieving our
economic health, it is going to ruins.
Inflationary tendencies have brought
in the consequent depreciation of the
rupee, and the rupee today stands at
14 paise of the pre-war rupce. The
price of foodstuffs hag been skyrocket-
ing beyond the purchasing power of
the pcople, Taking 1952-53 as 100,
the index figure for cereals in March,
1966 stands at 153, and edible oil at
247. The ECAFE Economic Survey
has made some startling revelations.
At the present rate of growth, we
shall reach the Japanese level of
today in 137 years and that of New
Zealand in 205 years. This is our
achievement,

A veteran Congressman  Mr.
Santhanam, on the 29th March, has
said at Madras that our achievement
is just like the game of climbing a
greasy pole; for every foot of height
gained, we lose three feet. Last year’s
total production including pulseg was
88.4 million tons, and this year it is
75.9 million tons, showing a shortfall
ot 12.5 million tons, of which rice
contributes nearly 7 million tons,

In a predominantly agricultural
country like India, agriculture has
been mostly neglected. Nitrogenous

fertiliser production reached only 86
million tons against a target of 10.2
million tons. So far as additional
areas to be covered by major and
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medium irrigation projects are con-
cerned, in the Third Plan period
we have reached only 6 million acres
against a target of 12.2 million acres.
Still, 2 mi'lion acres of irrigation
potential have remaineq unutilised.
If you go into the crux of the prob-
lem you will be convinced that this
non-utilisation of the irrigation poten-
tial is mainly due to the excessive
water rates and arbitrary assessment
which is being done without assessing
the accruing benefits and the paying
capacity of the kisan.

Evcry year our popu'ation increases
by 12 million, which is equal to the
entire population of Austmlia, and
for them we require an extra one
million tong of foodgrains, for which
2 million acres of land more should
be brought under irrigation. Dr.
K. L. Rao hag very rightly stated that
for every child born we should ear-
mark Rs. 100, But in these grandiose
plans, the crop yield in this country
has been the lowest in the world.
In the case of wheat, we produce only
898 kilos per hectare, while in UK.
it is 3,930 and in the Netherlands
4,230. So far as rice ig concerned,
we produce 1,074 kilog per hectare,
while UAR produces 5,470 and Spain
6,270.

In this regard I beg to state that
our diplomatic dogmas should not
stand in the way of procuring the
special hybrid paddy seeds from
Taiwan, where the production is the
highest in the world. Cheap slogans
like Jai Kisan only stimulate ridicule
because when electricity is available
to the industrialist for his aluminium
plant at 3 paise per unit, the poor
kisan has to pay 19 paise for electri-
city for pumping much needed water
to his thirsty land.

Shri Man Sinh P. Patel (Mehsana):
Now 12 paise,

Shri P. K, Deo: In the various re-
ports the Ministry has tried to place
the blame on providence, on weather,
on various matters over which they
have no control; at the same time,
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however they have admitted adminis-
trative lapses. But I am very sorry
to state that they have not traced the
rea] cause of the malady, i.e. the
so-called socialist planning, the so-
called land reforms,

In USSR, the biggest land mass in
the world where 42 per cenk of the
people are employed in dgriculture,
they have been importing millions
and millions of tons of foodgrains
from the western countries. The
failure of land reforms in USSR tells
only half the story. The other half
is the success of farming in private
p'ots which comprise only 3 per cent
of the cultivated land in that country,
but contribute more than 34 per cent
of the total agricultura] output.

In thig regard, I would draw the
attention of the hon. Minister to a
publication Komsomovskaya Pravada
which says that collective farming has
to be broken up and private owner-
ship has to be revived. In that state-
ment they have more or less accept-
ed the success and the efficiency of
private management which js so link-
ed with the natural law of incentive.
So, it is high time that the Ministry
gave thought to thig and scrapped the
Seventeenth Amendment of the Cons-
titution which is expropriatory in
nature and which robg the kisan of
freehold and tendency rights and
takes away al] the initiative.

We fix the ceiling and the ceiling
fixed at the sweet will of the govern-
ment is not final; it is changeable.
every time the government changes,
ceiling also changes. What more dis-
incentive could be there? I cannot
reconcile when the government says
in one breath that there should be
fragmentation due to ceiling which
will ultimately lead to non-mechani-
sable and uneconomic holding and in
the other breath they speak of conso-
lidation of holdings I would like to
quote g line from Rajaji's article in
the latest Swarajya wherein he says:

“Any amount of fertilisers may
be bought or distributed even



11677 D.G. 1966-67

{Shri P. K. Deo]

free but without the great'psy-
chological fcrtiliser of ownership
incentive and harmonious co-ope-
ration, the chemical fertilisers by
themselves will bear no fruit.”

Because of the political tie of the
party in power with the sugar inter-
est in the country, the ceiling does
not apply to sugarcane plantations.
That is why all the people have taken
to sugar and all the paddy flelds have

been converted to cane flelds; that
is why there is no progress.
Coming to distribution, just now

the minister spoke of zonal restric-
tions; he intended to widen {he wheat
zones. I submit that zona]l and belt
area restrictions are not necessary at
all. They not only check the normal
flow of trade; they open the flood-
gates of corruption, I come from an
area which is a border area, border
of M. P. and Orissa State. Even
though the price of paddy is fixed at
Rs. 35 per bag at Kalahandi, in Madhya
Pradesh it is Rs. 45, However rigo-
rous measures you may take, you
cannot stop the illicit smuggling that
goes on Chana ka dal is available
at Raipur market for Rs. 75 per
quintal but it is sold at Khariar Road
at Rs. 95. Truckloads are allowed to
pass by the checking staff because
they get their share of bakshis of
Rs. 500 or a thousand but to justify
their existence the enforcement staft
catch hold of the headloaders who
carry a few measurcs which they get
by way of wages or their own grain
which they take to the other side for
milling purposes, and they could no:
bring it back. The minister has
stated that he is going to refer the
matter to an expert committce. In
the AICC he has given a solemn pro-
mise; in this House he has given a
solemn promise. But in the Chief
Ministers’ conference he comes out
and says that the status quo has to
rcmain. This ig a complete breach of
faith and I charge him with breach
of faith. Most respectfully I submit
that it is time that the restriction
goes, Unless and until supply keeps
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up with the demand, the vulnerable
and poorer sections of society would
hav'e to be fed with subsidised food-
grains,

There is need to prescribe remune-
rative prices to the agriculturists and
helping such priceg to be maintained
by the Foodgrains Corporation offer-
ing such a price for its purchase in
competition with the private trade.
We are against all sorts of monopo-
lies; we are also against the mono-
poly procurement by the FCI. It
they are to collect or procure grains,
let them go in the open fleld and
compete with the private trade also
so that the agriculiurist is assured of
the maximum price. Government has
to abandon compulsory procurement
also to avoid punishing peasants who
are accused of being hoarders. We
prolest against the government policy
which says that the peasants are also
hoarders of foodgrains, The levy
system has to go, We have seen our
selves what catastrophe the levy sys-
tem led to in Bastar. Bastar is a
tribal area and grain was procured
forcibly and in Jagdalpur which was
a town area one kilo ;2r head per
month was given. We al} know the
sorry state of affairs the e, firing and
all that. I do mnot want to go into
the merits of the case. We all
feel so ashamed of the Bastar episode
and we also protest against govern-
ment’s policy of giving priority to the
Food Corporation. I aiso suggest
that we supply fertilisers and insccti-
cides at fifty per cent of their prices,
at subsidised prices, to the agricul-
turist. In a!l faminc and scarcity
areas, free distribution or cheap sup-
ply should be made through non. gov-
ernmenta] social orzanisations such
a3 the Ramakrishnt Missicn; political
institutions ought not to be allowed tc
interfere. 1 am sorrv stit~ that in
my own ara the relief work that is
done is dono through the Bharat
Sevak Samaj. We know what the
Bharat Sewak Samaj is; it is a poli-
tical organisation; it is the other side
of the same coin of the Congress
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Party. It is being used for politicai
purposes. I am sorry to say that the
party in power wants to take politi-
cal advantage of the adversity and
suffering of the people. There should
be an end to it. As early as Decem-
ber, 1965, 1 had appraised this
House about the failure of
crops in the western district of
Orissa, Kalahandi, from which I
happen to come. I cautioned the Gov-
ermment that unless they took early
action, the Bengal famine was likely to
be repcated. Events that unfolded
proved the correctness of my state-
ment. Had the Government t‘aken
timely action and had they provided
atequate relief work, had they provid-
ed a large nirmber of fair price shops,
these things would not have happened.
The Minister in his statement sta‘ed:

“A study team led by an adviser
to planning commission which
visited the state has reported that
the main problem in the state is
ot of finding employment for ‘he
low income groups than of finding
food.”

Our people are ready to work but no
work is provided to them. Whatever
relief work was done was done by the
rural engineering organisation, through
bureaucracy and it is the complacency
and indifference of the Government
which has led to the miserable state ot
affairs. The panchayats were not en-
trusted with this relief work. What-
ever relief money was given, it went
into the pockets of the favourite con-
tractors of the ruling party. Tt s =2
shameful state of affairs. The food
Minister should personally pay a visit
to that place. Kalahandi used to b~ a
surplus district and it used to export
50,000 tons of rice every year. There
the people are dying like flies. No
action is taken to give any <ort ot
relicf. There might be some di-
flerence of opinion on the termi-
nology, whether it is a starvation
death or death due to malnutrition
But whatever it may be, I charge this
Government and this Ministry of cul-
pable homicide amounting to murder
so far as the deaths in my constituency
are concerned.
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Nine people have died of starvation
in Deodarha in Kalahandi district and
nine have died in Damkipali in Bolan-
gir district. If you go there, you will
see only the bones and skin. The
famine and scarcity condition there is
the worst in living memory. It is a
man-made famine due to the callous-
nesg and incompetence of the Govern-
ment. I request you to appoint &
Parliametary Committee which should
go into the question and report the
actual state of affairs and suggest
what should be done.

Dr. M. 8. Aney: May I ask one ques-
tion? Is the mortality there above the
ordinary mortality rate?

Shri P,;K. Deo: Yes. More people
are dyingbecause there is no foodgrain
at all. (ME®rruption). The Chief Minis-
ter of my State came out with a state-
ment that if the Centre is not going
to give adequate financial help and
other help in the shape of food sup-
plies, he is going to resign. I should
think that it is the worst joke to the
dying man. The Minister here stated
that the Chief Minister returned
satisled. What was given to them?
Some vitamin tablets, some biscuits
and some milk powder. It is adding
insult to injury. I beg to submit that
the whole thing has to be re-examin-
ed. The Minister boldly stated that
for every ton of rice procured, two
tons of wheat will be supplied, but so
as far as my district is concerned, I
know that every year 50,000 tons of
rice were to be procured, and this year
also, there has been some procurcment.
I would like to know how much wheat
has been sent to that area. I got a
telegram from Bhawanipatna that no
wheat is available there since the last
15 days. Rice has completely vanished
from the market. So, he should mm-
self imagine the state of atfairs there.
Even the Adivasis are completely de-
nied the privilege that they used to
enjoy; they used to collect the mahua
flowers and boil them and then eat
them. But now thcy cannot even collect
the mahua flower, because the couniry
liquor contractors, with the help of the
excise staff, prevent them even from
collecting the mahua flower.
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[Shri P. K. Deo}
Taccavi loan is said to be given most

generously. How much is given?

Rs. 20 per cullivator. For that Rs. 20,

the cultivator has to spend Rs. 10 for

coming and going and also by way of
baksheesh, etc. Rs. 20 per agriculturist
is the taccavi loan that is being distri-
buted in my district. I request the

Food Minister to go there and see for

himself if his statements are correct.

I beg to submit that the Central Co-
operative Bank there cannot give any
loans because they were not able to
realise the repayments because all the

short term loans are to be con-
verted into medium term or long
term loans. There is no hope that

the people will be able to repay these
short term loans. At the -gme time,
to help the agricultural operations,
same fresh financing has to be done.
In this regard, the report of the Minis-
try says that sufficient measures at the
co-operative institutions have not yet
been adequately built up. Then, with
regard to the agricultural credit sta-
bilisation fund, even though the Rural
Credit Survey Committee has recom-
mended that an agricultural credit
stabilisation fund should be established
in the Reserve Bank and at the State
level, nothing has been done. Now,
the problem has come to a head and
the monsoon will break on the 15th
June. Unless the seeds are supplicd
and unless loans are freely given,
there is no prospect of effective agri-
cultural operations being started.

Dr. M. S. Aney: Immediately,

Shri P. K, Deo: Yes. I cannot under-
stood those who swear by socialism,
those who swear planning, if they al-
low such things to happen in different
parts of the country. What happened in
Panchmahal, in Gujarat? For the re-
lief work the Adivasis were paid 20
paise per day as wages. They wanted
to fish in the tank because they cannot
get any food, but they were shot at
like dogs. This is hopeless.

Shri N, C. Chatterjee . (Burdwan):
Only for fishing?

Shri P. K. Deo: Yes. What is happen-
ing in the surplus Statcs? My colleague
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Shri Gulshan has been there on hunger
strike for seven days because of the
police atrocities. Huge wheat stocks
have been destroyed by the police by
pouring kcroscne oil over them. Huge
ghee stocks have destroyed by mixing
them with cowdung. This is what is
happening in the surplus States.

We hear of the varios bundhs;
we heared f the Kerala bundh;

we heard of the West Bengal
—Calcutta—bundh. Today, we are
passing  through the Delhi bundh.

There is some bundh somewhere. So,
in this regard, I beg to submit that they
should have a self-analysis of them-
selves and see what is wrong in them.
There is a very thin line of difference
between hunger and anger, Constitu-
tional and formal channels for expres-
sing public discontant seem to be futile
in the face of an unrcsponsive and
arrogant government who tend to ig-
nore the Opposition. 1t is a sad day
for democracy that the cffective cegtres
of decision seem to be gravitating from
within the Parliament to the streets
and to the market square. People have
been losing faith in the institutions of
democracy or parliamentary form of
Government. The people have been
losing faith in the free and fair elec-
tions. It is because of the attitude
of the Government. If the Govern-
ment cannot give two square meals
a day, they have no right to rule. As
the country is tending rowards g one
party State, there is mass frustration
which does not find any outlet. The
safety valve provided in the free and
fair elections is blocked by all unfair
means adopted by the Government,
by the party in power. These occa-
siona] eruptions of violence, though
regrettable, become spontaneous, and
we never know when they will turn
out to be g volcano by which it will
topple down all the democratic insti-
tutions from the pedestal, and which
is so dear to us.

1 am here reminded of the saying
which Prof. Mukerjee used to quote,
and I repeat it:

ngd sAw /4, T T ww-frAe



Y1683 D.G. 1966-67

Sir, if such things happen, if demo-
cracy is buried in this country, then,
Shri Kamraj has to blame nobody but
his partymen. Unless the Government
realises the realities and mends its
ways, the days of democracy are num-
bered in this country. The writings
are very clear bn the wall

Mr. Deputy-Speaker: Hon. Members
may move the cut motions to Demands
for Grants relating to the Ministry of
Food, Agriculture, Community Deve-
lopment and Cooperation, subject to
their being otherwise admissible.

Shri Yashpal Singh (Kairana): I beg
to move:

“That the demand under the head
‘Ministry of Food, Agriculture, Com-
munity Development and Cooperation’
be reduced by Rs. 100”.

[Need to lift the ban on move-
ment of foodgrains from one State
to another (1)].

“That the demand under the head
‘Ministry of Food, Agriculture, Com-
munity Development Cooperation’ be
reduced by Rs. 100”.

[Need to provide at cheap rates
the irrigation facilities such ag power
seeds and fertilisers to Kisans (2)].
“That the demand under the head

‘Ministry of Food, Agriculture, Com-
munity Development and Cooperation’
be reduced by Rs. 100.”

[Need to improve working of the
Food corporation of Indig (3)].
“That the demand under the head

‘Ministry of Food, Agriculture, Com-
munity Development and Cooperation’
reduced by Rs. 100.”

[Need to increase the minimum
price of sugarcane (4)].

“That the demand under the head
‘Ministry of Food, Agriculture, Com-
munity Development anqd Cooperation’
be reduced by Rs. 100”.

[Desirability of setting up of a
corporation for advancement of
loans at a nominal rates to farmers
(5)1.

“That the demand under the head
‘Ministry of Food, Agriculture, Com-
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munity Development and Cooperation,
be reduced by Rs. 100”.

[Need to find out a suitable colour
for Vanaspati Ghee (6)].

Shri Sivamurthi Swami (Koppal):

I beg to move:

“That the demand under the head
‘Ministry of Food, Agricuiture, Com-
munity Development and Cooperation’
be reduced by Rs. 100”.

[Need for removal of zonal res-
triction on foodgrain movements
MI.

“That the demand under the head
‘Ministry of Food, Agriculture, Com-
munity Deveclopment and Cooperation’
be reduced by Rs. 100”.

[Need to supply foodgrain to all
States to stop starvation of the poor
people in the country (8)].

Shri H, P. Chatterjee (Nabadwip):.
I beg to move:

“That the demand under the head
‘Ministry of Food, Agriculture, Com-
munity Development and Cooperation,
be reduced by Rs. 100".

[Need to take suitable measures
for soil conservation (10)].

“That the demand under the head
‘Ministry of Food, Agriculture, Com-
munity Development and Cooperation,
be reduced by Rs, 100”.

[Need to take suitable measures
for afforestation according to the
national forest policy (11)].

“That the demand under the head
‘Ministry of Food, Agriculture, Com-
munity Development and Cooperation”
be reduced by Rs. 100”.

[Need to take steps to improve
the breed of cattle, poultry and ani-
mals of other kind (12)].

Shri Sivamurthi Swamy:
move:

“That the demand under the

heah ‘Agriculture’ be reduced by
Rs. 100.”

I beg to
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[Need to allocate more than 50 per
cent of the funds for agriculture. sec-
tor to make country self-sufficient
in food (13)].

“That the demand under the
head ‘Agriculture be reduced by
Rs. 100.”

[Need to check malpractices in the
distribution of fertilizers (14)].

“That the demand under the
head ‘Agricuitural reseach’ be
reduced by Rs. 100.”

[Lack of coordination between re-
search farms and farmers of the
country (15)].

“That the demand wunder the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

[Need to reorganise the Development
Blocks to engage the officials for
production purpose only (16)].

“That the demand under the
head ‘Other Revenue Expenditure
of the Ministry of Food, Agricul-
ture. Community Development
and Cooperation’ be reduced by
Rs. 100.” '

[Issue of licenses to certain coopera-
tive sugar factories to crush sugar-
cane crop standing on more than
25,000 acres under Tungabhadra
Project in Mysore State (17)].

“That the demand under the
head ‘Other Revenue Expenditure
of the Ministry of Food, Agricul-
ture. Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to reduce the import of food-
grains from America and other
countries (18)].

Shri A. V. Raghavan: I beg to move:

“That the demand wunder the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to provide more warehouses in
the Malabar region of Kerala (26)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Operation of the levy in Kerala (27)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to speed up commissioning of
egg powder manufacturing plant in
Kerala (28)].

“That the demand wunder the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to set up fodder banks in
Kerala (29)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to establish agro-industries cor-
poration in Kerala (30)].

‘“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to allot more funds to develop
fisheries in Kerala (31)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Coopcration’ be reduced by
Rs. 100.”

{Need to speed up the construction of
fishing harbours in Kerala (32)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
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and Cooperation’ be reduced by
Rs. 100.”

[Need to provide more cold storage
facilities in mportant fishing centres
in Kerala (33)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to cnhance rice ration to 12 oz.
per adult in Kerala (34)].

“That the demand under the
head ‘Ministry of Food, Agrlcul-
ture. C ity va
and Cooperation’ be reduced by
Rs. 100.”

[Need to allot more sugar quota to
Kerala (35)]. °

“That the demand under the
head ‘Ministry of Food, Ag'ncul—
ture Cunhuuun.y
and Cooperation’ be reduced by
Rs. 100.”

[Need to develop tapioca based indus-
tries in Kerala (86)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Commuunity Development
and Cooperatton’ be reduced by
Rs. 100.”

[Need to cffectively tackle scareity
conditions in the country (37)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to provide security of service
to employees in the Food Corpora-
tion (38)].

Shri P. K. Deo: T beg to move:

“That the demand under the
head ‘Ministry of Food, Agricul-
ture. Community Development
and Cooperation’ be reduced by
Rs. 100."
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[Failure to supply adequate quantity
of fertilisers and insecticides at sub-
sidiseq prices to farmers (39)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to provide adequate ‘.rriga-
tion facilities to farmers. (40)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to provide foodgrains at sub-
sidised prices to the most vulnerable
section of the society. (41)].

“That the demand wunder the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to provide adequate relief
measures in the famine-stricken
areas of the country (42)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to accept fooq supplies from
Israel, Italy and Taiwan to meet the
food shortage (43)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Devel t
and Cooperation’ be reduced by
Rs. 100.”

[Failure to provide adequate credit
facilities to farmers (44)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Conperation’ be reduced by
Rs. 100.”

[Failure to make arrangements for
the distribution of food to the peo-
ple if famine-stricken areas through
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non-political
(45)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture. ' Community Development
and Cooperation’ be reduced by
Rs. 100.”

social  organisations

(Failure to make arrangements for
cattle and crop insurance (46)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture. Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to abandon policy of pul
sory procurement (47)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

ligtic

[Failure to abandon the D
trade of the Fooq Corporation (48)].

“That the demand wunder the
head ‘Ministry of Food, Agricul-
ture. Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to provide adequate facilities
to the existing rice mills for moder-
nisation resulting in better output.
(49)1.

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, ' Community Development
and Cooperation’ be reduced by
Rs. 100.”

Failure to declare Koraput, Kalahan-
di, Bolangir, Sambalpur, Sundergarh
and Dhenkanal Districts in Orissa
as famine areas and providing ade-
quate relief measures there (50)].

“That the demand under the
head ‘Ministiy of Food, Agricul-
ture, Community Devclopment
and Cooperation’ be reduced by
Rs. 100.”
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|Failure to remove zonal restrictions
as between State to State and dis-
trict to district for the free move-
ment of foodgrains. (51)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to prescribe remunerative
prices of the foodgrains (52)].

Shri A. V. Raghavan: I beg to move:

“That the demand wunder the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to provide adequate balawadis
and flurseries in the rural areas
(53)1.

“That the demand under the
head ‘Ministry of Food, Agricul-
ture. Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to provide more refrigerated
road transport to facilitate quick
transport of fish to rural areas.
(54)1.

“That the demand wunder the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Slow progress of mechanisation of
fishing boats. (55)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Slow progress made fn carrying out
land reforms (56)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”
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{Need to expedite legislation for fixa-
tion of fair rents and security of
tenure for tenants in the Union
Territories (57)]. -

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100."

[Need to finalise the scheme to con-
stitute the All India Agricultural
Service (58)].

“That the demand wunder the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to fix minimum qualifications
for the post of B.D.Os. (59)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to educate the villagers on the
cooperative movement (60)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture. Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to provide adequate funds for
rural industrialisation (61)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100."”

[Need to encourage Panchayat indus-
tries (62)].

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, C ity Develop t

and Cooperation’ be reduceq to
Re. 1" =

[Policy regarding impurt of foodgrains
from foreign countries. (68)].

Shri Sarjoo Pandey (Rasra): 1 beg
to move:

“That the demand under, the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduceq to
Re. 1.”

[Failure to make the food policy of
the country a success, (69)].

Shri Sivamurthl Swamy: I beg to
move:

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Decvelopment
and Cooperation’ be reduced by
Rs. 100.”

[Need for liberal policy of granting
licenses to sugar factories in River
Valley Project area. (70)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Discrimination in granting licenses to
‘Kamalpur and Gangawati Sugar
Cooperative factories in Tungabha-
dra area. (71)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need to supply tractors to cultivators
on no-profit no-loss basis or on co-
operative basis, (72)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”
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[Need for establishment of Agricultu-
ral Colleges at Raichur, Mysore and
Oum Nagar, district Kurnool, An-
dhrq Pradesh. (73)].

“That the demand wunder the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need for small irrigation and lift irri-
gation schemes from flowing nalahs
and water resources. (74)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Need for cooperative farming socie-
ties in the country. (75)].

Shri Sarjoo Pandey: I beg to move:

. “That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

{Inadequate provision of loan to farm-
ers for purchasing milch cattle and
fodder, (76)]. .

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to provide loans for re-dig-
ging old and silted irrigation sourc-
es. (TH1.

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to bring uniformity in the
country in regard to cooperative
movement (78)].

“That the demand wunder the
head ‘Ministry of Food, Agricul-
ture, Community Development
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and Cooperation’ be reduced by
Rs. 100.”

[Indifference to extend cooperative
farming in the whole country (79)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Non-availability of cheap manure to
farmers (80)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Absence of progress in Fishing in-
dustry (81)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to provide sufficient irriga-
tion facilities to farmers (82)].

“That the demand wunder the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to provide foodgrains at
subsidised rates to the weakest sec-
tion of society (83)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to provide sufficient relief to
famine-stricken areas of the coun-
try (84)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, C nity Development
and Cooperation’ be reduced by
Rs. 100.”
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[Failure to provide sufficient credit
facilities to farmers (86)].

“That the demand under the
head ‘Ministry of Food, Agricul-

ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to implement land reforms

fully (86)1.

“That the demand under the
head ‘Ministry of Food, Agricul-

ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to implement scheme regard-

ing allotment of land to landless
agricultural labour expendiously.
(8N

“That the demand under the
head ‘Ministry of Food, Agricul-

ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to nationalise all the e
and flour mills in the country (88)].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to nationalise trading in
foodgrains (89)1].

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”

[Failure to prevent participation of
capitalists in cooperative movement
(90)].

Shri P. K. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Food, Agricul-
ture, Community Development
and Cooperation’ be reduced by
Rs. 100.”
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[Failure to scrap the so-called a
serious dis-incentive to increased
food production in the country (981)]

Shri Sivamurthi Swamy:
move:

1 beg to

“That the demand wunder the
head ‘Agriculture’ be reduced to
Re. 1.” N

[Policy
ment

regarding Fertiliser Agree-
with foreign firms (82)].

Mr. Deputy-Speaker: The cut
motions are also now before the
House.

Shrimati Vimala Deshmukh (Amra-
vati): Mr. Deputy-Speaker, Sir, un-
less we achieve self-sufficiency in
food, our Independence is going to be
meaningless. This sentiment was
expressed by our Prime Minister at
the meeting of the Chief Ministers
held recently in Delhi. I am really
happy that the recent food crisis is
injecting some wisdom into us.

We would like the first year of
the Fourth Five Year Plan to be a
crucial year, or the turning point in
our agriculture, as the Prime Mini-
ster remarked. To my mind, that will
be possible only if water is made avail-
able to the cultivator, as water is what
lang needg first and foremost.

It is gratitying to learn that irriga-
tion facilities are steadily improving
in our country. I sincerely hope that
the Upper Wardha Irrigation scheme
will also soon come to fruition for that
is the only irrigation project that will
fall to the lot of the part of the country
I come from, namely Vidharba, which
is predominantly agriculiural.

The mineral resources of our country
are abundant. Therefore, it is natural
that we should aspi-e to be an indus-
trialised nation. But, considering that
nature has also blesseq us with an
abundént and fertile soil, given us
large and ever-flowing rivers and an-
extremely suitable 2Limatle, to neglect
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to utilise its full votential by relying
exclusively on the rains, is in my view,
a criminal waste. When irrigation
resuscitates this dormant potential, I
am sure, we will not cnly te able to
feed ourselves, but will have power to
feed some other parts of the wor'd too.

Until, now, we have begged enough
at the doors of foseign countries sor
food. Now that circumstan: *s have
shaken us out of our slumbe, we
should put our country on a sound
footing as far as food is con:cerned, so
that this chapter of shame in our re-
cent history is closed for good.

Deputy-Speaker, Sir, there is a war-
ning I would like to utter, however.
We are a nation of impulsive beings.
We cannot sustain an effort. When an
emergency crops vp we are all enthu-
siasm and strain every nerve to meet
it. But the moment tension slackens,
carelessness and inertia are back with
ug like longlost brothers.

Let such a fate not overtake our
irrigation schemes. Under no circum-
stances should the programme be look-
ed upon as a measure designed only to
meet an emergency. It must become
a permanent feature of our larger pro-
gramme of national reconstruction and
must be carried out until the last acre
of our land has been given its due
share of water.

Now, about manure, which is the
second u:gent nead of agriculture, we
have planed to import considerable
quantities of fertilisers. True, fertili-
ser is an important input for improv-
ing yields. But, in our country, unless
a certain amount of understanding is
created inputs of Yertilisers alone will
not give us the necessary results.

1t is a disgrace that so few soil test-
ing laboratories are available in our
country even after 18 years of indepen-
dence. 1 well recall
husband Dr. Punjabrao  Deshmukh
used to worry about the situation. On
several occasions, he drew the atten-
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tion of this House to the vital need for
maintaining soil testing laboratories.
But alas, his warnings were not heed-
ed.

Soil testing process is still in its
infancy in this country. Only that
agency can tell the farmer the propor-
tion of fertilisers to be useq for each
particular piece of land. In the
absence of such advice, the farmer may
use fertilisers indiscriminately and that
will do harm rather than help. I
thereiore earnestly appeal to the gov-
ernment to turn their attention to the
utilisation of indigenous resources for
fertilisation, and fortunately for us,
they exist in plenty in our country.

Deputy-Speaker, Sir, on thing I
would like to draw everybody's atten-
tion to. Fertilisers help only the
plants. They do not nourish the soil.
Organic manure, on the other hand,
helps the plants ag well ag enriches the
soil. The utmost effort, therefore,
should be made to conserve cowdung.

The vast amount of this rich manure
is allowed to be wasted by being used
as fuel. Considering that India has a
cattle population of 150 millions, and
ag each animal produces at least half
a kilo of dry manure every day, our
annual output amounts to more than 50
million tons of dry cowdung manure.
That makes one ton of it for every
7 acres of our cultivateq land. That
is more than enough for our needs.
You can therefore realise the impera-
tive need of conserving this precious
source of manure. I go further. I say
that law should be enacted which
makes the misuse of cowdung a crimi-
nal offence.

It is possible that a law of this type
may annoy some- people. The prag-
matic may argue that it would be the
height of indiscretion even to contem-
plate such a law in view of the next
general clections. Maybe, we would
become unpopular as a result of put-
ting it on our statute book. Maybe we
would lose votes. But, ig it not better
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to court unpopularity and lose votes
if the measure is going to benefit the
country?

But, let us look at the problem also
from the people’s point of view. To-
day, cowdung does constitute an im-
portant source of fuel for the people,
especially those who reside in the
countryside. One cannot deprive them
of it suddenly. One must assure an
alternative source of fuel for them.
That alternative source does exist in
our country, in the sape of coal.

As a matter of fact, for the last two
years, collieries in our country have
been having a lean time. One can
obtain ample supplies of coal from
them. The attractive method would
be to exchange the coal for cowdung
cakes with all advantages weighing in
favour of the latter. I am sure people
would gladly agree to such an ex-
change.

True, the charges of transporting
coal to every village is going to be
heavy. In that case, let the govern-
ment subsidise the railways and road
transport. After all, we propose to
spend crores on importing fertilisers.
The (reight charges alone on importing
foodgraing are going to cost us Rs. 200
crores. Why not divert those crores of
rupees to procuring cowdung cakes and
thereby save some precious foreign
exchange?

One fact I would like to emphasize
with all the strength at my command.
If we wish to maintain a steady supply
of foodgrains Yor all times, the farmer
must receive economic price for his
produce. Recently, I visited some
rural areas in Maharashtra and
Madhya Pradesh. I was thrilled to
notice that the farmerg have taken up
the cause of food production to heart
and are cultivating assiduously every
inch of land. T do not wish to sound
gratuitously optimistic, but there is a
feeling at the back of my mind that
given the normal quota of water, there
is going to be an abumiant harvest in
the next seasoh. For example, my
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district, Amravati, has produceq one
lakh quintals of wheat in 20,000 acres

grown with the help of lift irrigation
and ip three thousang acres maize has

been sown. I sincerely hope that this

effort made by the farmer is going to

be a matter of rejoicing for him, and

not regret, for if the abundant produc-

tion contriveg to bring down prices of

agricultural produce, the farmer will

become an embittereq man and will

lose all faith in food cultivation. The

country will never be able to secure

his cooperation again.

I suggest, therefore, that the prices
of agricultural commoditics be fixed
now, immediately, not in terms of
money alone but in their relation to
prices ¢f other commodities. That
means that the government should
take the responsibility to see that there
is no general increase in prices of com-
modities. And, if such a rise is un-
avoidable, then, there should be a cor-
responding rise in agricultural prices
too.

Relative price fixation is the only
way in which justice can be done to
the farmer. That and that alone will
make agriculture an economic occupa-
tion.

Before I conclude, I would like to
take this opportunity to thank the
Chief Minister of Maharashtra and the
officers of that State for having given
all the facilities and help to the far-
mers to carry out the rabi campaign
very successfully. I cannot but cong-
ratulate the farmers of that State who
did their best to make the campaign a
success.

Lastly, I wish to thank the Deputy-
Speaker for giving me time to express
my views on this subject and to the
House Yor listening to me patiently.

Shri Maniyangadan (Kottayam):
Sir, 1 thank you for giving me this
opportunity to take part in this debate.
It is now agreed by all concerned that
self-sufficiency in food is the most im-
portant thing so far as we are concern-
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ed. That awareness has been felt by
the government as well as the people
of India. In the annual plan for the
first year of the fourth plan, govern-
ment hag given this sector the impor-
tance it deserves. Targets have been
fixed and plans have been formulated.
The question is whether they would be
implemented. I hope and believe that
with the cooperation of all concerned,
the government will be able to imple-
ment the schemes that have been for-
mulated. In the past the failure has
been not in the matter of formulating
plans ang schemes, but in the matter
of implementation. I do not want to
go into details of the plans. The
spokesman of the Swatantra Party
said that a government which cannot
feed the people has no right to exist.
In one sense I agree with him. But I
ask, since independence was there no
increase in focd production in this
country? If we have beep able to
increase food production by more than
60 per cent, is it not an achievement of
which the government can be justly
proud? In the last two or three years,
there wag unprecedented drought. Spe-
cially last year’s drought was one
which we never had for about a cen-
tury. Over such things and the vaga-
ries of the monsoon, the government
or anybody else can have no control.
Such a situation arose and as a conse-
quence there was some difficulty. Is
it proper in such a situation to create
further difficulties by bundhs, etc.?
That is the question the House and the
country will have to consider honestly.

The minister has today announced
the policy regarding wheat zones. I
do not want to criticise it or go into its
merits. I am not personally very
much concerned about the existence or
non-existence of wheat zones. But I
am one who believes that the controls
should be the least 'There should
not be controls which are not
absolutely  essential. From that
point of view we have to consider
the question of zones. Let us look in-
to the position in the previous two
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years. In 1964 when there was some
difficulty in food supply, there were
criticisms that the government had no
machinery for distribution of what
was available in the country. Natu-
rally at that time everybody demand-
ed that controls should be introduced
on the trade. The minister came for-
ward with a proposal that government
should have a commanding position in
the fooq trade. Lack of that policy
was subject-matter of criticism in this
House and government came forward
with that policy. The Food Corpora-
tion was created. If the Food Corpo-
ration is to function, there must be the
possibility of procurement or purchase
by the corporation. If that is go, free
movement throughout the country of
whatever is produceq may not be
Zeasible. That is my view. But as re-
gards zones, the minister himself has
admitted that the State Governments
were not cooperating in the matter of
procurement. That is why there
was failure on the part of the Food
Corporation. So, the government
must reconsider this policy. I do not
want that all controls should be taken
away. Such controls as are necessary
must be retained.

Regarding rice, the southern zone
should be re-established. Some years
ago, the southern zone consisting of
Madras, Andhra, Mysore and Kerala
was established and things were go-
ing on smoothly. Now the government
claims that there is informal ration-
ing which has been brought on a
statutory basis in Kerala. Govern-
ment has assured the supply of a
certain quantum of rice to the people
in Kerala. But sufficient quantity is
not available. Kerala being a defl-
cit State, the deficit States and surplus
States should be tagged together and
the old system of the southern zone
should be re-established. That will
give some relief to the people. Other-
wise, the government must be prepar-
ed to supply sufficient quantity of
foodgrains to the people in all the
areas. If that is not . possible, if the
policy is such that some quantity of
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rice is available in the open market,
then that must be made available and
there should not be any restriction on
that. The bigger southern zone of the
four States should be re-established
for rice. That alone will give relief
to the people.

1459 hrs.
[SHra SHAM LAL SARAF in the Chair]

Regarding food production, so many
policies have been adumbrated and
I believe they will succeed. The pre-
vious speaker also said about prices.
This morning the minister was saying
that the price in various parts of the
country depends on the circumstances
that prevail in those parts, and it s
not possible for the Union Govern-
ment to declare a uniform price thro-
ughout India. I appreciate it and I
fully agree with that policy. But
prices in various parts of the country
should be such that they are remunera-
tive. I would like to refer here to a
recent order by the Kerala Govern-
ment prohibiting areas where paddy
is being grown from being converted
into areas; where other agricultural
operations are carried on, Here we
have got in this country under the
very same Ministry Agricultural De-
velopment Councils for coconut, for
arecanut and for so many other agri-
cultural commodities. The idea is
to develop all these agricultural com-
modities. They want to increase the
production of coconut; they want to
increase the production of arecanut;
they want to increare the production
of rubber or tea. But there is neces-
sity for preventing certain areas being
converted into areag where the food-
grains are not cultivated. That is a
matter which has to be gone into.
If the agriculturist has the freedom
to cultivate anything that he likes, he
will be certainly looking to the best
profitable  method of ¥ cultivatibn.
Here, in Kerala by this order it ir an
admission of failure on the part of
the Government to give the paddy-
grower sufficient price for what he
grows in his land. My submission is
that it is not by legislation the pro-
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duction of foodgrains can be increa-
‘ed. You cannot increase the pro-
duction of any agricultural commo-
dity by legislation. That mainly de-
pends on the price to be paid for such
commodities. The price of paddy that

is paid to the agriculturist must
compare well with the price of
other agricultural commodities. It
that cannot be given, there is no

meaning in saying that the agricul-
turists must be given remunerative
prices. There is no use of saying
such slogans,

15 hrs.
Ag thig order has been recently
pag'ed by the Karala Government,

I am making a specific reference to
that. This order should be revised
immediately. The agriculturist must
be assured of a better price for what
he grows. I have referred on several
occasiong to the peculiar agricultural
operations in Kuttanad aerea. The
agricultural operations are so peculiar
there that the cost is much more than
anywhere in other parts of India. The
price offered to them is not adequate
and so the people are thinking of
cultivating those areas with coconuts,
arecanutg and guch other things. The
Government must see that the people
there are not forced to resort to such
things by giving them better price
for their commodities.

I may alsoreferto thequestion of
tapiocg in Kerala. There is an order
which prohibits tapioca being taken
out of the State of Kerala to any other
part; in India. In certain districts
licence is being issued to the exporters
who export tapioca to other parts of
the country and in certain other dis-
tricts it is not being done. Now there
is a slump in the tapioca price. Every
year thic thing happens. When there
is a better price for tapioca, the people
will take to the cultivation vf tapioca.
Then, suddenly the price goes down
and there is slump in the market.
Tapicoa is a food material and it could
be used for industrial purposes also.
The Government ghould have a gound
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policy whereby the tapioca cultivator
iz assured of a good price and then
only the tapioca cultivation can be
improved.

As regards other commodities also—
agricultural commodities—Kerala is a
State where we have got other cash
crops like coconut, arecanut, cash-
ewnut, cardamom and so many other
things. The Government should go
into all these things and see that the
cultivators of these commodities are
given remunerative prices. Several
other aspects also have to be gone into
by the Government.

One word about the fisheries and I
shall finish. In Kerala recently the
Fisheries, Corporation has been regis-
tered. There is opposition not only
from the existing exporters but also
from the fishermen. My feeling is
that the Government hag not studied
this question thoroughly. 1 under-
stand that fishermen's co-operative
societies which were in existence for
so long are being throttled now.
Certain concessions given to the poor
fishermen who are going into the sea
and catching fish are being slowly
withdrawn for the sake of this big
Corporation under the State monopoly.
Fishing is an industry in Kerala for
the last so many years. There are
thousands and thousands of fishermen
living on this. If the creation of this
Corporation is going to affect the fate
of these poor fishermen, my submission
is that we Dbetter scrap this Corpo-
ration.

Shri Man Sinh P. Patel: Perhaps it
has been created to asist these people.

Shri Maniyangadan: If it is to assist
them, I have no objection. But
representations are being received
that it is not to assist these fishermen.
It that iz true, the export itself will
suffer., There is an allegation—I
do not know whether it is correct
or not—that the present Director
of Fisheries is going to retire
shortly and he is going to be the Chair-
man of this Corporation and this
Corporation 1s being created at his
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instance. Of course, I do not make
this allegation. But such an allega-
tion is there. I request that the
Government must go into this question
thoroughly, study the different aspects
of the question and then only they
must take a policy decision in this
matter. With thig I conclude.

st g Ty - gufT TEEd,
TS 919 39 8§74 ¥ wry A s f wan-
TIF AT N AGEG T
A AT 3 AT WA agq g dwe-
i g 1 wHY OF ATAT geeq NfEw
w99 # &, YGearard o faQet <ot &
A zq feafa s aw e IR §1 &
Tg qITH IEY § 7T A1gar § fw ww
AW FY JAAT HGT TE, IART G FY
o g faeem @t ag wif &1 013 w0
% 9F T @ gAY &, TH aF Ign mf
FT T3 T 91 @A 7 K A@ATE
HeY EIRT AT ITTA AT g7 9 WY A
QuAT 1 |

t wrMa W Aegr W
qar FT |

ot gew an¥y : T A I wfsarg
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R AT G § | I F N TH
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fr Irar A g F41 & 1 fawr Twr
A ¥ qw aig W g gt av
IEGT H OF ATEHY TR 7 faery Y a9g
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fam a1 wifs ITH quA F q@ A
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AT & wrEWa F W@ 7
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garadl gl F AN AR T ] 1T
&1 forat ar |
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WS A Y AG A AT Fowg
ag a3 faemng s gt gk €
S AT HATS F T\ FAYT ¢ A IAGT
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fareft el o7 @y Jry § 1 & W
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fegema #1 gondt # ggw w
qft avg Jar ag 7 v &1 Afwa
RN AFAG AT TN EDN 7w
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11709 D.G. 1966-67
[ &< aiga)
& fol, w9 ¥ a9 ager sww &
ART ¥ WA [AH, AT SH
AW ¥ foaar oo d%r g1 § 99
IR ¥ WS, e S §
I FT IR A F ATH 9T WA
Hqear ¥ awadi w1 fAgaq &4, v
s £ fF ame # FEe g w3
T &z fEay &1 fawa a7 &

% RTAATG A © HIY F qI wqT
T g0

st wow Mepm ;X aEEET
TET SR A9 ¥ 91 T § e
TH A ®TH T AT a7 UF g9 ¥ o f2T
& W@, wea W § 5 A ¥
oW ITAT BT WY TW ¥ W wW
T & Y FoF¥ T aATsY | wT AW EY
IAAT & HTY Y WATH 9T W F |

¥ wgm A g R oA 1956 §
qFF A W F Qo uFo 480 F
s fHEAT AT ST § ST 39 w6
|YT F9ET W AW & FY IamEd 9%
79 fear T gem a1 v 2w wY
FAT Jg ALY A AwAT oY | F W@ Y
W F AR IO MEE @A AT §
f& o THo 480 ¥ w=wiw fapaaT
WATS AT FGT WAEAT T

T 1955-56— 423 gL &A
1956—57—2717 §ITC &F
1957—58——1929 T &
1958—59—3177 AT &
1959—60——4297 I &
1960-61—2122 I A
1961-62—2699 T &
1962—63— 3898 AT &
1963—64-—5253 EMT &7
1964—65—23300 AT &
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f& 3w sew fdT &), wo fAE WS
T ¥ oqew W owETd @Y ¥ oA
Sucisisie Coif |

awmfe wgam ;- ofafeast W
¥® *few |

W wQp MWW : B ag FE 9
aferdr | wer AT § g AW H
o # w0 § ) AR A e i
IAT FAATH A TF AR IO WA
¥ g0 97 fF A WY AR Tt & -
T ¥ AJEw ARl o § a9
g qgt A A ) A A
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g fr fagm & gwe @gr & Ao #W
F7I A ¢, I F1 A1 qwe ¥ faww
[IFT IAT YW T G AR FT
¥ £ afwa Far FET gfw wiwwrd
W ST w7 qrAT A1 P ] F
S W T Y A T ouEA freEw
AT &, N wmAT 2 AW RM F |
MVET 97 HIT G FS F | T
gHTY WEm WA . ..

O% AT qTE 0 A AW
¥ # )

oY /T IOIT ;WY F AT
N9A 2, 98 Inved &1 fae 97w
WIET F7A § | g3 I W A AW
A Fgar g ArAEE R R
[Ed A G AT F TE AT A
ST E AW Ag o wrw # f o
¥ Jr ¥ fF SrEmnfa & Wy
TeAT fAwT Al =T T &
oEd § | gWIY W & saifaEr &
=6 a1 Y awwy f ff f5 gaw g S
AT F7H NS A gewy & W I
qT g A , AN A aE W@
A g A@ To 1 fafaes
F AT A%FT ¥ Fled gT AN WA |
gAY W F TqIfat A ey &7 o9y
T IT KT GHEN & qAHA AEHT
FHT AT T W FHTEY FIA AT G,
O FTA qHET § ST N § W
I & o7 AR & 1 T wmg wEy &
& z7 #X g1 | A% qw W oA
A9 W AT A e @ fE wagd s
WAl H TATETATT AZE A FT 47 %
fegram & St s gA-
JFET A} AT oA AT FW, qEHT 9T
N ME R oW IT A A
TN FAE, IR IHITFTAHFTF
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TT geargdl W afAai ® AR
B B =fEi #1 doE ¥ =
T E

o A F INT agA waET
T F | AEEU S AT F 0% I
faer @ & dwfas & & amw 0
ST THAEE, AHATEE, AEIET,
@i feew & whewa froer fed
T g F e 2 A Fg AR E (%
e 7 7E §, aafaw # aRR
AT T ST @Y, W 4g W
g5 Wt T s ) fd oEem #
g wHw & gA w3 § o fay
wfs §at a@ & afuwfal s a=
fagrmr T & 1 X W #} oA
fr¥e & WU ¥ Fqen A § 6
A7 1964 ¥ UHYAFT T AR
49,628 9 WX faawT, 1965 # oY
qEE T F7 52,213 & T | QB
T FW AT FQ § AT & ) 39
# | & e agar g fe Ay 9w F
IYT AT oA /) @S far omar £
w1 @Yo €Yo Ko HY AT Gt & 1

% WIAAIG qTEW g a1 &
fer mxr &

ot g T wgr wow el
T AW K gHC & AT AW gT
2 foad W dYo Do Wlo IS
spw fafew foei H ¥, & fad
TR At % fod § gE ww
Wﬂ’f‘(ﬁoz"fo flo FAAN HT
@ F@ § 1 Ko qgar g
fF =T 5 fo o Wi &Y M7 A
N owT IE@ A A N9 X T
FFE AT £ & N F faqar
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TRXE AT FAW WA AR §
W) FAAT X YEAW FEAT AATATT
s E Tgt 9X g qer T fE
few & welf & ag @Yo Ffo wWo
@E A § I WXFTCAAT A ISy
g, W I FTFMEY, A IGHT AL
A AL | ;I WEEA FY g
AT TR & quT I WA 2
WS HHET ART ME § WRTER
Fiz avgu &)

# o famrer a3 fad J
WTH g | §TYX UF AEWE | qwr
o e @ri & wgr owan fEoqw
W 97 @M & fad v & W
ag darx Wt gu e ag W T
AT ga9 wwn A fear nav ) w7y
Tt e qge 9X awr R T &
qg a9 AA AW F@i § G IAT
qHA G | AT AT 9T g IwE F
ot #< fear mar | ow W aw agl
ST TET | IHH aTE qTqW F fa@r v |
e At ¥ wgomn fs 9fF T
q @I & Wi IEer g7 &
wita FTE & | SEET AT w1 fawre

g1

fgpam & mr @ 2 fw
gt ¥ a9 # gwiww @ W
REI M vy qwr f5 g ¥m
AT AT @A A gwEw TR
o1 wRE M oSw oada ¥ qer fr
gk qgl @ fead T owar
W IR e faan e gwd ® QY few
g A Aoy e § 1 3% fOF
FIHR GFFW a9T @ f 1w
TG E | WX g9 QA Q, &N
& fFT gmivw ™ @ @ R
#ogmar @1 AfF wm AT Al g
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qWIFW TAETAT QPR | IE g
AT FT JEMATY |

W awE ¥ A9 W fv O
wFE wfurrd fFw a@ ¥ wFar
& I wEuEfiE ww g )
B oed W W oA A A e

A fage wa 4@ 5 @”
¥ P FFT I W, IN
e faar T F=@1 wmar ¥
ar F R wfasd NI go §
HET A qOA A I | Ty wA@W
T oFC A gwaw fAy g mg W
womaifer WX #to o ™o TAW
% g @ ¥ auw faw ¥ S99
§ =iz W # WE AR A g
FFQ £ M fyed o Fmar fe
saEe g ®1 qe dam )
a8 W g 4 v § faar fe
g WY #BT 2| AR 9 wfﬂw
o oafe:

_.g 3
Py

“I get the matter enquired into
by the State Government who
have now informed us that no
case bf any farmer being com-
pelled to purchase fertiliser had
come to their notice.”

# wmar wear g froag e &
el st € @ Ay fog
FTAFAT § | AT W ST R FAT
AXIET FI@E 100 Fo F FA
qT 25 %o FT @R SELEdl & ARV
g oA & & @A g
s moEr o @ AR AEE &Y
@ wfqu, & wefm@l @ A
feem awat g fF ag A Fwl @ @
& a1 71 TewiE g’ 1 A ag
s EfF fd e @ S
Ik T AT & | T I
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Puaifer # d@r AW Fq@t §
s A @wgm 3 fF o s
wE AT wgem § A
Fgr  fF g aTETT FAE A g
gfe Fomaifer W I AW,
T qEET ST § W TR wIfhas
faorgwr " g 5 Frmmafer 99
smfea  d@EEw faaga
fegre 9 § 1 TF W W AR
4 A AT AT AT WD W
€ faear | AfeT dx ¥ 2Aew @
wroTafed GETES FT T ATKEAN
AR gaar g A= faed )

FroTqfed wfaT #Y ara & T )
¥ 7 e fF wgt R & e
wrfmr @ 1 3w oF fraw § ) wWH
AT 6 9T FrsTafed EIfT Y aTa wHY
T$ & ¥ gy T § 6 719 WYETE-
AT EE) 1967 F 87 1@ T9AT
@ fay faar mar @ | wR w5y ag I
F@E? qg FH TG w@ Y @
aem ¢ fF uw smmfer @l
Farfa forer & & 3gQ # § Formt swqur
of ggerar afafa wga & 1 agi & 04
I faw T & Ffe @ERD
FATE O W IgE ATAF FAN AR
I A A, g WX qEf T A
fomm § fF ag fraeit w=dt #rmaifer
HETEA § | AT WIS qg FIAARAET
HTEE @%@ 1 gafwg fF Efar &
TF Qo WMo I FHAed wH
@ ¥ M@ oW 1 FETAR-
fea wxdiw favgamafag 1 9@ AR q@
Atz 8, & e g F wer v sk
I | FrETafed qraTRY qret ¥ T
3 ¥ ¥R far 1 Ao ag g 6
T HIH ASOr FgAcT Margdy 7
W oY 98 G ) W § W qg TR
aR W@ A wmmfer § aa R,
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farf, g A @ RE)
7z ¢ wrmrafer wifer

gEfas fasm g fomer
53 forx oz e S angerfas fawmw
AT & FGT AT WY FIH T94T AT
TWag@IFT AT} ) W Toe A
4137. 44 9@ ™Y ¥ vfaTq O
faq foar mar & 1 @ anpfas faew
A Fré Tea TG @ ) & AT ¥ wgar
g s wr o @ anpefas fawmw
AT ¥ 7 GEET W7 FTH G ? kT
W oenT § 7 ag Ry s g 7
i T aR gEE T e R 7
&g w1 T qar {wT arfear
AT ey §, A fed o § ) ag Tw
T qoF A grar @ ? frw v
Ffrr T A T@ A R ? oW wigE
¥ WY O f5 amafas fawm
QAT & g H Fvr der & ? WK
qa&I afag § 6 g7 & Do T=n-
R & g § e amqmifas fasm
AT wrowr fasgw A ¢ 1w
T oY, @ew Ay | gga w71 9w
@ TG ¢ | ag foam wmw ¥7 FfiE
T w1 W w1 Afog | AT §
e, faw #§ STTEC Ay A1 a9 auw °
LGl ]

vt qFf IT S3W # qEw wrw
FATAT AT | IEHT TT AT 9T gAT
R AN T F a1% A€ FTH A
g9T | S §7 FWIR WEAY W I
T | OF SOAA Y g A g,
& Atfan wifeax & a2 cenfaa
aifRaT, U 9 A9% &Y g 7 AW
AaF R FTH FE a7 7

¥y fooet v W1 w71 @ fE
oF woTRfer faw W § g A
oy afear o & 1 =17 @19 @1 A
AT | OTH TF IHFT ATGAN @Y foem o
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[t & qmda)
# fora foras g1 T, JET 78 F&
g mr | 7 o A AT § an
T ¥ fE faadt 9w warEa fea
a1 fr Tae Fromefea frer ot aredw
fr3m AfrT o % AR AT § a0
gz ATeEE IAaY AL fAAT Fafw 3@
=T 83w & quy free fewmr 1 we
Fi§ waE1 wET w9 & fau dur ad
T a9 A fE AR A8 fawar &
fgT Fq & 7 oA wa s @ froae
anare Sifen HAmEsl | WA 3T T8
g AT @ Emfza @ s
a¥ 2§ | fon gfrm st & A
gfram Dal gz I G W@ E P
nF R § A A AT A
STaT #t www afam s S s
T A=T TR § FATAS FAEAVIA € TR
Hregi s wre @ 1 & e i S
frar @ § | 9gi o ofw STww A
AW & 3 feawt A v e
frar amar @ foma)y wiw ax fagd
=1y ey & 97 nF faedt A I 13
dizm AW § | AW AT AT IITE
@glﬁm&mmguaﬁq
a5 < ¥au fF wfa g a1 e
qamn &, ag faepe AN A qErE
F7x F1 @ &1 3w & faurd €
sqaeqr AT | gL @TE FT FAAH
aﬁﬁquﬁfmﬂ%mﬂa‘wﬁﬁ
veatfegs Afaw & & dmfes At
1 S & F faw | 2w T AR
vﬁiuafﬁtﬁ_a‘ifuﬁw\ilm
Fome awrel daed & fav o gf ¥
g ot 3 fr g wvady & Forad ame
aewTe X widwe e § 6 97 W@
fred ® ap fawrh 1 whf
e e At fr | dwifaw qrad
W oad ¥ & aoer g s
@ @ a & AW A e ELaif
T X0 R AT AT E AR | AT I
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g5 67 ®, 68%, 90 ¥ afpvdzz g1
MR, g7 F7Y & fF uF gA AW aF
ol ;g TS HG A W AE g oawA
zafae 5 smowr Hif 18 & 1w w1
#ift 7€ w@d | TIF AR ARET ga-
& armeTg 2w B faEe 9T qw go
§ 9 goE A wEw & afy @
TE & 1w QY S ATCOE g § )
Tafe 337 gAm &, e T fr
gifom, gt arg fifse, TaifRF que
Afyu o7 7z T\ o7 aww faoga
q@ ffow gw= T arfeat 21T M &
ATRNAT AET T | WA OF aT GHT
3, T F1 &78) a7 €, woE 9 A
¥ 1Y FIAT, AT 7T |

Shri Humayun Kabir (Basirhat):
Mr. Chairman, I am grateful to you
for giving me this opportunity to
participate in the food debate, specia-
lly since food today is the one problem
which ig attracting the attention of
almost the entire country. It has
created a situation in the country
where, unless we take measures in
time, the whole edifice which we
have built up may crumble.

1 would like to start by congratula-
ting my hon. friend, Shri Subra-
maniam, for some energetic measures
he has taken. I would also, at the
very outset, like to say that a great
deal has been done in the last 16 or
17 years, It is not that nothing has
been done. In the production of food
between 1950 and today, the increase
is over 50 per cent. 1954 was regarded
as @ bumper year. But even in 1954
the production all kinds of foodgrains
was barely agbout 54 million or 55 mil-
lion tons. Today if the production ¥3
less than 80 million tons, we regard
it ag almost a disaster. A 50 per cent
increase in about fifteen years is nut
inconsiderable. It is true that in the
mean time, there ha; been an enour-
mous increase in population. But thc
increase in population is about 20 per
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cent whereas the increase in food
production is approximately 50 pe:

cent. and it could be more,

All these are on the credit side, But
at the same time, one has to admit
that in spite of these achievements,
food is even today perhaps the most
serious problem  which faces this
country. And here I would submit
that we are all responsible for it part-
ly, every Member of this Houre;
whether belonging to the side of the
‘Government, or to the side of the op-
position, the entire people are respon-
sible for it. We have not given to
the problem of food and. agriculture
that importance, that urgency, all the
time that was needed. We should
have realised from the beginning that
in this country agriculture is not only
the means of sustenance of a majority
of the people but it is also the sector
ot economy which engages the largest
number of Reople ‘of the country.
There are approximately 70 million
farmer families in this country, giving
an agricultura] population of 350 mil-
lion or so. 70 per cent of the popula-
tion are directly or indirectly engaged
in agriculture, And yet it is g matter
of regret that we are not self-
rufficient in food, we have not been
self-sufficient in food; and the deficit
seems to have been increasing.

If we look at the figures, at one
time the approximate annua] import
of food was about 2 million
tons. From 2 million it went up to
4 million tons. This year the import
will be of the order of 10 million
tons; may be, a little more or a little
less, but the order of imports is con-
tinually increasing. All thig show:
that while great progress has been
made, yet that attention which was
necessary has not alway: been given
to food and we have to correct some
of the mistakes of the past. There is
an attempt today to rectify these mis-
takes and to adopt measures which
will enable u; to solve the food prob-
lem of this country on a permanent
basis.
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Here I would also like to sound a
word of warning to my hon, friend
Shri Subramaniam. Again and ggain
in the past certain targets have been
laid down. In 1943 I remember there
was great food shortage—there was
famine in Bengal particularly;, but
there was generally food shortage in
the country—and it was raid that
within a few years we shall be self-
sufficient in food. In  1950-51 gand
again in 1952 when there was food
shortage the same kind of promise was
made to us and by us. And the pro-
mise wa; not kept. Again and again
we have set a target but that target
has not been fulfilled. Therefore, to-
day when any targets are set, we
have to take extra care to ensure that
the target will actually be fulfilled
and that there will be no slackening ot
effort on the part of Government and
the people so that there may be no
lessening in the production of food.
What has happened in the past is that
once the immediate crisis was over
we have slackened. We cannot
afford to do so in the future. There-
fore certain measures will have to be
taken.

Here I would like to refer to some
of the measures taken by the present
Food Minister and also offer him cer-
tain suggestions. I think, by and
large, the approach that he ha: adop-
ted is correct. Without what he has
described as  scientific agriculture,
without applying some of the techni-
ques of modern science and techno-
logy to agriculture, we cannot make
any appreciable increase in food
production. Unless we increase food
production per acre in the couatry
there is really no answer to the pro-
blem. If we are to increase food pro-
duction per acre in the country cer-
tain measures are inescapable.

It is obvious that there must he
better seeds and, therefore, secds
farms in different parts of the country
in sufficient number of distributed
over large areas, are essential. One
of the complaints today in the rural
areas is that even when seeds are
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received from Government farms, it even by 20 or 25 per cent all our

very often they do not reach the iar-
mer 1n time. The question of time-lag
is one of the most important factors
in agriculture.

Then, there is The question of irri-
gation, of water supply. Unless we
supply water, neither seed farms nor
fertilisers on which my hon. friend has
placed a great deal of emphasis, will
give us the necessary results. In fact,
without adequate supply of water,
chemical fertilisers may sometimes
prove a handicap rather than an ad-
vantage.

Here 1 would like to draw his atten-
tion to one point. There is an impres-
sion—maybe, right; ‘maybe, wrong—in
the country that the present Food
Minister is more concerned with che-
mical fertilisers than with the other
aspects. Perhaps, one reason may he
the generalisation of his own experi-
ence. In the southern region, parti-
cularly in the State gf Madras, irriga-
tion facilities have been utilised to an
extent which does not obtain in other
parts of the country. In Madras T was
once told with some justifiable pride
by one of the Ministers of Madras
that they have used almost every
ounce of Cauvery waters; not onc
ounce goes waste and they utilise it
almost to the full. Thefefore, the +m-
phasis on fertilisers in that region
may be justified. But when we
remember that out of the total arable
area in the country not even one-
fourths is irrigated today and depends
on factors like the monsoon, we have
to be careful that too much emphasis
is not placed on chemical fertilisers
alone.

1 do not for a moment want to mini-
mise the importance of chemical ferti-
lisers. They are an immediate answer
in many ways and without adequate
use of chemical fertilisers we can
never increase the per acre produc-
tion of food in this country. It is well
known that our production per acre is
miserably low and if we can increase

food problems will be resolved.

This brings me to another aspect
and here also I have to offer one or
two words of criticism to ‘my hon.
friend, the Food Minister. Essentially,
the problem of food today is a crisis
in confidence. Even the most pessi-
mistic accounts do not place the deficit
in food supplies at more than perhaps
10 million tonnes. That is perhaps the
most pessimistic account. There are
other accounts and even the Planning
Commission at one time suggested
that perhaps the actual deficit is only
5 million tonnes. When there is a
total consumption of about 90 millionr
tonnes and when we are importing on
a fairly large scale from outside, a
shortage of 5 million tonnes should
not have created the present sense of
panic in the country. Perhaps with
the best of intentions, in order to
create a greater sense of urgency,
perhaps in order to see that some of
the imports of fertilisers and othcr
things may be eased, at one stage
some months ago my hon. friend, ‘he
Food Minister, did speak a little too
often about the deficit of food in the
country. And, once confidence is
shaken, a vicious process starts, a vici-
ous spiral starts so that everyone
starts hoarding food on a small scale.
Hoarding is perhaps a wrong word,
but those who kept 5 kilogrammes of
food in their houses at one time tend
to keep 10 kilogrammes; those who
kept perhaps two 'maunds supply try
to keep four maunds supply. In itself
each single transaction is a very small
item, but when we have crores of
families in India who just double their
normal holding of stock, immediately
a serious situation is created. There-
fore, one of the first tihngs to do is to
somehow bring back a sense of con-
fidence. To restore that confidence in
the market, import of foodgrains this
year is of course, inescapable. To
that extent, I think, those who criti-
cize the import of foodgrains 1his
year are not serving the interest of
the country. In fact, they will not
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help but they will retard the develop-
ment of Indian agriculture. Some im-
ports are inescapable this year, but we
‘must learn from the past and see that
these imports are substantially reduc-
ed.

In this context I would also like
to suggest to him one or two long-
term measures. I am very glad that
he has recently talked about a food
‘budget for India. But I feel that
talking of a food budget by itself is
not enough. We have to think of an
agricultural budget for the country as
a whole. What is happening today is
that there is such disparity between
the prices of foodgrains and certain
other cash crops that the temptation
for the farmer to go over to the cash
crops is almost irresistible. 1 can
speak of the State of West Bengal.
If jute sells at about Rs. 60, Rs. 65 o1
Rs. 70 a maund and, at the same
time, paddy sells at only Rs. 15 or
Rs. 18 a maund, how can you expcct
that the farmer will not divert his
land towards jute or similar other
cash crops in other parts of the coun-
try? This is what is happening. At
the same time there is no deny:ing®
that we want these cash crops also.
That is why I am suggesting that
there should be some kind of an agri-
cultural budget for the country. I
would say that unless this budget is
made, we cannot use our resources in
the most effective manner.

It is not that import of food in itself
is bad. There are certain countries in
the world which have as a national
policy depended upon import of food
for hundreds of yeats. Take, for
example, the United Kingdom. She
has been importing food on a large
scale because she knows that by her
exports she can pay for that food and
alsn, the best utilisation of her eco-
nomic resources is not in producing
food in the United Kingdom but in
getting a substantial part from outside
and utilising her resuorces in other
ways. But that requires a definite
agricultural budget and some kind of
a relation between prices of foodgrains
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and other types of crops which ere
produced in the country. This is
necessary because we have to remem-
ber that agriculture is also the basis
of industry in India. We talk of our
foreign exchange earnings. These
foreign exchange earnings are mainly
from primary commodities even today,
Whether it is tea or jute or whether
it is coffee, these are primary pro-
ducts and for this agriculture is again
immediately necessary. We also earn
foreign exchange from textiles, for
that also we have to go back to cotton
which again is an agricultural product.

Therefore an agricultural budget
with a proper balance of prices bet-
ween cash crops and food crops is
absolutely essential and I hope (hat
the Government will pay greater
attention to this aspect of the matter.

Along with that, I would say ‘hat
one of he major reasons why Indian
agriculture has not made the progress
which it ought to make, which it
should have ‘made and which it is
necessary in the national interest that
it must make, is the uncertainty of
food prices, indeed of all agricultural
prices. A stgp in the right direction
has been taken. Some prices have been
fixed, but I would suggest that even
though the prices have been fixed,
they are not always economic. That
they are not economic is seen even
from the behaviour of the Govern-
ment itself. In many parts of the
country the Government acquires from
the farmer foodgrains or other agri-
cultural commodities at a price X and
immediately sells it at a price X plus
Y, where Y is a very, very substan-
tial difference over X. I can tell you
of West Bengal. In many cases, paddy
has been procured at Rs. 16 or Rs. 17
from the farmer and jmmediately the
Government has started selling at
Rs. 26 or Rs. 27.

An. hon. Member: Even Rs. 14.

Shri Humayun Kabir: Such a sharp
difference shows that here the Gov-
ernment itself has, to some extent,
become a profiteer and if the Govern-
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ment starts profiteering, then it is rm-
possible for the Government to hotd
the price line.

Mr. Chairman: He might try to con-
clude.

Shri Humayun Kabir: May I have a
little more time?

Mr. Chairman: He may have flve
minutes more. Will that do?

Shri Humayun Kabir: I was told
that, because this is the first time I
am speaking this session, I will get
about half an hour.

Mr. Chairman:
minutes more.

You can have ten

Shri Humayun Kabir: I would try to
be as brief as possible. There are a
certain number of things that I would
like to place before the House.

I would go further and say that the
Government should have a definite
price policy in this matter. It may be
that the Government may buy at a
higher price and sell at a lower price
to the consumer. We are using as
much as Rs. 100 crores for the im-
port of foodgrains, *

An hon. Member: More than that.

It is Rs. 300 crores.

Shri Humayun Kabir: Rs. 300 croies
in certain exceptional years. On a
more ‘'modest estimate, when we are
importing 2 million tons or less, it is
Rs. 100 crores and it is in foreign
exchange. I would prefer that this
money is utilised for building up a
sufficiently attractive price for the far-
mer. There is nothing new in this
suggestion. This is happening in many
countries of the world. Ever since
about 1840 or so, in England, they
have followed a definite food policy by
which whatever the price at which
wheat was imported into the country,
the ordinary man, the ordinary citizen,
was assured of a loaf of bread at 6
pence per lb. That price has held
even to this day. There is a very
small variation in price of food to
the consumer and the difference is met
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by the subsidy from the Government.
1 would suggest to my friend, the Food
Minister, to devise s¢me method by
which an attractive price is given to
the farmer, to the agriculturist, so
that he produces more.

There is another thing to which I
would like to draw his attention.
This has happened in the past and it
may happen again. The prices go up
and the next year there is a greater
effort and larger crops are produced.
The moment crops increase. the size
of the harvest increases, the prices
slump down again. It is true that
some sort of a floor price has been
fixed today. But that floor price is
very low indeed. I remember, round-
about 1941-42, when I was deeply
involved with the peasants’ movement,
our ciaims in those days used to be
that we wanted Rs. 10 as the price tor
paddy. I do not know what Rs. 10 in
1942 is today. Rs. 10 in 1942 should
be at least Rs. 25, if not Rs. 30. in
terms of modern times.

An. hon. Member: More than ihat.

Shri Humayun Kabir: Whatever it
may be, but it will certainly be more
than Rs. 15 or Rs. 16 or Rs. 17 which
the price that is being offered for
paddy under the floor price that has
been accepted.

There is one other thing that I
would like to suggest as a long-term
policy. My friend the Food Minister
and many others have talked of
change in food habits. Change in food
habits does not take place overninght.
That has to be planned over a long
time. 1 would like him to keep in
mind one consideration. Recently,
there has been an emphasis of going
over to wheat entirely. In our coun-
try, we are almost self-suﬂ‘cient.in
rice and the possibility of increasing
the production in the rice-growing
areas is perhaps greater than the
possibility of increasing the production
in the wheat-growing areas. Today,
we are producing roughly 10 to 11
million tons of wheat and we have
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to import about 5 to 6 million tons
even in a normal year. Shall we ask
the peopleto goover top wheat on a
Jarge scale and thus increase our depen-
dence on imports? 1 know that mea-
sures are being taken for introducing
certain kinds of hybrid grains by
which the producton will go up. But
then another factor has to be kept in
mind. Rice is a commodity which
you can keep for two or three years
and it will not spoil easily. Normally,
the cycle of monsoons tells us that
every five years, there are two good
years, onc exceptionally good year
and one very bad year and one year
which is not so bad. Therefore, if
there is a proper agricultural budget,
if there is proper food budget, perhaps
we can manage with our foodgrains
in a better way than we have done
till now,

I am not agamnst irrigation. In
fact, I have said earlier that the
irrigation facilities must be subs-
tantatialy increased. As against only
one-fourth of the arble area which is
under irrigation today, we must see
that within the next five years, a sub-
stantial proportion is added and what
that figure will be will depend on
the resources that are available and
on many other factors.

One other point is about agricul-
tural credit. This is also a point which
1 think, is responsible for the rather
unsatisfactory performance of Indian
agriculture. 1 believe that distribution
of agricultural credit per family will
not be even Rs. 60 a year if you take
7 corores of agricultural families of
India. But then the averages are
always deceptive. Certain areas have
advantages of having developed more
and, therefore, in other areas the
agricultural credit facilities are even
less. Now, the Community Develop-
ment administration has also come
within the Ministry of Food and
Agriculture. Community Blo:ks have
been introduced almost for the whole
of India. I hope certain measures
will be taken so that in every block
some kind of agricultural credit faci-
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lity is available to the farmer because
that and that alone will help to solve
the food problem of this country on
a permanent basis.

Mr. Chairman: He may conclude in
five minutes.

Shri Humayun Kabir: Yes. I,shall
now refer to some short-term
measures.

The first thing is to ensure that ev-
ery kind of grain produced in the Co-
untry is fully utilised. There has been,
in recent years, a tendency for people
to move away from certain types of
grains and ask for what they regard
as a superior grain. Till even 10 years
ago certain types of millets, bajra,
jowar, ragi, etc. were used on a
fairly large scale. Today, people want
to move over to wheat. In the case
of rice, people want a superior variety.
This is certainly a desirable tendency.
But, at the same time, we should try
to see that every type of foodgrain
is fully utilised because there are
certain types of soil where perhaps
bajra and jowar will grow but where
wheat will not grow. Every soil has
its own characteristicc. Now, one way
of ensuring is to develop the process-
ing industry. An immediate measure
to take is to see that the flour that is
made is a type of a mixed flour. We
have already introduced the idea of
toned milk in the supply of milk
Various kinds of milk are used.
Immediate steps should be taken to
ensure that in any flour that is sold,
there is an admixture of several cere-
als. We may have two or three stan-
dard qualities of flour with different
admixtures cf wheat, ragi, bajra jawar
etc. in proportions that may be
examined and which may be found
most feasible. We will immediately
be able to utilise a large volume of
food that is not being fully utilised
today.

Again, other cereals can be.used for
various kinds of subidiary foods. There
is no reason why some luxury items
should not come. out of the cereals
which'are often regarded as lower
types of cereals. In other countries,
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[Shri Humayun Kabir]

barley corn has been utilised in
preference to wheat for various types
of processed articles, whether it is
Corn flakes or it is biscuits and things
like that.
of bread made with different cereals.
This is a sample measure but it will
certainly help.

1 think, the most important single
measure is the abolition of zones.
I know the arguments for and against
the abolition of zones.

Mr. Chairman: Has the hon.
Member heard the statement of the
hon. Minister this morning?

Shri Humayun Kabir:
heard that statement.

I have not

Shri C, Subramaniam: I have taken
one step.

Shri Humayun Kabir: I know the
arguments for and against the abo-
lition of the zones. Many of the
surplus States are very reluctant to
the abolition of the zones. But for
that, I think, we are also responsible
as a country as a whole. What have
we done for the development of the
so-called surplus States? H so hap-
pens that the two States which are
surplus States, Andhra Pradesh and
Madhya Pradesh, are comparatively
backward industrially. We have not
helped them to the extent in their
industrial development as we should
have done. Take, for instance, the
Nagarjunsagar project in Andhra
Pradesh. Why should it not be taken
over by the Centre? This is a major
project and it should have been taken
over by the Centre.

An hon.
ject also.

Member: Narmada Pro-

Shri Humayun Kabir: There are a

number of projects. = Whenever
necessary, these projects should be
taken over by the Centre. These

food surplus areas should feel that,
while they are giving food to the
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country, in the matter of industry

they will not be left behind.

One other point in this connection
is that these are the areas where
food production can be increased
most rapidly with irrigation, but
these are also the areas which are the
least interested in providing irriga-
tion from their own resources; they
are already surplus in food and,
therefore, unless the Centre takes a
special interest in the development of
irrigation facilities in  these areas,
perhaps we will be complaining
about them and they wil be complain-
ing about us. A sense of community
for the country as a whole must
develop and unless we do that, we
will not be able to solve this food
problem.

From every point of view, the
food zones should go and I am glad

to learn that my friend, the Food
Minister, has taken a step in the
right direction; I do not know how

far he has gone; I only wish that it
is not a half-hearted measure because
in these matters, half-hearted mea-
sures do not pay.

Shri Man Sinh P. Patel: Why did
the hon. Member allow him to create
the zones when he was in the Cabi-
net?

Shri Humayun Kabir: Perhaps my
hon. friend does not know that what-

ever happens in the Cabinet is not
supposed to be divulged here.
Mr. Chairman: The hon. Member

may try to conclude now.

Shiimati Tarkeshwarj Sinha: He is
giving some useful suggestions.

Shri Humayun Kabir: Yes; I am
making suggestions for the future;
there is no use looking to the past all
the time.

There were a number of other
things which I wanted to say, but
since I have no more time left, T
will conclude by saying that it is
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ultimately a question of priorities.
In spite of all that we have said

about agricuiture and food, we hiva
not given to it the priority which it
deserves. Inside the Ministry of
Food & Agriculture itself, I have
often felt that there has been a
greater priority on food than on
agriculture. Taking the Ministry of
Food and Agricu ture as a whole, the
prio:ity on industry h-s been greater
than the priority on agriculture.
Otherwise, why should we not give
th. same importince or urg:ncy to
the establishment of fertiliser plan's
and to the es.ablishment of factor es
for producing agricultural imrzle-
ments of various mode!s, which we
give to, let us say, iron and st:el?
After all, nobody can eat iron and
steel; nobody will feed on iron and
steel. 1, for one, would say that it
s perhaps better in some cases to
slow down from five to sev'n years
the setting up of a particular p'ant
rather than neg'ect agriculture. If we
do that, if we can solve the pro»-
lem of agricu tural credt, and lastly
§f we can infuse in the firmer the
ferling that the Stite is looking aft~r
his interests, then only things will
improve. Our firmers are n» faols
and it is a mistike to think that they
do not know where their iiterest
lies. 35 years ago, a farmer told me
someth ng which I  never forg-t:
®your Government and your scientiic
experts come and give us all kinds
of rdvices, but wher-ver they prove
that the advice is t» our advaintage,
we have immediately taken it un;
but they themselves cannot do the
things that they sar tht we shou'd
do; 1ot th>m first be productive; It
the Government farms make a profit
out of their wo-king and we shall
fol'ow their methods” If we can
rele~se the creative energi~s of the
people—and f:r doing that, we will
have to decentr:lse on a much
larger scale than h1s besn th2 cas?
till now, we will have to give a far
quarter sense of participation and
ereative response ty tha f-rmer.—it
will enable us not only tn meot th2
Bood and agriculture crisis which

290 (Ai)LS—S8.
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is todey facing the country, but alsp
to convert the challenge into a vie-
tory from where we can march towards
prosperity and fu!filment for the
nation.

AT ew (TeAye) : avfy
N, 9T qF AFA &1 q9g Frar, I
fay & @z g 1 @F, AR
T FEfRY chewdz @) i e
ada &7 ¥ fad e gar § 1 Awaw
¥ f g & 9y F 0 waeg )
qurd 2w gar § 1 fyq fagw oft-
forfeal & gar? 2w €1 UGN AW
T Y, T AT A AT § | W F AT
TS FY FHY oY, S F 35 1@ WA
wal v 9% ¥, 9vg W@ fiey 16
T F W= gAY §FIT A o &,
N N TER WA F &7 TR
s feqr W s 3w ®Y demE
T 50-60 FEr IF T &, TAY
Ig §THTT TH 2 & €F AIZ FT 9w
o =ggr 7 T gt a1 g aFan qr
fr @IS @ wETAEE) & e & gfoga
&Y gt g UKW AW F
N wA @ | g F LD F GIER
T & foq g9 feay | goF wrg f
a9 gz WY o A fF A ™7 "N
TR AW § &) §, guw faRwY ¥ A
#< IaF) 9fF A a7 ) gk fam 2wt
¥ gAY HETgAT &Y, g 9 fay 3T
aTd § WK 2w B 396 far el
S Fam gA1 =iz, wifs It gard
7eg 3 #, SAF fa1 9 7w wAN
g gy & A awag i wrf faa) &Y agy
HTZ FO |

wfrw g 79 §3 A1 gu Wt frg
Tra ¥ T #) 2@ agAr iy 9@y,
IH HET K e 7 GRE@ 2@ ag
Ia¥r w1 & § 7 3uy 3f wrow §,
oF & 7g % gart ger L. A Er
& far o a9 wEvas § aEw i
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[ qar Tw]
faiel gowa O ¥ avg ¥ M F W &t woT 9% a1 B Y aw § e o

t AT @A o § W) ol @)
Ferk 9 ¥ | @) 9T 3% IT NI #,
4 faard &1 TaTw, W% AT T
WA, W ¥R & AN,
st ¥ far w=ea<s W R
®rzmal § G F @, ¥ I A9 T
NF TR Y AN Q saT @, @ TH
TR W & A= REW Iqdr WRT
ag) g audt foaet Aw & fod see@ 0
R agA & fad o saw R T
§T YATEl & ITEASE FA AW F qRT
wargfiz gt 8, &t nivafe @ o
g 1 uvl foewr @@ faw awg # gar
7, mRE &€ INF F TH Qg E
ar &w ¥ A o3 ok Wk sEwr
W Y {IER 9T ITT G [T ;7 |
wheT ag guT R gW W aEX & meAr
QUMY 9T | 3&} W & wgmar Ay
<& | fFT fex WY & wed ag agm
fe ot & gz w2 & 5 2w & R
wand gf, 3O AR 7T AT, Sar nl
W@t ¥ qam 5 9 wal @ & W
wz, & g8 9 ) TE qHaT 1 gER W
¥ &gfq, W ) qvgar g9 aw@ A
f& T q@ T WYY O RN @ ¥
® 737 3 1 v oF foa ¥ va ¥ ad
&@T, I9 A % A9 a%, ar & ag
% & 7 a% war @A §, 59 I
areH §@ ¥ 77T )

g gt W A §, & gw W
X T §, T g wea § B af
B ¥ w1 gl xR  amar §
1T IF 99 IR & oA Ag g
g @ \g@ & SN T F@E SEE
qgrar 33 & | T qg @ fadr adw
qredt &Y FeEY £ v I w A R,
o Iad N W o e & A e
FURARTT WET % & IEHY 72g &A@ & )

B § AT A v ¥ AT @ g,
TTTT G &, & YT W FT @7 A WY
WR g WTAAT A § | qg qTGA-
forwer ava 7Y | a8 gAR 2w A el
& o FE 9T A o gEAr 1 AW
§F W= T ¥ FW §—Ig @ e
&, wfeT Ty # wat G gu WY wwTe
& Jue ¥ ¥ ag W qfdfeafa ad W
TR &

N N feER @ g fag
W@ T & | @ fog g 9w
& qId FIAT Y | Qg a9 qY 48 &
f& o7 vl & w7 ga s
T §, FHER w1 AT fear g
W AT & §9 I g wTE WY
T § 5 wiE WaA T & o
qguAr aifed | &fea & fSea s
SEar § 5 T @ ufy guR e
®9F § 3 3a9 W feamat ¥ & faw
@ Y &, T T A G TN
way IER MW F qof foe F aw §
GITHT FIATT AT § | MY W
@ it @l fosr & agr €« @Y
wE &/ WIEH oF A ¥ wa & o
agr g 7T § 5% o A & gl
¥ @ T & | g @y I
TF WIEHY & 9 | OF |l & 9 qg
tfrm Ny gmfss qaeqr ag ¢ fe
I qar 7€ AT ¢ g w1 v 1w
g e & g & g3 WY awer A
ardft & wTmfew T & o ®
QAT FT ) T TS § | T W AG W
T ey NN @ag ¥
aaT afgepa s @ QR EET W@
o S &Y Oy @ T gear @
@ @rnfaw & fr foewd qw w8
a9 wifst o qX SwTRd A 9 awat
§ ) wi W S AR §, T g
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IR AT Ao WY qafa A frer
R g7 ®¥ L fF dwim: @ S S
& AR d FWQ@ § | wER genfr §
wtR Aagd #Y § 1 @ Ay § an-
waT § 5 qady o A ag ¢ B yfa
gt Y | wfwgear # yfadal &
wd. A iy o o & qr wareAifon
gfa § 7% gfcrw wmfas
TR W g e ag 1w s
qE T AN T § 1 & qwwar g e
TR I S F QT g
W g o § o #7 fw dfea ot & |
foar a aix wAl Jaw fog sare ot
four @ w1t ag & W wi
W wranifea G & ey g 2w |
& w=T AR AL g g g G A |
o, @ wiw § oS g
o aw a9 5T 0 Afew oy
R # gferw €1 e@ a3 @ fE |
oFfeafat go A § fowg G)
gy T ) oW ARy
€ & Ag F TET @ A@ g
emnfer e g I 6@
sfa gard &1 g age wwd g

¥ 3 e o s@ W a<al
it ot gk ¢, e o ad gk |
4 9 afw aft gf § Sewr @
wifsd f5 gradt & smas @
R Mw a5 fIEE
N e R wifz@ 1 A

§ R TN awAT $GF IR A
@R @ ST wfgd | R G
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frecht Wavh A @ A Frech
grit 1 gim Ay wiewmeaR, Wi

3
s
3«%
iz

4
£

S
3
3
PEFE)
4
3394%
iiaa%a%

2 §rgd Yz d, Aagh, WA
o FELFAS ¥ A W sTTEdT W]
M7 9 fRIE & gre 3 v anfade
um frag Fagn @ fag wro gt
& faoreflt 14

e e dae efkafew ofae
g1 ag 9 WR AU & T
T, & QA FIAT B WKL G
i @ IEH AT mraeeeE afefeEe
w1 qgar &) Awgw g 6 oag W
1 wravEw afefewe &3 aTet s 8-
g wh ger fagrang

W # sguear W g wifzd e

cwmEr fad s eggw # wed

w3 i fww <@ §, g fw
o gl feent & @iz fara Wl
dagang F wHr ol Ry
feurl a% qgETR w1 gEE

AT I RW ¥ ow T fawwy
& fram smamfer iveER IAN
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[ g w]
Wl A 3 T w oA W
oA gY@ s wifgd o wec

g WX WA wiarg s

WY ME HF A &R R, IV
QA B FqET § AT FEAKAL
& TadYe qrg gErd waAr
¥ W Ige 9T FMAA §
T FYHET ¥ HIOE 9 AR
T §1 977 W@ FH I 0 AQ
wifyw st % M1 | IO
W o Igw wadA e ey IR
w17 fFar amq @ w7 A& oAy
W ERE wRAE G FHTATE WX
gq¥r &rfafaad Ry w2 &
f& ®1f ot qr T A Fw g
QAT FW F ITHT WIT qAF |

cfueeae TwAZE WIS ITR
%

FIEX & AN A FIFAT T
wgEar §ag §3 wAAF s
ag fad q1c 90 & wim w9
gfeeaga ffad

T I arf AY W Ay @
€1 WIT g7 9T HATAL SIA W
w fresmagis w3 asw g fr
feam fagar aear w3 S @rast
A F@E aem F1 gIAR Al
faaar wifg@ Tt &1 qraq gar
g 5 giar qufgd 1 faaqr g faaar
QUfg@ 1| QAT LT T A0AL F 87 e4r
W QA gEIAT GO FR
IR Fany & fray 73 ® s
WA IwAZ

i Tonm o (AET) e
W q3RT 19 & F &AM
H qg 4TFR A5 A1 STV R G
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T ey & x7 axel @ q3 and
A I LT E | 1950 § 739
FEgTIT g® A UvA T wew
snf@ & g S.9m ] 4 5 g
T M WT F FR-TRI TW &
wRY § waeEdr ) oad o afea
& WIS g% W eagered) gy 3 o
Srgmqamryagraarsgg fs
1971 @F AT A1 AT qIEAT M|
AR T graaxar aS Ty
g5 a2 frr sy -3 & 1 afed 3TH
afrafi gl feaYfarasrac
UG 50 GT Lg WUR . ma g

FTRTA P qr 2w ATA §
T F Wi @ T4 ™ FF £ F o
@ fam & mw o fpgaa @1 oSt
ORI T e I v I
gUR Tl m Foaw ac T
T 5 TaOnTEE A AT
Q1w g7 gt € T3 e
Zor Bl @5 w g & avaq ferim
ga frw & gnwuie e &
@t § AFr gge A fegwaa &
farga s i g g1 TT R
a7 i1 =gal 3 fF 700 7@ ST Ay
& @ gF 3 N T fgiend &
v R W DOsTT 3T &1 1.9 &7
¥ ograr & | & WT TUNN 95
e T1af EEE L 79 WA
g1 2 g T diap af
e =g ang? a3 8417, 53
Fae, iy g T, 7 AT,
ae, T4 F & WA
qg A4 8o F WY XK
TH WS HIT-TeX 00 &)

st AT wOUENW L TYANA
Wwrag g
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oft fasr® 78R : WL W
AT § wwen §  snfa femdEde o
w9 ¥ &g MAFq § wAeg AT E@AT
ud fear & 1 & aumar f f5 W
€ WY & AT a7 v g sfeq
&z &0 7q Fiq &1 WaT ¥T B TN
g 1§ g 1 W9 A 3 few 1g
@ g i OF TEy § gad faang A
wGT ) S1C {1 §: 74 FANT g0
g 1 sfew fand 1 sgaeqr agy &b
e § 1 gwi fafmei 1 g maw
ag & fa oA s § raw 1 gEmaq
TgFag g frar =i sfemeax
GagiT weAr wfga 7.fF T mga
g ¢ odr sed g T § we
gIsT § MT THOGT aF ] F A&
o1 widi & 1 faw ffaet ® og aw
amAxgIfs i T adme ag
FH W FT I AWRY T GRAT JOGAT |
®g wnd Agf fF qd wewar ¥
T LHET W AT & T RE ]!

fegam & s=T 7 =57 qAy
AT § FT A WO GO QET )
g anrd g W ¥ fao gham
@ TRU AT 1w fggwm
& . T K19 F) g I g ar
N9 AT HI GHS &l i
= fgd 1 s U §ed a¥ WA
&g qX q1d; faaar wfgd 1 @ar 07
& Ts Forw aw &3} =1 @At 91 s&@
A A RN A A A S
wq AT FY SEIT AT & q1 TTITT
T & Sy § 1 RAaT & fog A
TL.qT w0 g1 & WX A fawadr A
a3 § °J fawar & T W aa
wfaF § 1 qii cat s & oW i
WYiTe ¥ fgara A frardi w1 oot
foeidr § wafs fagaT agT &1 A7 @&
wia give & fgaa A faselt fomrdr &1
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Gdr weear § §ma fawma ® 3 <P
L i

T IF O G E g0 am
LoBE 1 B S

wu, ¥fa, ammi ® Tavme oy
EEFX AAET § SN (W @"GT
fAy) @9 It @ 9g g R
uq faardr a@ fo A far W@

ot fowm waw : Rfew fagen
g &Y q14 G ¥ Y fawrar 1 g
AT 9T A1 fHarT 71 830 A W §
MY T &8 G IqH! STAT B faway
i fweefuy fo fog @ ¥
N Y TI0T ag AN T 1 fF@a
staa § 6 w31 @@ & ws3: qqaT
gidi & w98 95§ § w9al qErn}
A 2, w8 &I ¥ @ qET
£A & | S g A ¥ fad w wAlg
CT@STT 1 g8 @iz ag wel &
qT wq IW & faq T R €
s fasw a%T o Rem w i §
450 %o TALT | AR AT & ZW) @
200 To T\ 9F & § faudr
FRRIAT & &% 370 To & {HIT
.4 & afamw. fR™ 1 450 T
TT I § | ¥E O@ q LT A quraN
& T |

T T F AR AN T W
fad | s gdf e Rw w9 fgr
I AN W QT SN & Y WuA gy
AN A FWE SA T AFTHFQ@ N
wfer o S efaar & & 0 &Y
feam &N @1 § S & qrw oA
g & 1 T A w1 % fada femAv
wi faaft Faz, ovelt Wi FaT ol §
tz%ﬁm&rﬁ,‘r?rfﬁ go o ¥ @Ry
& ¢ S 7T @0 Y T faed
wer WM # @l Ry T o
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[ faam game]
e ag qfagm feaell &1 af &1 T § A § o) qwr aw free §
L f] T fEFmaE IR T 1 gafad
TEHEY 3 & YA ¥ = @ wfgda

& N ok F e § & s
g § fF agt 9X §wT 9@ a% T
o § 1 A T aw A de ¥
RA & FT7 W7 §FaT § ag AGT awAr
oAl & 1 J& 1 AT @9 wWran
R & w5 feew qag @ar o
xgt &, ¥ 39 ) uea feww ¥ X
©i $qTT W ¥ 7 a1y wra | F 77
T SEan g fr far g & @y
®iT {%I qH w4 wifgd fow ¥
€ FidT d9T ¥ §A FA qren fFAE
€9 ® @ qF |

@, A, Wy qms w@ oad
feam aar @ 1 59 & AR i Wk ¥
af) §, &fea {3 ngew ag § 5 ww
R WX # oY ww e ¥ fawar @
g # gT W a9 & g F OF W
[ F T F71 wF A& AT gy )
WX T ¥ TR G grar ¢ av afwar
e w1 g7 qEar § W) v Sifaat
o v § afe fewm wy e
e Agt fasar o

F fra gk ag weh § e
3600 To I HIFIT GATH &F Gl
¥ & 1 ey AN fFEE 3600 %
TF ¥ WS FQT § I q A
W g Y oAy Sifgd | ¥E v
gAasgn g § & 0w T aw
& feem A qm we g sy
WIS Zo o &I HTHIR A TV ¥
wgAT & & framl & gea § a
g 7 frar § adt 7€), afews cw
w25 Sfoma s QA g1 WA A
& ) @F qEA ®Y FEE awie
o @t § )| @ fFaE qEE a9
WA § 99 GEEY §1 AT GET awra

WAe faew @ ar fear v
wifed wifs 98 ¥ 812 T« «@nt A
TUFT L | guER A T §
T q® T ar mivaae ¥ 9@ G
1 & dfFT oR fram sy fl
ara § 1 @y @ WAw fawew w@
g AT AT, ¥9 ¥ W agar |

§ fafrex agg § sat s
s & o ww & gfwe sfga @,
I9 &) OF FGT qg qEA F A W
@ ;N OFW ¥ | I[N AT,
1965 %1 &gr a1 f& :

‘Normally fam'ne relief works
are done under the famine code,
and modified under the same by
the normal revenue staff’

fex 22-2-66 1 IFA wg % ¢

‘This famine code has been
scrapped, that is out of date. We
have given it up, and we have
framed various rules, for the pur-
pose of tackling this......".

TR g HEY X IHA 12 w4,
1966 1 &g f5

‘The past famine code laid
very rigorous conditions for
relief works and also in regard
to payment of wages it was
almost a starvation wage. We
have removed all these restric-
tions'.

& ur wrgav § fe wfee ag S
w18 § ®T | W IF T G AW W
ay arfe wr@m § &% @z @ fw
WIT A FT & T g o
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TR fafrex age w5 § 5
Wl walq @A 8 A
¥ wah & 1) ST & WY 9 WIEHT WX
74 W ag Fgd § fe oA im0

7 58 MH-fewe A aww aw |
R ATEH § wTEr @A fay /Y ag
@ fer # 7w, Oy @@ e ar
X9 a1 o=y A & g7 ) A T
@) @A W @ sgAe wWifte
ag wa W Y A ¥ e gk €
W AW ¥ g, F@ T, A H
& A, g gec Rw W fage #
W @ g @ § fm B e
W Jg faear & 1 F @ g #
*g 97 g fF agt ax 7 9 feax &

AZET & e % i ag w-gfge
W AT ¥ a4’ 0 &F T8 §
W F gRE | A § wRawW W
€)oo ueA 18w & Uy A
WY @ FY GHET g6 AG T qF |
WX "y 48 Ag & % ar fee ok
17 ) gHET ) gH F A%y § |
AN gaw | 4 v fF o W o
SF T FW oY FF AT A T
&g fom & oy vl AR @ €0

&t ¥o Wo Al : T F T ¢
WA EH W T g

st e qrme (F=W9R)
g W W T

WY faaa ST § 9T ) a9 |
I ¥ OF 9g AgT § Sgt 9%
T F g @ & A o 9gw,
[9F qIX T "re foay amar ar #09
| g 48%c fREA 10 &
iz Awer g fawa § 1 oF fagh
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Nawivk g wam AR
FIHT AT @ 1 5 AR gAR feay
gfs:

“gar ST Fry M IO Ay
g, 48 ®o fHged aF TMA§
feqt ox 3 & 1 @Y W@ J
wivard, ax & aw<t 4 W § o
et §ey ww fyear @ 0

% R W ¥ T @
g § Wk fafrex aga & smiav
o g g o # aiw v @
arfs arw &) &% 39 § A9 ¥ I O
g sram T gas |

% W {7 wew : w w feaen
&fad fora & sgae i T AT AR 0

ot fqm™ wene : o o 2wy fy
I § @R ® afyen few
SFT Y § 1 AP F sqrfEl § aE
5580  , . .

aymfa " : W wEE X
N G @ I W fafrerT ange
¥ g Yo AR AfF W YT EA W
AT T @ |

Y fiem qzAcw - we oy
afax

wanfa vy : ag @ 9z Tl
@Y AT qFA |

st foqm wEE @ W §E
@ A S T QY WE g Y A
T

et wiay : o w w fafree
aTga & g ¥fA, ag Fiw wT AHI

o) s e g @ & g
wgar AW § f5 g @y en-
qif@) & 55 9T 60 To feew ¥ wr
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[ ¥ faxw wz)
ez § | ST X J AT 40-42 Fo
fea fsar @z IsTE 1w &
X §IHTT 4g WIET 9 ) 4 & fw
o ¥ HT AET 90 AT 100 To faaeer
@AY F | gz B w9
HEFTH FT TF AHAT Faear f e dwEmar
%7 TN 9T AR faswarar sarey W Oy,

o wT o %W A ¥ 2 9@ T

W US98 QT |

# w1g § g w7 Agar § R
W W A G G G AT
gafrmmis A s o & Y

AW J TIH J9F AT AG & 9
ey f5 w oww e =1 feat
AFAE Y § | GHY 9T IY AT AGY
frerar &, ¥ TWg 9T gETEY TR fae,
T ¥ 79w faar 7 ¥ fear smar @
1T wwg 93 A faar smar § 1 ¥
AT § fF w fram Y Twar WY
gHa 1 Fforw F 1 I¥ qEIT U4y,
&Y @Y, §99 9 HIOr €9, "99r
gT Y & Ffvw 331 vmag 9 Y gaw
& fF faeet & w=T w7 TOA fawrar
{1 o qyr g g @, aRqEr e
o 3 # 71 freea ¥ | qEw 7
WA FE Y W T AT T Y
o wi g & f fom e g i
qr I§ 41 9 W FT F AT a9
w7 feor W § 0 A= BW A g
N 73 § ag faw 3 a1 A F @
o ot g g owe AmF mR
Qo § S g A QL o F @A)
frRIgRE I oA N aE
A T &) W F GEER Y G@EAT § A
fro=l ® faset Wl o w3
1M, arE awet A e W S & fodr
afiw ¥ wfas gfagmi &t s
Lrciluid]

W @ ¥ e qwg § aff s
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st {ee® omww ST By
T W EAn & fa¥ wiw fafiex
wEE ¥ FFA | .

el wgey : faleT age W
I AR A W g 9§
Mr. Chairman: Mr. Shinde.

8hri Inder J. Ma'hotra: It is too
exrly to call the Minister to intervene
in the d:bate. Let the Members be
given more opportunities. Then he
can intervene.

Shri C. Subramaniam: He can
intervene a little later.

Shri Inder J, Malhotra: At the
very beginning I would like to cong-
ratulate the hon. Ministar on the
very bold and practical announce-
ment he has madz tolay about the
removal of zonal restrictions on
wheat as far ag Punjab and U.P. are
concerned. It is a very good bagin-
ning, and I am sure that with the
kind of rzalistic and practical ap-
proach which the hon. Minister has
developed, he will certainly take
care of the other zonal restrctions
which still exist on rice and other
things.

On another point also I would like
to pry my comp iments to th2 hon
Minister. The last agricultural year
has been a very difficult year. We
have been faced with the problem
of drought. We went through a war
with Pakistan. There were agitations
practiczlly in all parts of the country,
and there have been str.kes which
disturbed communications and move-
ment of foodgrains all over the
country. Taking into considera’ion
and keeping in view all the difficul-
ties which existed during last year, 1
would sty that the hon. Minister has
been taking very bold, very practcal
and very determined steps to tackle
the situation.

St G0 VI ATl T ¥ W
@ fwr e ?
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Shri K C, Sharma: He saved your
UYves.

Shri Infer J. Malhotra:
wait for two minutes.
to ygu also.

Kindly
I am coming

I em also very hzppy to note that
during the last Chief Ministers’
Conference, it again fell to the res-
ponsibil ty of the Minister to make it
.absolutely clear and t> devise some
kind of procedure to fix the responsi-
bil .ty for success and failure between
the Central and State Governmen:s.
1 would only requ:st him not to lose
any time and to see that some prac-
tical procedure is adcpted t> dete--
mine where lies the responsibility for
implement ng the schemes which are
initiated either at the Central or at
the State level. It is high time the
Central Government was prepared
to take very s>vere action against
buman f.ilure wherever it may exist.

It has really been the endeavour of
Mr. Subramaniam to maike this
country realise that unless and un il
agricu ture ijs put on a sciantific
footing, we cannot increase agricul-
tural production to the extent we
desire. In my view, in our country
resources exist, the human resources
are there, land is available, irrigation
facilities are there, fertiliser is also
wvailable to gome extent, and in my
view, the main difficulty or hurdle
lies in the utilisation of these

r:so-
urces at the proper time and in
the proper manner. And the main
failure has bezn, I would say very

frankly, on thz part of th2 Stat»
Governments and other dspartmental
organis'tons which are mainly
governed and administered by the
Btite Governments. If we want to
bréig about a revolution in Indian
.agriculture, if we want to deve'op it
on scientific lines, we have to take
a ve'y simple and a very practical
step at the beginning, and that i; to
reorganise our whole agricu'tural
extension service and put it on a
scientific footing. Since the Mrnist-y
of C wunity Devel t and Co-
operation has now been merged with
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the Ministry of Food and Agricul-
ture, I do not see any hurdle befo-e
the Minister in reorgasisiny ths
whole set-up of community deve'op-
ment, block organis:tions and other
such organisations which are func-
tioning especially at the district
level.

-

I would like to quote the example
of USA. Every year they increase
their per acre yield practicall; in
all the crops, and that is miinly dus
to the fact th-t whrtever happens in
th> l.boratories and res:arch insi-
tutes takes hard'y a yea- or s0, after
the results are confirmed, to reach the
firmer’s field, whilz in our couniry
it is a very unfortunate stat> of
affairs. 1 know that good res:a-ch
results are there in th» Indian Agri-
cultural Research Institute. By
applying those methods the per acre
yeld of wheat can be rais:d to 30 or
35 maunds per :cre, if not more, but
during the last 19 or 20 years we
have be2n able to do that. We
h-ve been able to increase our
national average of wheat yi ld, and
it is high time w2 removed the hurd-
les existing between the firmeor and
the rese:rch worker, We should
t:ke very practical steps ty see that
whitever research results are avail-
able with us reach the farmer's fi Id
in a very sho:t time, in as lit.le time
as poss.ble.

Now I wou'd like to come to my
hon. fri=nd Shr’ S-rjoo Pandey. Before
he st-rted specking, I wss expact-
ing that he would make some practi-
cal suggestiors, but to my utte
disippointment, his contribution to
this debate has been moast unpracti-
cal and uarealistic. Anybody can
talk that there is corruption in the
country, anybody can say that food
is not being mad2 avai'sble to ths
people, anybody can sry that th-re
hava been food agitations in this
country. but I want to know who s
responsible for this. If you make
the Government responsible for thts,
I make myself and yours2lf awo
responsible for this.
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Sh:l K. C. BSharma: He is more and s=e that whatever policy fos
responsible. agricu turai development is initiated

Shri Inder J. Malhe!ra: Th: far-
mer hus been dischiarging his res-
ponsibility. The faimer todav wants
th.t he should he h-lped, whatever
poiitical views an individual holds
or waatever political o-ganisation
tries to do that. All thess barriers
are crcssed when the farmer asks for
improved seed, whan h2 siys th~t you
should make fertilisers available to
him. .f Mr. Pa.dey had pointed out
th2 lacunae which exist in making
the resources available to the farm:r,
1 would have rea.ly appreciated his
stand.

Shri Vishram Prasad also talked
about land reforms. There is only
one point on which I can agree with
him. It is true that we say that the
farmer should be given the price
incentive, but it is also very true that
*if you make the tiler of Lhe soil
the owner thereof, that will be the
greatest incentive. The Congress
Gove ‘nment ho!ds a gnlemn promise
to the farmers and tenants of this
country to see that the land reforms
are properly implemented in this
country, but unfortunately again the
State Governments have been mainly
responsible for the present state of
affairs, and there is hardly any State
in which the land reform in the true

letter and spir't has been imple-
mented in this country.
Shri D. N. Tiwary (Gopalganj):

Why blume the Central Government?

Shri Inder J. Malhotra: I am com-
fng to that, because ultimately it is
the Central Government which has
to give guidance. During the last 20
years we have geen that if we only
give the policy guidance to the State
Goernm>ntg and wait and see the
results they produce in five or ten
years, they never come up to the
mark and up to the standard. That
i3 why now the Central Government
has got to make a more practicsl
administrative interference in the
working of the State Governments

and developed at the Centre is imple=
mented at the State level.

I would like to say a few worde
about the co-operat.ve movemena
For the development of agriculture

in this country, in future also the
co-operative movement, whether
agricultural co-operative or market-
ing co-operative, hag got to play @
very important role.

By and large. the co-ope ative mova-
ment in this count y, if not unsuccesse
ful, has been making its small con-
tribution towards the development of
agriculture. But I would like 10 say
that it is a very unfortunate state of
affairs that as far as our prog:amme
of co-operative fa ming is concerned,
it is absolutely only on paper
When this programme was put before
the country, there was a good d:al of
enthusiasm in the government and
outside also but I am disappointed
when I look to the practical r:sults
I have been associated fo- two o
three years with the national coope-
rative farming board and we wers
told that the main hurdle is that
impiementation had to be done by
the state governments which are not
doing it. When the centre asked a
pariicular state gove'nment what has
been your progress as far as impla
mentation of co-operative farming is
concerned, the reply is that 13 or 13
co-operative fa ming societies had
been organised. 1 wou!d like to <ay
a word about my state also. Duri'g
one of these meetings we were told
that flve or six gocieties had bern
organised in Jammu and Kastmir
State; it was to my utter disappoin’-
ment because I know that not a siwgle
cooperative farming society had been
organised thee. I am pointing out
all these things so that we should
come to a practical decision. If the
climate and atmosphere in the coun-
try is not proper for its implemenia-~
tion on a large scale so that it can
contribute towards increased aericul-
tu-al production, why insist on this
that this programme ghould be oa
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When the climate has been
.created in favour of co-operative
fa.sning in this couniry, only then
you will be able to implement this
programme practically for the bere-
fit of those who are engaged in agri-
culture and ultimately for the bene-
fit cf the country also. I come from
a hiil area and I would like to say
one or two words about that. I hope
the hon. minister a.so would have
visited that project, the Indo-West
Ge:man project of Mandi district. It
§s a .emarkable feat of agricultural
development, a revolution which has
happz2acd during the last three four
years. The total production of that
srea has increased by more than 60-
70 per cent. This shows, the po‘en-
tial is there in the hill areas of Hima-
chal P adesh, Punjab and Jasnmu and
Kashmir. My appeal to the hun
Ministr is that we should try to sce
that such projects are extended to
Punjab hills and Jamrmu and Kashmir
area alsd. With these words, I thank
you for giving me this opportunity.

paper.

Shri D. D. Purl (Kaithal): Sir, I
rise to make my submission in respect
of a commedity which is sweet in
saste, It is the embodiment of sweet-
ness and imparts its swe:tness to
wha'ever it comes into contact with

16:34 nrs.
{MRr. DePUTY-SPEAKER in the Chairl]

1 do sincerely hope that in this debate
in go far as e.erences are made 10
sugar, they will be singularly free of
bitterness. The sugar industry in the
last year has suffered from {wo major
calamities: firstly, d-ought on an un-
precedented scale and, secordly, a
calamity equally disastrous, the Sen
@omission report. In regard 1o
drought, for the last thirty years or
so that I hav: had experience With
the grow'h of cane in the north, I
have n2ve- se'n a drought of this
nature. Even when we did have some
rain, it was as if one fleld received a
few drons and the next field did not.
@t has affacted current recoveries, at
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any rate in so far as areas which are
exposed to frost are concerned, it has
affected sowings on a very large s:ale
But what is the most important is
that it has affected germination evem
more than it has affected sowing The
point I wish to make is that for the
first time or after a long time the area
unde: cane is no indication whatever
of the crop that we are likely to get
next year.

The second point I wish to mention
is about the Sen commission report,
I believe we will get another opportu-
nity; I zn told we are getting another
opportunity to discuss that document
in some detail. But I would make a
very brief reference to it. A lot of
experts of great eminence gathered
together and applied their minds, they
brought such a lot of expertise to bear
upoa this problem that they rose to
ethereal heights and lost the wood for
the tree. The first and foremost re-
commendation made by the Sen Com~
mission is that the price of cane should
be reduced frcan Rs. 2 to Rs. 185 per
maund. After a lot of research and
patient investigation they came to
thig conclusion. Even before the report
was published in full, I raised my
voice in a humble manner and stated
that this part of the report at any rate
was a disaster for the industry. When
I talk about industry, the expression
emb aces cane cultivation also because
sugar js after all produced in the
field and the factory only extracts it
That was the first reccinmendation of
that commission. I am glad that gov-
ernment did not take too long to
reject that recommendation, In regard
to the p-ice of cane, I shall make a
very brief submission and that is
that as far back as 1947-48, the price
of cane was fixed at Rs. 2 per maund;
then we brought it down and we
played ducks and drakes with it and
plunged sugar production into a vi-
cious circle of control, decontrol, re-
control, and partial decoutrol etc.
A commodity which was selling
in 1947-48 at Rs. 2 per maund
is selling at the same price today.
This great body of eminent experts
sought to bring its price down. 1 make
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bold to state that there ig no other
ectnmodity, ag icultura:i or non-agri-
qultural which ig selling in India to-
day at the same price at which it was
so'd in 1947-487 Without going into
.details of the matter, I would vrge
that if there is a case for revision,
there is a very strong case for revi-
vigion of the cane p.ice upwards.

The other recommendation is that
the commission wants to replace the
present set up in so far as sugar is
concerned by five different agencies.
1 will not go into details and it may
well be that the five different agen-
cies wiil move in five different direc-
tions; the right hand will not know
waat th> left hand is up to and this
organisation for the overall control
and regulation of sugar which had
been buit up in a painstaking manner
will be given the go-by without any-
thing to replace it. I am not suggest-
ing anything more in regard to the
report except to rapeat that the report
has been a bigge: calamity than the
drought so far as sugar industry is
concerned.

I wish to make a very brief men-
tion of a matter which we harp up-
on in season and out of seasnn, with
an unc2asing ardour; Crores are rea-
lised, at any rate in the nortnern
states, ag c2ss by the state govern-
ments and by far the greatest part of
it is diverted to general revenues and
very little, if anything at all, js spent
on the genuine purpose for which
money was original y meant, namely,
cane developmant. This cess comes to
crores of rupe2s. Yet, even in times
when the Central Government have
the fullest powers, and most of the
powe s exercissd by the State Gov-
ernments and even the Cane Commis-
sioner are exercised for and on behalf
o! the Central Government, even at
a tine like this, the Central Govern-
ment stands helplessly by, and I do
make an earnest appeal, plea, that
the Central Gove'nment should ex-
ert its influence and if necessary a
certain amount of pressure and all
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these crores of rupees which are col-
lect.d as cess by the S.ate Gove.n-
ments should be rightful'y spent on
the development of suga.cane and op
nothing else.

I fzel that there is a lot of contro-
versy as to whether the northern
region, as they call it—Uttar Pradesh,
Bihar, Punjab and Madhya Pradesh
—is at all any more guitable for gugar-
cane cultivation as compared to the
south. I wi.l make only this obsarva-
tion, namely, it a fair part of the
cess is spent on canz development, [
believe that we will be able to pro-
duce sugarcane and sugar as cheaply
in these areas whicn are the tradi-
tional areas of suga:cane cultivation,
as is done anywhere else in India
But even as it is placed at presant,
there is a lot of misconception and 1
wish to remove it and state that the
average cost of production, as reflec-
ted in the controlled prices of the
northern region that is to say. Uttar
Praiesh, Bihar, Punjab and Madhya
Pradesh, is lower than the

average price of sugar in Mysore,
Andhra  Pradesh, Madras, Kerala
and Pondicherry. It weighted
average are {aken, even to-

-day the cost of production in the north

is a little bit lower, and I do h:lieve
that North Bihar and east Ultar Pra-
desh are even today producing sugar at
a cost which is as low as that anywhere
else in the country. But I d> main~
tain that if the cess amounts are
appropriately utilised, the cost of pro-
duction could be brought down further.

Referring to the current, immediate
gituation which faces the industry,
on account of a very sharp decline in
the prices of gur and khandsari, lJarge
surpluses of even unbounded cane
are being offered to sugar factories.
I believe it is the responsibility of the
industry as well as of the Government
to see that every stick of cane that
is standing in the field today—bound-
ed or unbounded the legalistic position
notwithstanding—is sold to the fac-
tories and is converted into sugar.
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There are two immeadiate problems
arising out of the cur ent situation.
Tha first is the credit sjueeze polizy
of the Government! is preventing the
banks, and particulaily tha State
Bank of India, from increasing the
limits of advances against siocks of
sugar. I do not want to go into the
details of this matter. C edit squeeze
may be an excellent policy, but whan
credit sjueeze staris hurting indus-
trial production, then, at that point,
it sta ts ba-oming s:lf-deleating. It
all finances a:e cut off from the pro-
duction of sugar, the only result will
be that the fa-to ies will either be
forcd to refuse the cane that is being
offered or to take it and not pay for
it; both those consequences are highly
undosirable and I think that the Go-
war..na2nt should p2 suad> the powers
that be, and credit gjueezz should
not be applied to the sugar indust y
at any rate for the current season.

The szcond problem is that we are
now ruaning into a pe iod of vey
low racovery. 't may well be that in
sc'n> of the a eas in th? north, fac-
tories may have to run up to th2 end
of May or even up to the beginning
.of June, I understand that only as many
as 39 factories have closed crushing
upto datz. s) far that is to say, a very
la~g» numbor of facteris are stil
running. Th refor>. Government will
have to give g™~ kind of con-ession
80 as to cna“l~ the factories to operate
and to buy the cane even in the ow
rec)very period and that ghould be
d:visxd in a8 manner so that  th2
grower is not put ty difficu’ty in the
offtake of his cane fo- no fault of the
grower. Tha efire, in any conzession,
any schome of conceszon that the
Govarnm2nt have unde- cotempla-
tion, should take the form cof rebate
in the excis» dut. As T gaid bazfore,
the nrosntcts n* the nevt season are
preity grim. After all. if wa d» want
to g2t out of t-is vicious ci cle  of
surn us*s and of shortigns w- have
to biil4 un a huTa--ct~ck. W» have
to build un large- piffer-stn-ks 4han
we have ever done be‘ore. That is th>
-on'y answer to get over the giasonal
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fluctuations or the cyclic fluctuations
in the production oi suga . If large
buffa.-stocks have to be huilt, after
all, the wnoney for them will have to
be found. For the first time, we are
getting over the difficulty, and we
have a comfortable stock position in
the current season, I believe, but in
any case, until we are able to build
up a buff:.-stock t>» the extent of,
say, over a million ton, we could not
b: said to have real y got out of the
vicious circle. Thercfore, if we are
going to build up thosa stocks, Gove
e nment will have to give thought to
p-oviding finances for the building
up of thas» gtocks and thercfore, I
think that immediate stzps should be
tak:n in that direction.

Then, a word about exc's: duty. In
practically every budget, sugar comes
in for a lot of attention in the matter
o! excise daty. In som:> of th: a eas,
excise du'y is as much gs 45 par c2nt
of tae total p:ice. The exc sz revenue
f-om suger wh.ch is of the ordar of
Rs. 5% akhs in 1943-47 ro.e up 0
Rs. 7077 crores in 1984-85, an in-
crease of 1,110 per cent; There are
various aspects of th: ethics of the
distribut on of taxes £s to who should
pay more cr vwho sio'ud pay I-ss,
but I do bzlieve th:t the gugar indus-
try has been treated as th2 milch-
cow, starting from the municipal
committees who indiscriminately levy
ozl on cave and tie State Governe
ments thit levy croTes of rupe-s by
way of cess, a very sm-~ll part of it
going to cane develorment, right up
to the Government of India. As a
matter of fact, th:y ail draw insyira-
tion from here, the Gov'rnmant of
India; anyway, the excise revenue
from sugar has gone by 1,110 per ¢»nt
over a pzriod between 1946-47 and
1984-65. This is an asp2ci to which
I do wish to d-ew th: attention of
the Food Minister.

Now, whenever we run into ®
short re. t the very cruclal staze of
the shortage, the problem of diver-
sion of the sug~rcane from the sugar
factories into other uses immed -taly
starts locmirg large on the horizon,
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and it aggravates the shortage, It is
a very gerious problem to the extent
that there is a differential between
the duty on facto y sugar and the ex-
cise duty on khandsari. This is how
the diversion will be aggravated. As
I said, it may well be that at the
beginning of the season, we are faced
with the prospect of shortage. As a
result of the current budget, this
differential has risen from Rs. 11.15
to Rs. 15.50, and this is an aspect of
the matter to which I wish to draw
the pointed attention of the Food
Minister. It may not be long when
the problem of diversion may arise
again.

Therefore, I will briefly summarise
the submissions that I have made.
There is immediate need—even though
the current production and the cu rent
season's stnck position is satisfactory
—to give attention to the late-crushing
excise duty rebate, because, other-
wige, there is a gerious danger to a
pa t of the cane crop rcmaining un-
eold. Then, there is immediate need
also in respect of the current crop to
free sugar production from the credit
equeeze. There is also an equally
immediate need to consign the Sen
Commission report to where it right-
fuily belongs, and that is, the waste
paper bagket. There is need also to
examine, to have a second look. at
the sugar excise and also to formulate
a long-term national sugar policy,
particularly in regard to the bui ding
up of buffer-stock, and the finance
that is required to maintain those

@ g w ()
Quren agEg, & el g wier 3
W @, dfew ofan g1 § f5 59
fet % A1 e W 10 wiw W@
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Shri Man Sinh P. Patel: Sir, %
take this apportunity to congratulate
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the whole ministry on doing a ‘very urban towns like Bombay in Maha-

satisfactory work, as my prede essor,
Mr. Malhotra said. It was a misfor-
tune, that we had th~ worst drought
in many States, in about 50 per c'nt
the States in the country as g whole.
We had conflicts with two countries,
China and Pakistan. Even then, we
have been practically completely out
of the whole drought situation and
we can proudly say that we are in a
very comfortable pcsition at this
moment.

If I may recollect, initially when the
question of PL 480 agreement came
before us, everybody was trying to
hobnob th2 gove nmoznt regarcing th2
renewal of that agreement and the
zonal restrictions. It was criticised to
such a length that if the Government
had not stood by it, the Government
would have been completely out of
power due to shortage of fcod. When
th2 situation worseas, cartain dec’si ns
are to be taken much carefully and a
realistic approach has to be made, I
d> r mmbar, th2 hon. Minister was
having a clear virw tha! the zonal res-
trctions stould be abclisheq outricht.
But I think something happened in
between, H's view was no., 1 unr-
stand, ful'v aporeciatrd and supported
even by his own colleagues in  the
Centre and also by many of the Chief
Minizie-s. Sn2» h2a a change has
also been found in th: thirking of
the hon. Minist~r, I do understand
bis difficultv. The situaticn s'o e th-n
has worsenel. At the same time, my
f~cling is that on:¢ a friend s pu! into
difficulties by his own friends. the
shadow of fear of further difficultics
ris» in his own mind due 1o which
always hampcring steps are taken,

17 hrs.

T was v~rv happv to lrarn that at
least one larg>r zone has hren an-
nounc~d of the Ncrthern States. I was
exn-c’in7 ‘o7>the: wi'h that zone. the
risv ston of having annther larger
zone would be ta@en—call it, Maha-
rash‘ri-Madhva  Pamde-h .Grin-at |
do understand ¢he difficulties with the

rashtra and the urban towns in Guj-
rat, with rationing in certain parts of
Maharashtra and no rationing im
Gujarat. I know that woud have
created difficulties, I think the Chief
Ministers are not accommodating him
and he, according io me, unnecessari-

ly takes a larger share of blame on
behalf of the Chief M:nisters, As I
have undcrstood his policy, I  would

l.kke to give a slight warning to my
hon. friend. Please beware of the
senior Chief Ministers. Never take
any steps that will hampe- tho rol'cy
that is being followed. Whenever the
opportunity o curs, as is done now thad
when the s ason of rabi crop is realy
a larger zone is aanounced. he should
do away with all zonal restrictione
which alone will solve the major pro-
blem.

1 want *o make a mention here es-
pecially about the emergency stepe
taken in the current rabi s:ason by
miny States. I think th» Ce tril Min.
istry expzcted that there will be spe-
cial measures implemented in 3.3 mil-
'ion acras of lanl. Bt th~ Tta‘es 04
t+e people at large have put in special
effer's and the emerg:ncy measures
are anticipated to cover 39 m’llion
acres of land. It has indirectly creat-
ed a h-althy atmosphere, Tt has e »t=
ed at lepst a spitit of o0n°dence wh re
we feel that we will definitely do away
with scarcitv in food in the contem-
plated nerod of the next Fourth Five
Year Plan.

Now, Sir, I wish to express a slight
fear about the amalzamation of the
departments of Community Develop-
moent and Co-obrration together with
the Ministry of Food and Agriculture.
This was a loag-standing demand  of
manv p-ople. The aspects of com-
munity development and co-operat’on
are such that th~v should ne essarily
be amalgamated. But, as I see from tha
re~ort, it is a very heavy charge, 1
find that th» same smaleamation i#
not done at the State level. Take, for
instance, Guiarat. Ev.n food and agri~
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culture are under two different minis-
tries. What is the real intention of
amalgamating these departments un-
der one Ministry? Ultimately, solving
the problem of food is not only a
question of production. There ig the
question of procurement, its storage,
its distribution, then there is the
cooperative part, the processing part
through co-operatives of the agricul-
tural products and sa on. It is a com-
plex problem, Then there is the
question of the leadership to be creat-
ed at the village level, the taluk level
and the district level. Therefore, it is
necessary that food, agriculture, com-
munity development and co-operation
are all ctmbined together and put
under ory ' dinistry. If this spirit is lo
survive #. ‘he long range, then all
these depaitments at the State level
should also necessarily be put under
one Ministry. Then only the respon-
sibility can be assessed. I find that
in some States co-operation is put with
agriculture, but food has been retained
separate as Civil Supplies Department,
Then there is community development
in the form of local self-government
und panchayati raj has been retained
in another form. Unless the same
spirit that is shown at the Centre, in
amalgamating these departments, is
taken up by the States also, I am
sure it will indirectly harm the work
done by the Centre.

When these are amalgamated, my
fear, as ] mentioned earlier, is that
because there are overall shortages
our further programme will all be
concentrated on  agricultural pro-
duction and the spirit of community
development, the spirit to imbibe a
rew leadership, the spirit to create
self-reliance at the village level, may
die out. My fear is that the Block
Development Officer may confine his
activities, in this difficult and pre-
carious position, only to agricultural
production and he may forget the
other part of his duties of creating co-
partnership with the viliage youn-
gsters, of creating the spirit of non-
officials
creating a policy of decentralisation
or participation of village Itvel youn-

290 (Ai) LSD—9.
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gsters together with panchayati raj
at the central level. I do desire to
draw the attention of the hon. Minis-
ter to this aspect of the question.
The Department of Community Deve-
lopment must gain that importance,
the spirit of ity develop 1t
should be given importance, which
it is found that during the last two
or three years has receded to the
background. Also, regarding pro-
duction, food is not the only item.
There are so many subsidiary items,
call jt dairy schemes, oil processing
schemes or other schemes.

off feaw qewmw g aae
I A R § qT T | ag wi
m?

Mr. Deputy-Speaker: There are twn
versions here,

Shri S. M. Banerjee: There is
notice on the Notice Board.

Wt fem qewaw - g agd T
vyar )

Mr.Deputy-Speaker: [ think he will
make the statement at 5.30.

Shri 8. M. Banerjee: Sir, are we
fools to ask for the statement at 5.00
if it is to made at 5307 The notice
says that he will make the statement
at 5.00. You will have to pull up the
Minister concerned.

st et wmw - R fag
BIFTT FY ATEY AGET wfgd a1 ar
Tg WTOHY T § AT SAFT WA X
WX ITHY TEAY AT TARY wew A
ey wiAY =gy o

Mr, Deputy-Speaker: He will make
the statement at 5.30.

Shri Man Sinh P. Pate': The whole
tempo of agricultural production has
come to be mainly on the item of
food. As far as dairy schemes are
concerned, only since last year inten-
sive cattle development programmes
are being initiated in 22 blocks in the
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country as a whole. These blocks are
locateq among the milk-sheds for the
urban milk supply schemes or dairy
schemes. I have the experience of
the working of one such block run
by the Government. That is in
Gujarat. The misfortune is this.
They have thought of three agencies,
the Ahmedabad District Co-operative
Milk Producers Union, Gujarat State
Co-operative Gopalak sangh and the
Mehsana District Co-operative Milk
Producers’ Union, Scheme with the
resu't this Block ig bifurcated into
three Unions and functioned by the
Government. 1 personally fee! that
wherever a dairy scheme is function-
ing, either in the public sector or in
the co-operative sector or in the
private sector, the work of intensified
cattle development should necessarily
be co-re'ated and made directly a
part of the scheme. It should not be
left to be done at the State level.
Unless this is done, we will not be
able to carry out intensive cattle
deve'opment.

Intensive cattle development scheme
consists of three parts: veterinary
service, fodder development and rural
credit. I would like to say that very
recently, in the 89th Report of the
Estimates Committee, they have
clearly said that the question of
production of fodder has remained
unattended for the last ten years.
They have said: '“The Committee are
unhappy to note that fodder cultiva-
tion has remained more or less
stationery during the years 1959-60
to 1961-62.” As there should be extra
production of subsidiary foodgrains
at the same time, this will indirectly
help the food problem also. At the
same time, there is the question of
family planning in cattle also. It
is most important. I would like to
give some figures. T am told that
there are 80 million cattle in the
country and the overall production is
hardly 60 million litres of milk.
The average yield is hardly 3/4 litre
per cattle. If thig is the position it
means a great drain on the economy
of the Indian nation as a whole,
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Then, there is the philosophy of
religious temperament about the
retention of uneconomic cattle. It may
be either in the form of “against cow
slaughter” or otherwise, but the pro-
blem has to be solved by the Govern-
ment by devising some measures. They
should have some dynamic thinking
in this matter. If we allow the uneco-
nomic cattle to live, it will be a big
burden and our schemes will not be
successful.

Coming to co-operation, the new
policy that is evolved is that no new
licence shall be given to a private
person, especial'y so far as sugar
factories are conerned. I find from
the Annual Report that out of the 9
licences given last year one was to a
private party. I am not very happy
about it. I do not know how it hap-
pened. Probably, there must have
been some mistake somewhere.
Similarly, in the case of milk proces-
sing plants and baby food powder,
out of the new licensed capacity of
5,500 tones a licence for gbout 1,000
tones of babyfood powder was given
to a private party. I am of the
opinion that in the sugar industry and
milk processing industry, where co-
operatives have been found to be
successful and in a position to take
further licensing capacity, the policy
should be to issue licences only to
co-operatives and no leniency what-
soever should be shown, either to the
existing industries in the private
sector or to new entrepreneurs to
enter that field.

The I come to the Agricultural
Refinance Corporation. This Corpora-
tion is mainly intended to supply
medium and long term credit for
agricultural purposes. But the Reserve
Bank has objected to this Corporation
providing credit to primary co-opera-
tive societies of dairy processing
industries on the ground that it is not
agriculture. If the co-operative sec-
tor is to play a larger or dominat
role against the existing capitalists who
are holding or controlling so many
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industries,even though a processing
unit may not strictly be coming under
agricultural flnance, since it is pro-
cessing the products of the agricultur-
ists it should be provided with all
the finance necessary for its develop-
ment, But what is now happening is
that it is not financed by the Agri-
cultural Refinance Corporation or
the District Cooperative Bank while
the processing units in the private
sector get assistance from the banks
controlled by the private sector. In
that way, the processing units in the
co-operative sectort are starved of
finance and their progress is hampered,
So,there should be a directive of the
Government that the Agricu'tural
Refinance Corporation should consider
financial help to a processing unit as
an agricultura! loan or they should
bring in an amendment to the Act so
that the processing unit can become
eligible for finance ag agricultural
loan from this Corporation.
Mr, Deputy-Speaker: Snri Shinde.
ot foewr wzaOw o TOmaw
wEE, A AE AR AT )
T qET TEA T | TW T Afew A
T fear @ o gw AN Y e
mar g

Mr. Deputy-Speaker: He is making

a statement at 5:30 p.m.

Wt ferw qzamme : Afew A
a7 w1 foer f ag Aen

Shri 8, M. Banerjee: The Speaker
announced that it will be at 5 0’Clock|
It is written in the Notice Board also.

Mr. Deputy-Speaker: It is at 5.30
p.m.

Shri 8. M. Banerjee: 1f it is at
530 pm. why was it not announced
at 4.45 pm.?

Mr, Deputy-Speaker: It wil) be
made at 5.30 p.m.

Shri S. M. Banerjee: This is very
bad.

CHAITRA 29, 1888 (SAKA)
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The Deputy Minister in the Ministry
of Food, Agriculture, Community
Dev t and Cooperation (Shri
Shinde): Mr. Deputy-Speaker. I have
been listening to the debate since this
afternoon. Many important and ‘ead-
ing members have participated in the
debate and they have made valuable
contributions. For instance, Professor
Humayun Kabir, Shri Inder J, Mal-
hotra and a few other hon. Members
have made generous observations
about the functioning or working of
this Ministry.

They have also made a number of
constructive suggestions. I agree with
Shri Inder Jit Malhotra when he says
that for the first time the basic pro-
blems of Indian agriculture are being
handled in a forthright and scientific
manner. I say this not because I
happen to 'be one of the Deputy
Ministers in this Ministry. I have
expressed this view even two years
earlier when I wrote one book on
agriculture in my mother tongue. I
feel that for the first time Indian agri-
culture is getting this tempo of deve-
lopment and if we get the co-opera-
tion of hon. Members, I think, we
shall be in a position to face the task
successfully and solve the basic pro-
blems of Indian agriculture in the
near future.

The time at my disposal being very
limited T shall confine myself only to
sugar and some of the problems of
community development, At the out-
set I wish to say something about the
remarks which had been made by
Shri D. D. Puri against the Sen Com-
mission. Shri D, D. Puri is a very
knowledgeable Member of this House
and he always makes some contribu-
tion as far as the sugar debate is
concerned, but I do not agree with
him at all when he says that the
Sen Commission’s Report is a useless
report. In fact I must say that Shri
Sen and his colleagues have made a
commendable job and they have sub-
mitted a very valuable set of recom-
mendations for the use of the Govern-
ment. It i8 a different thing that we
may not agree with all the recom-
mendations and perhaps we may find
that some of the recommendations
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may not be practical ones. But it is
my considered view that as far as the
whole set of recommendations are
concerned, it is a very useful docu-
ment and I really wish to thank, on
behalf of the Ministry and this House,
the Sen Commission for producing
such a valuable document.

Sugar is a subject which was pre-
viously frequently debated in this
House. Recently, it has become a less
controversial subject and it is perhaps
due to the proper handling of the
subject that it has become less con-
troversial. It is heartening to find
that large number of hon, Members
participate in sugar debates and ask
questions gbout sugar. There are
some popular doubts about the sugar
policy that is being pursued by the
Government of India. Some hon.
Members ask why we should export
sugar if we are incurring heavy losses.
A few other hon. Members ask the
Government of India why we should
not decontrol sugar if there are ade-
quate stocks with the factories and the
sugar industry is also facing some
difficulty. A few others also ask what
we are doing about the arrears of
cane prices. The time at my disposal
is very short but I may try to touch
some of the important points. °

Before dealing with these specific
issues, T would like to mention briefly
the background and the general posi-
tion of the suggar industry so that hon.
Members might be in a position to
take an objective view of the policies
pursued by Government. As is well
known the sugar year commences on
1st November. This sugar year began
with a carry-over stock of 6:85 lakh
tonnes and up to 7th April, 1966, that
is, the current month, we have pro-
duced about 28:6 lakh tonnes, The
total: praduction of the current year
is expected to be about 34'5 lakh
tonnes. So, the total availability dur-
ing the yvear is likely to be about 41
lakh tonneg or 41'5 lakh tonnes.

Past few years were rather difficult
years from the point of view of sugar
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production. For example, in the year
1962-68 we hardly produced 21'5 lakh
tonnes of sugar, but as a result of
various policies and measures adopted
by Government during the last few
years the position of sugar production
has improved satisfactorily and that is
why this year we are producing the
highest quantity of sugar, that is,
about 34'5 lakh tonnes, This would
be a record production in the history
of the sugar industry.

s ww fagrdt St (fasge) -
T fegge & 7 g @ fran
& 7

Shri Shinde: I am coming to that.

It is really heartening to see that
as far as sugar production is concern-
ed, we have practically achieved the
Third Plan target. At the time of the
formulation of the Third Plan, we
envisaged that we shall attain the
target of 35'5 lakh tonnes of sugar and
this year we are practically reaching
it. It has been possible to achieve
this target of sugar production because
of the various policies pursued in re-
gard to licensing in regard to price
structure of sugar and in regard to
the price of sugarcane.

As the hon. Members are aware,
sugar production also depends on the
availability of sugarcane for sugar fac-
tories. Sometimes sugar factories
have to obtain sugarcane in competi-
tion with manufacturers of gur and
khandsari, The sugarcane crop, like
any other crop, is also subject to
vagaries of monsoons. So, it may be
that in future there may be a tem-
porary set-back as far as sugar pro-
duction is concerned. But I feel that
the happy trend of production of
sugar is likely to be maintained in the
years to come. Our endeavour has
been to see that as far as the licens-
ing policy. the price policy of sugar
and the price of sugarcane is concern-
ed. we shall adopt such policy which
will help us to maintain the higher
tempo of production so that we shall
be in a position to produce adequate
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quantity of sugar for internal con-
sumption as well as for augmem.ing;
exports 10 the extent possible, '

In the Fourth P'an, we have planned

to license the production capacity to b establishment of

*factories.
{itis available, if the applications

the tune of 45 lakh tonnes. As is
well known, it takes three or four
years to instal a factory and to put
it into production.
licensed a sizeable capacity to the tune
of 42 lakh tonnes during the last 1}
years. As far as the new units are
concerned, it is well known that Gov-
ernment is giving preference to issu-
ing licences to cooperative units. Shri
Man Sinh P. Patel raised a question as
to why a licence was issued in favour
of one private party. In fact
as | have sumitted, we are very
much interested in the caure of the
cooperative sugar factories. 1 assure
the House on behalf of the Govern-
ment that it wil] be our constant
endeavour to see that cooperative
units are encouraged in every way
possible, But we have also to take into
consideration the fact that supposing,
for any particular reasons, no coopera-
tive unit comes forward and asks for
a licence, we cannot allow production
to suffer and, in the wider national,
interest, we have also to consider the
applications even from the private
sector under such circumstances. In
this case, I might submit for the
information of the hon. Member that
during the last 14 years, we have
licensed about 18 units and out of
them only 1 is private and the rest of
them are cooperative units.

Shri Sivamurthi Swamy: How
many ¢-olications have you received
from the vooperative gector, how many
have been granted and how many are
pending? Since 1960, hundreds of
applications are pending and from my
area 2 applications are pending since
1960 and you have not licensed them
and you have got the audacity to say
that you are liberalising the licensing
of cooperative units,

Shri Shinde: I quite realise your
anxiety. Shri Sivamurthi Swamy
should be satisfied by the fact that in
Mysore alone during the last few
months, we have issued a number of
licences. But the demand for co-

CHAITRA 29, 1888 (SAKA)
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operative sugar factories has grown
up so much that it is not possible to
accept all the applications. [ learn
there are more than 35 applications
pending with the Government for the
cooperative sugar
Even then, if adequate cane
are
supported by factual informnation, |
think, there is every possibility of
their being considered sympathetical-
ly.

Shri J. P, Jyotishi (Sagar): You
have been very harsh to Madhya Pra-
desh. You have not licensed any unit
there.

Shri Shinde: We have already
licensed one unit but that is not com-
ing up. We wish that it should come
up as early as possible,

As the hon. Members are aware, as
a part of the efforts of the Govern-
ment of India to put the sugar indus-
try on a sound basis, we have, in ad-

dition to the Sen Commission, ap-
pointed one Committee under the
Chairmanship of Shri Gundu Rao.

That Committee also submitted its Re-
port only last year and very valuable
information is available with the
Government now as a result of that
Report.

I might then come to the point of
dcontrol which has been raised by
some hon. members. As far as the
present release position is concerned,
I may say that we have been releas-
ing from the current month a quan-
tity of 2-49 lakh tonnes and that is
slightly more than the quantity that
we were releasing during the previous
decontrol period. With this quantity,
which will be made available to con-
sumers, I think the position should
ease, Some hon. members raised this
question in the morning also during
Question Hour. I think that pnow at
least in many parts of the country,
there should not be any difficulty
about availability of sugar.

Shri R. 8. Pandey: It appears from
the Press that Government are going
to decontrol. Will the hon. Minister



11773 D.G. 1966-67

[Shri R, S. Pandey]

please let us know precisely as to
whether they are going to decontrol
or not?

Shri Shinde: The position is like
this. During the current year, as I
have already submitted, we are like-
ly to have a production of 34'5 lakh
tonnes and with the carry-over stock
of 6:85 lakh tonnes, the total availa-
bility would be about 41 or 41-5 lakh
tonnes. According to the present
scheme of release, we might require
about 29 lakh tonnes for domestic
consumption; about one lakh tonnes
are required for meeting the require-
ments of Nepal, Bhutan, Sikkim and
Defence forces; we are also exporting
this year about 4 to 5 lakh tonnes of
sugar to various countries. So the
total consumption of sugar this year
would be about 34 to 35 lakh tonnes
and at the end of the year, perhaps
the carry-over would be of the same
size, i.e., about 7 lakh tonnes This
problem was closely gone into and
examined by the Sen Comrmission and
the Sen Commission has recommended
that Government should not take the
risk of decontrolling sugar unless
Government have at its disposal a
sizable buffer stock to the tune of 12
lakh tonnes,

Shri Bhagwat Jha Azad: Do the
sugar manufacturers want decontrol
or not?

Shri Shinde: I migkt say something
about that also.

I might add one more point. Due to
the drought conditions of the current
year, it is feared that plantations
might not have taken place to the
same extent as that of last year. I was
in Bihar two days back and I was
told by the officials of the Bihar Gov-
ernment that plantations have been
adversely affected to the tune of about
30%; of course, they have still to get
the final statistics. Bven the hon.
Member, Shri D. D. Puri, a very
knowledgeable person, has expressed
on the floor of the House that plan-
tations this year are very severely

APRIL 19, 1966

D.G. 1966-67 11774

affected. We are trying to get the
information and if, because of failure
of rains, the plantations are adversely
affected, naturally the availability of
cane next year is likely to be less than
in the current year and to that extent
the volume of production would be
less. If we now take the risk of de-
controlling sugar and then if there is
a spurt in price in the near future or
after a few months or in the next
season, then perhaps Government, in
the interest of consumers, etc., might
be required to re-control sugar and the
hon. members themselves will say
that Government was hasty in taking
the decision and Government changes
its policies very frequently, I submit
to the hon. House that it would not
be in the interest of the country to
decontrol sugar at such a stage. If
the prospects of crop improve, then,
of course, we might consider the
position and hon. members should
rest assured that, ag far as controls are
concerned, nobody likes them.

Shri Ranga (Chittoor): Then why
do they not decontrol? Government
is in love with controls.

Shri Shinde: Government is not for
control as far as sugar is concerned.
Controls are always irksome and if the
supply position improves and if we
are adequately supported by adequate
stocks of sugar, as recommended by
the Sen Commission, then perhaps we
might contemplate decontrolling sugar.
We have no rigid views on the matter
and we shall take decisions as and
when situations improve.

Then there wags criticism about the
export policy that is being pursued by
the Government. As far as exports are
concerned, the rates are very low
in the international market. It is true

_that we are exporting sugar at a
Ponsiderable loss, But may I submit
for the consideration of the House that
ths is not a situation peculiar to our
sugar economy alone? All the sugar-
exporting countries of the world ex-
port sugar at a loss, because as far as
sugar is concerned, it is practically a
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buyers’ market. Sugar ig sold in the
market at throw-away prices in the
various countries.

Shri S. M. Banerjee: The hon.
Deputy Minister may please wait for
a while. Now, the Home Minister
will be making a statement.

17.31 hrs.

STATEMENT RE: DELHI BANDH

St ®o Wlo wWwl (FTYR)

HelY AP ang e wg a% G 7
The Minister of Home Affairs
(Shri Nanda): I had undertaken to
make a statement at 5 p.m., but when
I got the information I found that I
needed some more information, and
I asked for that., Therefore, I felt

that a little more time was need-

Shri S. M. Banerjee: The hon.
Minister should have conveyed it to
the House.

Shri Nanda: I had conveyed it.

Shri S. M. Banerjee: He had con-
veyed it at 5:2C p.r1., I think.

Shri Nanda: 1 had conveyed it
much earlier, at about 4 p.m. or so.

Mr. Deputy-Speaker: It had been
conveyed to the Speaker, but I am

sorry it was not conveyed to the
House.
Shri Nanda: I may say that the

House would be pleased to know that
the city is peaceful and the day has
passed peacefully. I hope that what
remains of the day will also be as
peaceful as it has been so far.

1 may give the steps that the Delhi
Administration took to maintain law
and order in view of the threat of the
genera] strike cal'ed by the various
political parties for the 19th April,
1966.

Shri Priya Gupta (Katihar): Includ-
ing the Congress. °
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Shri Nanda: Yes, including the

Congress. That was why it was
peaceful.

On the 15th April, 1966, an order
under section 144 Cr. P.C, was pro-
mulgated. Besides imposing the usual
ban on such occasions on the assembly
of five or more persons and the hold-
ing of any meetings, use of loud-
speakers etc. without the written per-
mission of the district magistrate|ad-
ditional district magistrate|sub-divi-
sional magistrate, the order also
banned:

“the forcible closure of shops
and commercial establishments
and the use or the show of force
or any attempt to intimidate the
owner of a public carriage or a
stage-carrier to go about hig busi-
ness of transporting passengers/
goods within the Union Territory
of Delhi.”.

The order came into force on 15th
April, 1866 for a period of 15 days,
unless withdrawn earlier. Wide pub-
licity was given to this order.

As it was feared that the general
strike might disturb the normal life in
the city of Delhi, efforts were made
right from the beginning to ensure
that at least the transport services did
not join this strike. The district
authorities and the Director of Trans-
port remained in touch with the DTU
and other unions of taxis, scooters ete.
As a precaution, however, alternative
arrangements were also completed to
+maintain transport services on essen-
tial routes. The Deputy Commissioner
e deered 105 vehicles, including
40 DTU buses, and kept them in re-
serve at Tis Hazari to be put on the
road in case of the sudden breakdown
of the transport system, Besides this,
a fleet of another 25 vehicles were
kept in reserve to be put to use at a
moment’s notice. This arrangemeni
wag made particularly with a view to
facilitating the transport of the large

ber of p ] i to the
Delhi Main and the New Delhi rail-
way stations. For general law and
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order purposes, the Union Territory of
Delhi is divided into three districts,
each having its own Additional Dis-
trict Magistrate and Superintendent of
Police. For operational purposes, each
of these districts was treated as a
zone. Each zone had two ADMs as-
sisted by one DIG and two Superin-
tendents of Police. Each zone was
divided into sectors, each under the
charge of a sub-divisional magistrate
assisted by an extra magistrate and
a Dy. SP. In the Central District
because of the peculiar traffic pro-
blem, a separate sub-zone was created
under a separate ADM, assisted by a
Superintendent of Police, with head-
quarters at police station Motinagar.

Each of the zones had a special re-
serve besides a central reserve station-
ed at three places. Adequate police
force was provided to each zone and
sector for patrolling and effective en-
forcement of the orders under section
144 Cr, P.C.

The anti-social elements are gene-
rally active on such occa:ions. In
order to remove them from the scene,
it was considered necessary to rouni
them up before the day of the gene-
ral strike. More than 450 bad cha-
racters were rounded up by the night
of 18 April 1966.

Wide publicity of these arrange-
ment; had been made in order to as-
sure the public that law and order
would be maintained. Varioug organi-
sations of transport were apprehensive
of trouble and sought assurances from
the District authorities that if they
came on the road, they would not be
harassed by the rowdy element. Such
assurances were given in order to
maintain the transport cervice in the
capital.

Since this morning the Magistrates
#ud the Police have been doing in-
tensive patrolling, with the result that
except for 'one minor incident no un-
toward incident has taken place. The
transport services are absolutely nor-
ma). The DTU hag put more than 750
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buses on the road. The taxi, scooter
and tonga services are plying as usual
The University and the Higher Secon-
dary Examinations have gone without
any trouble. The educational institu-
tions are all open with normal atten-
dance, The cinemag too are running
their  normal shows. The eating
shops, such as restaurants, dhabas, tea
stalls, etc. have also not closed down
their business. Small shops of vege-
tables, fruit and hawkerg have also
not gone off the bwsiness. The facto-
ries and the business and commercial
establishments did not join the strike.
According to the latest reports, small
grocery shops have also started open-
ing in certain areas, such as Shakti
Nagar, Kirti Nagar. In brief, except for
the hartal by traders—dukandaars—
life is completely normal in the city.

ot TR "gY@ AT () ;- RAY
gy A wg1 § 5w ‘e’ ¥ =
¥ o & awwy afa @, afer s
ug w9 g § 5 weout 3% wead
gt § Wi 3B &N 7 A & &
N Kiimw A, o F g7 @@ fads

ToAfr T § R 7
Shri Nanda: One minor incident
took place which I referred to. It

took place at about 12 noon near Yu-
suf Sarai. One Shri Ved Prakash car-
rying a communist flag had collected
a small crowd of 10—I12 persons. He
was asked by the police party on
patrol duty to disperse in view of the
orders under Section 144 Cr.P.C. He
did not listen and had to be appren-
ded forcibly, which resulted in minor
injuries to him and to a police cons-
table. His other companions ran
away. It wa; simply a stray inci-
dent. The police had made three more
arrests in the North District under
Secs. 107/151 Cr.P.C., but these ar-
rests had nothing to do with the strike
and had to be made to stop personal
quarrels at public places.

Shri D. C. Sharma (Gurdaspur):
Why war the morning dak not distri-
buted?, ¢
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Shri Ranga (Chittoor): 1 think
the people of Delhi have to be congra-
tujated on the peaceful manner in
which they have succeeded in expres-
sing their protest against Govern-
ment's policy regarding sales tax. The
police also deserve commendation
for having abstained from the temp-
tation of getting themselveg irritated
and irritating the public and leading
the Government and the people into
various kindg of incidents.

Mr. Deputy-Speaker: Any question
to ask?

Shri Ranga: No, no. The main
thing remains.
Shri R. 8. Pandey: He should

congratulate the Home Minister.

Shri S. M. Banerjee: That I would
do.

Shri Priya Gupta: He could not in-
fluence the public to join the hartal.

Shri Ranga: The main thing re-
mains. That is, what ig it that the
Government propose to do? I am sure
it is not the case of Government that
the people's resentment is artificial
and it is not universal. It is not stat-
ed that the bandh hag completely
failed and the Government has suc-
ceeded. Therefore, under the circum-
stances, what is it that Government
proposes to do in order to satisfy the
people, to meet the people concerned

who have been aggrieved by the poli-

cies of Government more than half
way, in order to assure the public of
Delhi as a whole that Government is
not autocratic, that Government is
certainly amenable to public opinion?

Shri U. M. Trivedi (Mandsaur):
When I raised this question by an ad-
journment motion notice this morning,
1 thought this was a matter merely
for discussion, and not of merely a
statement coming from the Home Mi-
nister regarding the situation as deve-
loped by the Delhi bandh. The object
that I had in view was, as has been
pointed out by my hon. friend Shri
Ranga. . .

Mr. Deputy-Speaker:
any information?

Do you want
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Shri U, M. Trivedi: 1 am asking
the question. The whole point of the
d.scussion of the question that arises
in the House today ig this, Is the Gov-
ernment  going to continue in the
same obdurate, assinic manner of not
listening to the demands of the pub-
lic? The general principle of every
ruler, whoever he may be, is that he
must treat himself as father and mo-
ther in  relation to the ruled, as
parents patrige. If this Government re-
fuses to listen to this demand that
is made by the public as the Govern-
ment of the day, then this Govern-
ment of the day ig not fit Lo call itself
the father and mother of the subject,
aad the question that therefore arises
is thic.

Mr. Deputy-Speaker: Discussion on
the Finance Ministry js coming.

Shri U. M. Trivedi: Having shown"
its temper to the Government that
they have felt deep resentment
against the present levy of sala; tax,
is the Government now going to stick
to the assurances that have been given
that. they will reconsider thjs imposi-
tion of sale; tax? That is the point.

Shri 8. M. Banerjee: 1 also cong-
-atulate the people of Delhi and others
who kept the strike and hartal a suc-
cess, but a peaceful guccess. I would
like to know what discussions took
place between the representativeg of
those who called this bandh and the
Home Minister, and what is {he out-
come of the discussion, and whether
such di-cussiong wil] continue in the
larger interests of good relations?

Mr. Deputy-Speaker: What has
that to do with the bandh?

Shri S. M. Banerjee: It has.

Mr. Deputy-Speaker: Have you
got anything to ask about the bandh?

Shri 8. M. Banerjee:
about the bandh.

1 am asking

Mr. Deputy-Speaker: It is now
over.
Shri S. M. Banerjee: May I put

the question like this, whether the
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question arising out of this bandh is
going to be discussed with them or
not?

Mr. Deputy-Speaker:
question. (Interruptions)

It is not a

The statement clearly showg that
the bandh has not taken place.

Shri S. M. Banerjee: This was not
a bandh, it was g hartal.

Dr, Ranen Sen (Calcutta East): The
Home Minister admitted that even
the Congress Party was behind the
strike call, and it ig also known that
the representatives of the local Cong-
ress Committee also met the Govern-
ment representativeg to ventilate the
grievances of the Delhi public. In view

" of the fact that this strike took place
peacefully, would the Government
consider thig question that was raised
by the strike and try to meet the de-
mands of the trading community and
other public?

Mr. Deputy-Speaker: It is a mat-

ter of policy.

Dr. Ranen Sen: I raised the qucs-
tion of policy also,

Shri U. M. Trivedi: The question
is simple. Whep the adjournment mo-
tion was moved, that was the object of
moving; otherwise, you should allow
the adjournment motion. What else
was there?

oft fewwr qzame  (F9YT)
ITenw wEYET, B awar § v R &
v ar &y gzt § avomfeaady § 0 &
ag qeaT Sgar § 6 wr @ e
¥ e 3 faeefr ¥ Ty A o,
gal = T owamn, fear wiw T@
Mr. Deputy-Speaker: Do you want
them to set fire to the Hou'e? Mem-

bers  before asking questions must
make re ponsible statements.
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Shri S. M, Banerjee: He is respon-
sible; you do not follow.

Mr. Deputy-Speaker:
ing.

I am follow-

o form qzmaw w9 g Ag
T & wrdt Wi g § ok Aw
R W ww ¥ oI
TR G AATE, q&1 1 A wwwwn,
I A qd @ I 9T A T
g ? ag a7 owAw g

Mr. Deputy-Speaker:
of policy.

It is a matter

Shri Bhagwat Jha Azad (Bhagal-

pur): Even before there was any
increase in the sales tax the traders
and businessmen have already  in-
creased the price and have put the

consumerg in difficulty and therefore
a: a protest against this undue rise in
prices by the traders putting the con-
sumers in difficulty, the people of
Delhi have shown that they are not
co-operating with them. May I know
what action the government propose
to take against such traders and busi-
nessmen who had increased the pri-
ces without there being any increase
in the sales tax and put the consu-
mer into difficufty?

Shri Thirumala Rao (Kakinada): I
want to know from the government
the total expenditure incurred in this
behalf for an unnecessary, uncalled
for, attempted dislocation of public
busines in the town. With regard to
sales tax business, it is well-known
that the traders, with the glightest in-
crease of dearnes; allowance to the
poor clerks and others, are charging
them more and putting the public into
great difficulty, I was just now told
this afternoon that the administration
has asked that no sales tax should be
charged on the drugs but they are
charging sales-tax without showing it
in the bills; they just add the sales-
tax to the price and they do not add
in the bill but charge the extra and
collect that from the public. These
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are the things,, that are being done by
them. It every political party, includ-
ing some Congressmen.... (Interrup-
tions). :

Mr. Deputy-Speaker: What is your

question?

Shri Thirumala Rao: I am coming
to it. The reply given by the Home
Minister and the Prime Minister re-
cently to the deputation of traders has
got the fullest rupport of every sanc
Member of this House and therefore,
it need not be reconsidered. In view
of all this, I want to know how much
it has cost the government to make
all these arrangements and who arc
responsible for this unnesessary ex-
penditure.

st s wet (faeeix)
Iqreqer wEIEY, faest wRd A awiA
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ot g€ A o w#Te ¥ 39 § wifaget
wgre feesdlt & Amfoel & fa,
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TET ® AW W F qaw feeh &
37 amfeRt B mmfat ® S
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T I A F gt § A A gy
¥ o fzar ar T wraw a § faoara
@y § 1 9w el # g A
gga g oY e & far aga
T Tfan §, Jara § 6 qas #
€ THIT A gEarer ) 1§ qrod wmeaw
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Shri Sham Lal Saraf (Jammu and
Kashmir): I want to put one very
important question. Please permit me
to put one important question. - From
past experience, right from the day
when this sales tax was levied, even
in the past, whenever differences were
found to exist between the adjoining
States and Delhi, what had happen-
ed was, the trade channels had
straightway gone out of Delhi to other
places. Thig apprehension has always
been felt by the Delhi traders. May
I ask the hon. Minister whether this
aspect of the question will be gone
into, and after going into it if an
apprehension like that is felt, to find
out whether those apprehensions gre
correct, and if they are correct, is the
Government prepared to go into the
question and if it is not so will the
Government speak out to the Delhi
traders and otherg that what they
say is not correct is not based on
facts and is not based on events which
are happening all over the country
today?

Shri Priya Goupta rose—

Mr, Deputy-Speaker: 1 am sorry.

We have spent 20 minutes over this.

Shri D. C. S8harma: One question,
Sir.  (Interruption).

Mr, Deputy-Speaker: Order, order.

Shri D, C Sharma: It is a state-
ment in answer to the call-attention
notice, and you are not allowing ques-
tions.

»Y WAt (W) ;- ¥ew S
£ 3 N FA § T IAW O g
T fredy & 1 aga ¥ A qU Aew dam
LI 2N S
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Shri Nanda: I will agree that cun-
gratulations go more to the people.
1 agree there. The peaceful conduct
in all that has happened in the course
of the day, the restraint shown by
everybody, is a very good thing and
it is a very good augury. In the
capital there should be no hartal. Let
us see that there is no hartal. But
it dues not matter if there is a hartal,
and we think, and even if I believe
it is an unjustifieq hartal, I would
rather have an expression of protest
which is legitimate and desirable, be-
cause, in a democracy, that is really
a very good outlet. But the oniy
thing is that there should be no vio-
lence, no intimidation, no rowdyism;
and, if we can combine the two, an
open, free—unrestrained by any
authority—demonstration and expres-
sion of protest. The justification, the
people will decide. But there should
be no intimidation no instigation to
violence. Thig will be strengthening
the hands of democracy and therefore
I am happy on this account at what
has occurreq today in Delhi.

Now, 1 have been rather a little
hurt when the hon. Member Shri
Trivedi—I have never had any occa-
sion to see anything objectionable in
what he says usually—said it is obdu-
rate and assinine. On that I have
to say a few words. I do not want
to refute or rebut anything. Before
this bundh or harta] occurred, every
effort was made to see that it was
prevented, and 1 had hoped that there
would be no such thing as has hap-
pened in the afternoon. There was
mention of the United Chamber of
Traders' Associations; their represen-
tative came to me and I gave them
this assurance which I had alreaay
indicated in the earlier statement. I
said, if there is any article regarding
which there is any feeling that there
will be some hardship in the form of
any impact on the trade here, that
it would injure either the consumer
or the trade, I would look into it.
1 repeat it and I reiterate it. I also

told them then that we have not yet

issued any notification, no date has
been settled. Therefore, they are
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free to make any representation.
They felt that while Delhi may have
this new levy, the other States be-
cause of whom we are introducing it
here; may not do it,

T said that the other States have
said that this wil] apply simultane-
ously. They were quite satisfled and
they said that there will be no hartal.
But still it was there. Can I give any
more assurances now than ail that?
These assurances will be observed.
Simply because they hagq decided to
have it and wanted to observe it any-
how, I am not going to have any
kind of reaction in my mind because
they have stuck to it and because of
their obdyracy, as he put it, in the
matter of the bundh. This is not
going to affect my mind. I will deal
with them, because it is not they, but
it is the trade in the city and the
consumerg whose interests are involv-
ed. That is all I can say about it.

Looking into the questions I do not
find anything else which calls for an
answer, except the question about the
cost involved. I did not think of
working it out, but it must be very
considerable. (Interruptions).

For instance, about the matches, the
increase in cost will be one-fitth of
a paisa or something like that. But
I am sure they will add one whole
paisa to that. They will not round
it off against themselves but they
will try to round it off against the
consumer always. I have given ins-
tructions; in the case of all those
commodities on which there may be
sales-tax after any revision takes
place, I wil] have the statistics tor
the earlier period and I will keep a
watch on what is happening. There
is a committee with which I am con-
cerned where the public men and the
representatives of business have al-
|ready stipulated that there will not be
|any excessive rise, out of proportion
[to what may be justified. I will try
to utilise that agency for that pur-
pose.
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17.57 hrs.
DEMANDS FOR GRANTS—centd,

Ministry of Food, Agriculture, Com-
munity Development and Co-operation
contd.

Mr, Deputy-Speaker: Shri Shinde
may continue his speech.

Shri Shinde: Sir, it is really a
matter of pride for all of us that
once we were an importinz country
—for instance, during the first Plan
we imported sugar for 4 years—but
now instead of being an importing
country, we have become a regular ex-
porter. Hon. members will be happy
to know that during the last 5 years
we have earned foreign exchange to
the tune of about Rs. 80 crores, which
is badly needed for the development
of our country, All of us should be
proud of this.

Shri R, 8. Pandey: We have earn-
ed this foreign exchange at the cost
of how much loss?

Shri Shinde: The loss has been
there to the extent of about Rs. 40
to 45 crores. The foreign exchange
we have earned is about Rs, 90 crores.

The scheme for export of sugar
cannot be based on an ‘off and on’
basis according to our conveniencc,
dependent upon the surplus availab'e
for export and when the international
prices are high. The importing coun-
tries are highly developed and prefer
to import from such countries which
are regular and dependable suppliers.
Further, sales for export can be made
only at international prices in compe-
tition with the other countries. This
question was also examined by the
Sen Commission. This is what they
have said about our export policy:

“If there was a choice for the
country whether to produce
sugarcane or rice from the same
acre of land, unbalanced, it would
be advantageous to grow sugar-
cane and export sugar manufac-
tured from there anq use the
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foreign exchange earneq to im-
port rice. The foreign exchange
receipts from such export of
sugar, even at current low prices
in the international market, would
be higher than the import cost of
equivalent quantity of rice as
could be produced within the
country from the same acre of
land.”

This shows, Sir, even taking into
consideration the wider interests of
our national economy, the sugar ex-
ports are very important from the
point of view of national interest.

18 hrs.

Hon. Members have raised the
issues about arrears of sugar cane
prices, accumulation of stocks in the
factories and the financial problems of
sugar factories. This matter was
taken up by this Ministry with the
Ministry of Finance as well as with
the Reserve Bank. The Reserve Bank
has recently issued a circular to all the
Scheduled Banks stating that as far
as possible the requirements of sugar
factories may be looked after and they
may be accommodated to the extent
possible.

It is true that this year the arrears
of sugarcane priceg have piled up very
much. For example, if we compare
tho figures with that of the previous
years, we find that the position this
year is worse. Arrears of sugarcane
prices have gone up to Rs. 23.4 crores.
During 1963-64, on 15th March, 1964
the arrears were Rs. 12.9 crores and
in 1964-85 on the same day the arrears
were Rs. 18.7 crores. As I have al-
ready submitted, as a result of the
instructions issued by the Reserve
Bank the position might ease to a great
extent. But I might say at this stage
that there are certain sugar factory
owners in the country who are in the
habit of delaying payment to the
sugarcane growers. I might request
them in their own interest that they
should not avoid regular payments to
sugarcane growers because ultimately
the prosperity of the sugar industry
depends on the development of sugar-
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cane and the efforts of the cane grow-
ers.

I might refer briefly to the Kanpur
sugar institute which is doing very
good work for training our engineers
and chemists. In fact, there is no
dearth of talent in our country as such.
If our engineers and chemists get pro-
per opportunities they can prove their
talent and merit. For instance, I can
say from my own personal experience,
when the question of undertaking the
manufacture of raw sugar came up
doubts were expressed that we may
not be in a position to manufacture
raw sugar according to international
standards and specifications. But the
vear we undertook the manufacutre of
raw sugar we found that the quality
of our sugar wag quite in keeping with
interriational standards. I wish to pay
my tribute to the engineers and che-
mists who are working in the sugar
industry. Attempts are being made to
introduce diffusion process in the sugar
industry in India, It may help in
improving the efficiency of our sugar
industry. 1 wish all success to our
engineers and chemists in India and I
hope they would succeed in introduc-
ing diffusion process as early as possi-
ble.

Sir, I have no time to give a long
speech on comrmunity development,
but I wish to make a few observa-
tions. There is a feeling in the House
as well as outside that everything is
not well with the community deve-
lopment movement, with the com-
munity development blocks. I share
the conecrn of the House and I would
like to say that we are trying to locate
the mistakes, we are trying to find
out the weaknesses and we shall try
to rectify the position to the extent
possible.

As far panchayati raj is concerned,
1 might say that a very goéod deve-
lopment has taken place.

Shri D. C. Sharma: Sir, it is past
8.00. This is a very important sub-
ject and the whole Houge should
hear the important points that the
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Minister is making. He may continue
tomorrow.

Mr. Deputy-Speaker: He is going
out today. Let him conclude.

Shri Shinde: As far as panchayati
raj is conecerned, when the Third
Plan started we had introduced the
panchayati raj system in a very few
States. At that time it was visualized
that Panchayati Raj 'may be extended
to other States. Now, except the
States of Kerala, Madhya Pradesh,
Jammu and Kashmir and Nagaland,
all the States are covered by Pancha-
yati Raj and in some of the States it is
doing very well. I might cite the
examp'e of Gujarat, Maharashtra or
Madras,

1 have no time to deal with some
other matters. But I wish to say a
few words about the work done by
Community Development. It may be
noted that the increased consumption
of improved seeds, fertilizers and
pesticides and the like are not a little
due to the efforts of the Extension
Agency. The promotional role of
Community Development has secured
notable results in other areas of de-
velopment also; for instance, about
1 lakh drinking water wells have been
constructed in rural areas with sizable
public contribution since the incep-
tion of the programme. Some 3 lakhs
kilometres of approach roads have
been laid. The establishment of 4,000
primary health centres has effectively
helped in extending medical facilities
to the rural areas. Special emphasis
has also been paid to adult education
and adult literacy.

With a view to ensure adequate
representation of tribals in the ex-
tion staff in  Tribal Develop.nent
Blocks, the Centre has decideq that
75 per cent of posts of village-level
workers and a substantial portion of
the posts of block development offi-
cers in the Tribal Development Blocks
should be from the tribal community
itself. Though the Tribal Develop-
ment Blocks are the operative res-
ponsibilty of the Ministry of Social
Sccurity, as far as the functioning of
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the blocks is concerned, we come into
the picture to a certain extent.

1 may say for the information of
the House that the Tribal Development
Block Programmes are sought to be
made more intensified in character
than undertaken in our normal Com-
snunity Development blocks. The
intensification is brought about in two
stages. Firstly, the extra provision of
Rs. 10 lakhs in the Stage I phase and
Rs. 5 lakhs in Stage II phase is made
out of the special provision for back-
ward classes, operated by the Depart-
ment of Social Welfare, besides the
normal schematic provision of Rs. 12
lakhs and Rs. 5 lakhs respectively for
the two stages. Secondly, the ave-
rage population coverage in Tribal
Development Blocks is 25,000 only as
against 68,000 in Community Deve-
lopment blocks. As recommended by
the last Annual Conference of Com-
munity Development Ministers, State
Governments were requested to ensure
that at least 75 per cent of the funds
available under the head “Economic
Development” in the Triba! Develop-
ment Blocks be earmarked for schemcs
for exclusive benefits of the Tribals.
This recermmendation is in the process
of implementation by the States.

Then I might refec to a small but
very important item of Community
Development. As a part of Community
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Development we have installed about
2 lakhs community listening sets in
villages. During the Indo-Pakistan
conflict it was found that hundreds of
villagers used to throng these com-
munity listening sets and they have
become so popular. Ag far as mass
education is concerned, they have
proved their utility.

Then, there are two other impor-
tant programmes which are under-
taken by the Community Development
Department, namely, Rural Manpower
P.ogramme and the Local Develop-
'ment Works Prograimme, In these
programmes also we are trying to ex-
tend help to the various States and
the experience so far tells us that the
response is good. We are getting more
and more demands from various State
Governments to see that the program-
me is extended to other areas. This
shows that this programme has be-
come more and more popular.

In the end I would like to say that
I hope with the co-operation of the
hon. Members and the hon. House 1t
may be possible to implement the
va“ious programmes of the Ministry
of Comunity Development.

18.08 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 20, 1966/Chaitra 30, 1888 (Saka).
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